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LOK SABHA DEBATES

LOK SABHA

——

Tuesday, July 30, 1874/Sravara 8,
1886 (Saka)

The Lok Sabha met at Eleven
of the Clock

IMR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

PROF. MADHU DANDAVATE:
Before I put my question, I reqguest
that as questions 121 und 123 are al-
most 1dentical, they may be taken up
together, The resolution referred to
in guestion No 123 containg exactly
the question No. 121

SHRI S. M. BANERJEE:
Ramavatar Shastri is here, Sir.

MR. SPEAKER: We also examine
whether the questions are similar or
identical and if they are similar or
identical, they are clubbed together.
But, in this case, they are not identi-
cal Question No. 123 is a different
question.

ot aq YeWR ;) T §
98T & 4% FOw oA gt A weun &
Titerw 8

weaw e @ w3t 2/ 30 gfen
L S

Shri

Railway Minister's Statement
Relayed on All India Radio on

21th May, 1974
121. PROF. MADHU DANDA-
VATE: Will the Minister of

RAILWAYS be pleascd to state:

(a) whether the Railway Minister’s
statement expressing the willingness
1257 LS—1,

of Government to resume negotiatiuns
with the representatives of railway-
men following the withdrawal of
atrike was relayed on the All India
Radio on the 27th May, 1974; and

(b) if gso, when do Government
propose o resume negotiations?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) Giving
my reaction about the uncomditional
withdrawal of a strike to the press on
27th May, 1874, I told them that dis-
cussion between the management and
the workers are always desirable as
it ir one of the essentials of Trade
Union movement. The same wasg also
relayed by the All India Radio in
their bulletin at 9.00 p.M, same day.

(b) It is for the twp recognised
Federations in the Railways to pro-
pose any discussions under the Per-
manent Negotiating Machinery or
under the Joint Consultative Machi-
nery.

W oaaqd & ged € U e
wfafer (Favrer wiwnfeherr ek
ws fr AR ') I
26 ¥A, 1974 W arfen
Lt

*123, St THTEATC WO C
To TEHATIEW ey -
T W AAT  UF IO A FOT
o 7 ¢

(%) #q1 ¥ FAG & /U9 &
g awen ARITAT 2697 1074
gt g€ A37 4 anve wwna
FEETL AT T g R ;W
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THE MINISTER OF RAILWAY
(SHRI L. N. MISHRA): (a) and (b).
A copy of the resolution adopted at
the National Coordination Committee
for Railwaymen’s Struggle meeting
held on June 26, 1974 has been recei-
ved. As Government does not recog-
nige National Coordination Committee
for Railwaymen’s Struggle no cogni-
sance has been taken thereof.

FROF. MADHU DANDAVATE:
The reply given by the Minister
appears to be anafter-thought I would
like to know this from the Minister.
Is it not a fact that notwithstanding
the provisions of the permanent
negotiating machinery and the joint
consultative machinery, independent
of these provisions, negotiations were
conducted with representatives of
railwaymen till 30th April, till the
arrest of Shri George Fernandes?
Why is it that only after that, only
now, instead of resuming negotiation
which were conducted till the arrest
of George Fernandez now a reference
is being sought te be made to the
permanent negotiating machinery and
the joint consultative machinery?
Therefore I would like to know
whether the same negotiations which
were conducted till 30th April will be
resumed and if you do not propose to
do that what are the special reasons
that have arisen after the withdrawal
of the strike.

SHRI L. N. MISHRA: We conduct-
ed negotiations with AIRF to which
the hon. Member belongs and with
the NFIR. My Colleague Mr. Qureshi
was there and I also participated in
the discussion, There was agreement
on 6 points,. On 2 points we could
not agree. And we dispersed. After-
wards strike took place. Mr. George
Fernandez was arrested and today
the position is that 6 points have been
acceded to and on remaining two
points, 'bonus and parity, we are not
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going to accept. Therefore we feel

like this. There is nothing to
negotiate. We did not negotiate with
NCRS, or whatever name it 1s; we

negotiated with AIRF and NFR as my
invitation and the letter to the gentle-
man will show.

PROF, MADHU DANDAVATE:
I want a clarification. He says, on
six points there was agreement and
on two points no agreement could be
reached, He says there is nothing
further to be negotiated. It is a very
sonsitive issue, Is it not true that
even the six points have not heen ac-
cepted by the All India Railwaymen'’s
Federation and other representatives.
who accompanied the  Federation?
The Government might have decided,
but the point is, the Federation has
not accepted them. How do you say,
there is nothing to be negotiated?
Therefore I would like you to clarif¥y
vour answer to the first question and
then I will put my second question.

SHRI L. N. MISHRA: The discus-
sion was obvious but there is nothing
to clarify, These six demands were
accepted by Government and the
minutes were to be finalised and re-
presentatives of the two organisations:
participated in the discussion. When
these minutes were being finalised
and they were about'to be adopted on:
the 2nd morning meeting, in between,
something happened. The meeting
was held. AIRF people did not parti-
cipate. Of course, the N.F.I.LR, people
were there. Of course, the Govern-
ment’s decision was announced. T
am prepared to say that these demands:
were acceded to and there might have

been some reservations here and
there. By and large, they were
accepted. Even though they do not

accept them to-day when six demands
were accepted, nothing more can be
done. (Interruptions).

MR. SPEAKER: Kindly sit down
I do not accept violation of the rules
by a responsible professor like your-
gelf. I would not mind if you strai-
ghtway put your supplementary. Do
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not ask for clarifications by way of
another supplementary and all that

PROF., MADHU DANDAVATE:
Because 1 respect the Chaw, I now
put my supplementary

MR SPEAKER' It iz much betie
to ask straightway your question

PROF., MADHU DANDAVATE:
Not accepting my first question for
clarification, my second supplementary
js this 1In part (b) of his answer,
he was required to discuss under
the provimons of the permanent negc-
tiating machmery or under the provi-
510ns of the joint consultative machi-
nery Is it not a fact that even under
the provisions, already agendas were
prepared but, 1n spite of that, and
even, after the strike, when the All
India Railwaymen's Federation had
already sent their agenda no discus-
sions were held” Ag far as the pro-
vision under the joint consultative
machinery 13 concerned as early as
February, an agendag was sent tg you
Even a8s late as 1n April, a meeting
was supposed to be held But, for
qome reasons or unother the meeting
wa, not held Why do you make a
reference to the provisions of the joint

consultative machinery at all* Iy it
only to delav the negotiationg and
postpone them®

SHRI L. N MISHRA: Thee is

nothing to negotiate so far as  six
demands are concerned. There may
be many more demands I do not
say that all their demands have been
tulfilied I never gaid that and I pever
claim 1t There might be several
questions. I am told the meeting was
held That is a regular feature The
meetings are to be held at three
levels I am not opposed tp that
What 1 said was that negotiationg on

those points cannot be held (Inter-
ruptions)
MR SPEAKER Now you will

please sit down

PROF, MADHU DANDAVATE:
My second supplementary 1s this. Why
negotiations were pot held?
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MR. SPEAKER: No, please You
will kindly sit down

ot vmare wwlt @ ¥aT a7 A9
7t & f® geore & foAT # o) geer
awiftr ¥ ary xxq 7rrofr, gyt @A,
rradt ot ARt XA AreR A
# wravr Y o e geme & o A
#t qoy & foedy ofr 3Ty & faes
w1 aviatd ad &7 snofr Wl |/
@t s o off ag ar fr 3= Ao
¥ ovg, I qUEA & Arg o
At WY wTE AREAT F7 A48T
frar s | WY & @ ST
& dY A1 fET ma @ € wre gw AT
roady dyvw ¥ A9 wwwar At
T s FT Ry gifsw 2 aiT Ry
A% ¥ AT AAgT F ATY AWy
fegmm & wogr o=ma ¥ Ay
Perwarrsrey A ¥ v E 7

ot qwe qao faw  favarram
sy et RO ¥ AN
SUTT g ¥ ey gATEr I Y gt
§ foreft oo} 3, w0 & ¥ T W
M A gETT w1 TAm
¥ o ge f wgr v e g d ey
g ¢ s w2 o ok
% N wiewfen @7 wearew
g & ey w10 1 onft oFf
grew & 3y gt g & FF g AT .
A sEET grTiaa & ufy § ay wrht
JTrONT W7 ST § Wit W W
JAACN T S e @

ot yteere et WA ®
WET RN $I WA O W7 g Ifaa
agr grn fr QO Yma A—ATHHET AT
& g ot saTe @ o qTdamg
¥ F ¥ ufaw=  Awrw v fen

sy ?
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Wt gwe gwe faw :  ArwEr
W NG T SATT §, WA KO ATHA §
qaAtd T Y 1 g e § B wfeai
O QI AT TG gF A®A frwaee
IE F quarAw Afr ¥ arfem AN
M AGT T wATH § wiAeATy T qeAry
¥ T 0¥ gy W @rear M A
i ) ameE fag @ P fawd W
freme go, feny iw feg wo o
19 I & ¥l freae gy @ WX
wmiaseRtFsiagmy @
MR & AT W Terg gt A ote feg
T g dR AT OT Q¥ ¥ 6T gH
W F ¢ AT W AT SAT AN
O & A IAW ATiAA A fAar wAmw
& 1 gfefaqua  ¥few w1 Twy of
vzt 21 fear ) fafewgy ¥93 %1
qor gaTr wa€ St

o WENATOWW qf®W - WIgA
w12 fF wrs i § & 8: qx fawre gl
T " Iy w1y foar 7ar 97 )
Hfwa fo7 o g7 o faame 2« wgr av
ST F21 AT @Y 97 R AR T
€1 fear T ¢, 9w e Wi *g8 € f%
AR FIETT KT fAQT WT ¢ 1 w@
oA I /A afufe N I g
afafr 70 3% ATt ¥ 79 43 ¥7
T AT | ATE WY O% WIT 0
qF OTE AT & A1 & A §54T
WY qI9T &I KT ) 99T TN 2 R
qIGE wrAmAT ® Iz A fafes
TEAY 97 TANTET § AN AR
ZY 727 &, 3A%T w0 7 fAwrAT IoTEr
%, 3% rqrATEA fRqY AT 7RI, I
qaariv arf wTAT M TE E T AfAw
FT qAI0 AT TR 2 7 XA A4 AT
T HTTT TATI Z15TH A TATIA G A
Jag qraat froa <% {4 3737 fafwzars-
A Fr vy g fedfr or g 97 43
F7 TAR AOTAST ATA ¥ (A Aqr T 7

st qwe qwo fwr : v ft A
A A fEgwar oW g )
TN o & 5 qaag avd afvfoe o
ITR EAT K€ FreguT )y ff, THwr e
wrafaas A faar e A § A3 weAr
awg & {7 T ag 4T ) o A9 A
AR B QT W W5 376 T
2 19T WY I8 9 oft der WA §
A 7 398 Prq Aare Y g W< & vawr
T WA | HgT 4 AT 67 T
X 1 qa7 ¢, PefewrgdnT &1 qave
% wie¥ 2 a1 g 1 WI9d ag W wgr
gfr sadv it *TTQ T F & 1 34
1Y wvar A & A fgeqeos ¥ wafw
17 A@ARGTFRGTAE L 347 T 32
377 TR Y § 1 Peafaes meoavdfiry
¢ ME D s A g § AT 93
sitfiien we 7E & 1 ag & wodr oo
TPy ¥ a7 9T v TR g1 fafacee-
TAT FT AT ZWITT A ¥ | FET AW
T 97 E A% ¢ 1 Wy e o ox
ATT 7T 77T ATEA E N w77 A¢ A
g fa 777 a7 § 2t a7 72 | (W)

WOIH WA 1T WT A A S TE wHAT
TR EPT Y N NI AR g R A
ast qfvrw g1 owd ¥, o MY dan
A

SHRI SAMAR GUHA: On a point
of order, Can the hon  Minister go
on repeatedly making wrong state-
menis? Here are thousands of
telegrams and reports that we have
been getting that they are pot being
reinstated and bregk 1n service is
going on I want to know how the
hon. Minister iz making statement
after «tatvrment which is factusily
wrong

stacdfagmmawais : 54 wEER
¥ A F T w O WY g KT fiE gvodlo
Ao Ar7o Ao A FIRTZRE AT fawd
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o ®F ey Aoz faar A
wren § foe orafir gad qe® o) o aw
aor ¥ ol quw ¥ AP WoAwT 2
% ¥ fir g Fore Forrms vy Sfvfor ¥
arerftey w4 A {67 oo dTo Ao WT70
o¥e ¥ I w & fom wo Wy
Jox 3A ?

farr famios ®Y wTow w77 |7 TAR
art % qrow §f fraz (minute) Aqre
frarafr gi, aYeqr 9w 9 [T
g wr g, Ut afe &, @1 e
formamee d3wr & v v B
A & g g ?

Wt Qo qwo form : T AT FY 7
¥ 7l w1 g & Y€ arrety g dvw
gtodToRlowTT O AN ¥ | ZHT¥HTR
f 9 Q) Formamg e d3wra &, 0o wréo
qo QWo HIT GAe U%o MTEo W7o
&7 2 & A wem &, Iawr awA fady
fordY o wre vy wra 4oy & foarsr
W) AT W, AT AR & ). 3T 97 ek
sgwgEra AT & &AM Wy gAY
®Y gan WA &Y | awe Afafr sy w6y
ATt AN A A A A A &
g 89 wer FT IHTIW A A0 fxan
g7 awer ofY sY Fft wr 2 o
qgx WY T AT T | 39 ATET qF WIAT
o g fe g wawy aveoar &Y

agt 4% famem &Y ava 21 At fira-
28 doTT A TR AzTI K137 I 2
WA BT 4Y, gRIL AT W, Oo Wik o
o Qe & A WI W, A1 IAR A
¥ ¥,07c Tho wTfe W7o HAIMWI
qr7 | ™R IT QT EIA AR G | ZAT
fesr am-FTA &Y AT F1 AR KA
gww qFy  fadr o 35 fza gy
dow gf Atad ) Wi swATE oo
qee wfe WrTe ¥ W¥r AW (Yo Wrfo
WIoQ® & WhT A ETY 5 IER AT AW
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Az & I vawr arar o A7 aee
T 3I7 € yaradEt 7 KA A WA E A

=t wefey aroaw atd AT AT A
I T R W T T Ty fay ?

it gwe e ot - o witor i
QAo Qe WTEo WT7o & WMWY 7 IAWY
LECAIRE 2 i

SHRI MADHU LIMAYE: Who has
signed the minutes” Which organi-
sation has signed to the minutes?

SHRI L. N, MISHRA: 1 have said
2 number of times that the NFR
people have accepted the signing of
the minutes; the minutes were read
out and they all accepted it

SHRI SAMAR GUHA: The hon.
Minister says that they had accepted
the signing of it. How is it possible?
Kindly ask the hon. Minister to state
who had signed the minutes? The
question wag straight namely whether
any of those things was signed, But
he only says that they were accepted,
He has not said whether they were
signed or not That is the most
relevant question, He hag not
answered it.

SHRI L, N. MISHRA 1 do not
understand why they are beating
about the bush. I say that all those
who were present there accepted the
minutes of the meeting: they were
read oul by the Chairman T cannot
remembey who signed it: the member
nf four or five delegations were
present  Thev may better ask the
NFIR people whether they accepted
it or not. T would say that T am not
going to give out the names<. because
I shall b» embarrassing by friends by
doing =0 But I mught sav that there
were a number of Members of
Parliament in the delegation of the
ATRF also who had =accepted the
minutes of the meeting. (Interrup-
tions)

SHRIMAT! PARVATHI
NAN:

KRISH-
He is misleading the House
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SHRI DINESH CHANDRA Crad e e Lo N
GOSWAMI: In order to avoid an :;i’l'?l"‘lﬁ b T* s
impression in the minds of the | ¥ o rgar § fe guaner qav
wo:m uml t:;:l‘e has bee!; X & arx oY W@l & e I
wic ation, k the cases o 3 ?
termination of service :hould‘ be “ ﬂﬁﬂﬂﬂ'm@ ! ) W'I!'N:
«disposed of as early as possible, One % &aYeTe firar qr frol feare & fs o
of the difficulties experienced by the I FTAEIW WA §1Y farer AV} B /AT
General Managers in thig connection !T{R’ a ﬁ AT FrITEY LorTory T Y o

is that they do not have the power
of reviewing their own orders, ‘This
has to be done by the Railway Board.
If these cases come to the Railway
Board, it will mean a lot of delay
in  their disposal. In this view
of the matter, have Government any
proposal to confer the power of
review on General Managers or have
Government in view any other
measures to see that these cases are
lispnred of as earlh as possible?

SHRT L N, MISHRA: So far as
hreak 1n serviee is concerned, the
penple affected were 55 lakhs  Out
of them 60000 cases have bren
dispozed of and their break in service
has bren condoned. AN the Zonal
Managers are going through {hem
and I think it should nut take lone
to dispose of them On an individual
basis each case 1n being conaidered

SHRI DINESH CHANDRA
GOSWAMI* In the NF Railway, the
General Manager 1s saying that he
has no power to review his own cases
under the rules, Are you conferring
on him the power to review these
cases or are you following any other
procedure to see that the rases are
disposed of speedily”

SHRI L. N. MISHRA: We have
decentralised, We want ouick dis-
potal of the cases. Zonal Managers
will have the power, and have got
the power.

@ wew fgrd oot ¢ e
& v fadndt =&t & £ mfvay £
sam weY & grg wmaf g€ of ) wwd
ForcH W 7 gaw wg ¥ fw
e geatw wifqw & oY avg oY fax

&1 & o wrgar § fe wr oy feufr
W s g ) (wwwny) si9 OEe
& & o argar g fn o goeY
98 wfafy 4 3a¥ am e qron
FW T R Ay sfeaf & ?

ﬂ'\‘l:[ﬂo qanﬁl‘ﬂ:iﬁ'!lm*
¥z i za w1€ auy wfafq & 7@ ara
21 ¥ Formangsed s fear
™A TITA QY AMAR By
s ifegs  vadq ) aWT ¥ A
FAAIA AT EHAT £ WA AT WYX
afaww & 97 | wat A8 913 gar w7
wvq 2 3 feagagradr 21 8. Wm
ATTEZRITRIKINIAT 1 T qFWAGY
& w4 AR T4 AFT 1 ARV ATAL
& 717 qviwewa ¥ 21 swar &
I HEAT 91 G3NH F A4 2N Ay
frrdrdza s fmAam g ¥ afaa g
a1 ®Y7 wrf A §1 A1 HATT ATAC I
A 43 A § 1 9 @A) Iww gl
ar g7 Wr 433 ¥ fo Aqrw & ®fed
qTT A1 AT (SWAWIR) | F qg AT 7@
Fgm fF wrr wwr w7 7R & Al
TTETT 1 ATH ¥ GHAT Y WA or
f& geTIe WAy grATT AT WW BT VIR
faar wmaT 1 &7 T w7 AeT gEe fam
T WY a7 ¥ %7 fear wqr qr

ot wew fagrdt el : gw ANR
grgmtarm G A s g &)

ot Qoo Qe fom : gw WY ¥ )
afew Fai aTy KT WT AW Y |

it sz fagrdt wreddt : o sver
wam) emalrgragwri et dse



w,‘“. A 1ann A arr A

13 Oral Answers

§ 7 oFen agiar afaga & a4t a0
q2F § 7| ) BATEA HAT AW F
TTH § A a3z HIHAT AT AT | AT
T Gd I9q A TATYET I3 F | IR
At ¥ (T d12ad 31 (mame)
A% T qaTd TG AATE | AATHT
A BRI AT AN 1 VA AFL
FEdd & fau me at og #1 aiaEy
HYFT7 gET T AFT 7 ZITTT & IEA
g feafs 4 1 w3 I faafa &t

5’7 I o
‘aaa%a?r:ﬂrsw-mq. | 4 A
L FEE A . SL S

T amn e

 TFo TR0 WA ¢ wd A A
ASTT LT & | ATHAT TET Z3T &1 JFT
FimniggA E fa ove A e @
A @iz HraaT 4371 AFTABT AT
ar | gam fzara 0 @ o 93 fE
TETT AN ATE K AT AZ BIAA
TEAT | WA FET L AT AT AFATE
FT WA G BT D A3 4ar | "T
AW T 72 AFT £ 1 ATAT 13 AFRAT
2 | AT WEA W AT AT T0T A gAT

L 7@l |

E VA (4 T A 2 5TA AT o
Hjo o WTo Tro i 17T T4 &
3 §aTT 370 AET 4 | FRA F2TR 1F Qo
Ao Ao Tho TH 377 ¥ 4T &AL
fx ag faasr fr =12, 797 19 T
¥ A A | g ST 97 RIE OIS ARSI
2\ gHA TET g % i "1 AvaA gar 3
Tq0 Hro Hio ATo MJo, TIHT HT-ATT
-’I@'fl“ﬁ‘% | To HATZo HAT7o TFo FT
qq A1 gar &0 7% 7 | 3AF A9 ;o
AFT F——0 AT T AT AFT §

SHRI PILOO MODY: Every

newspaper called it the Prime Minis-
ter’s three point formula

SHRI L. N, MISHRA: It was not
the Prime Minister’'s formula,

SRAVANA 8, 1896 (SAKA)
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SHRI PILOO MODY: Then why
should the newspapers say so?

SHRI S. M. BANERJEE:
a point of order, The name of Shri
F. A. Ahmed, who i3 ng more
a Minister, has been mentioned, He
is a Member of this House. He was
a member of the Cabinet and since
his name has been brought in and it
was said that the formula was given
by a member of the Cabinet, he
should be asked to come here and
clarify, He is in Delhi. If it is found
that he is wrong, such an irresponsible
person should not be voted as the
President of the country.

Sir, on

WR, SPEAKER: This is not a point

ol order, Such points of order should
not be raised during the questiun
hour.

SHRL INDRAJIT GUPTA: The hon
Miinister goes op insisting day in and
day out that six of the demanus
contlained in the sirike notice iaa
seen accepted, One of the demanus
was the abolition of the sgystem of
cusual labour on the Railways and
according to him it has bcen accenced.
i should like to know from him
whether during the course of tho
strike several thousands of werkers
wino had completed six months and
'‘more as casual Jakour and had already
bhrcome what is known as temporary
workers enjoving regular scales of
pay have been discharged and are
now being told that they would he
takon back to work only on condition
that they revert again to the status
of casual Yabourers on daily vrage
basis

SHRI L. N. MISHRA: Shri Indrajit
Gupta had raised the point during the
debate and in Calcutta also when he
raet me. I had stated that ithin
the purview of the recommendation
of the Miabhoy Tribunal casual
workers would be taken back on the
lines suggested by them. I shall try
to find out if temporary workers are
being treated as casual workers; I
have not come across such cases.
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There is one thing which Mr. Gupta
will appreciate. There has been a
break in service in almost all the
cases of persons who had gone on
sirike because of the no-work-no-pay
and we sre not going to condone it
Therefore these difficulties are thele
but I shall look into them....
(Interruptions)

MR. SPEAKER: This question has
taken too much time,

st w, forrdl @ X9E & qF T
§oFgr W R -

It has been observed that despite
the issue of Shri Goel's D, O, no
appreciable progress has been made
either in regard to processing of
cases of condonation of break in
service or disposal of appeals
preferred by the May 1974 strikers
against their dismissal, removal.
termination The Board have also
expressed their concern on this
account”

7 A Wz g 3 fr omg YeE AT &
A €W aF 7 fae e w7 E 2
ﬂgmweﬁim#‘m‘%ﬁﬂ%aﬁ'u
a Ay Al & f & 14 WA
A gz & 7O AE & A9 wAR
wE f ameA gh ) e T
a5 A A% o W 2@ 41, fae
—=rx wfmarr T fem & safy =0
3:cmr w7 a1 &R AT & frans fomn

feipaIzA DA w1iz § 417§ A7
T, o9 T3 W A WERW AT ARTA
aarfFT Trar war -

“The Railway Minuster has stated
that there will be no victimisation
ol the emplovees who participated
m the strike but the cases of those
who are charged with wiolence,
tabotage, etc, will be dealt with
according to law

fo1 =it qv fEaT ar wrraAy wifz ot
¥ gy 7 &, IT 51 T A
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e afi fFmarwgrg ! W
avé ag far v v @ & fe AR
¥ a3 ¥ Prder o wwer A aw
g1 W Al R "W e 9E
wTRTEA &0 fw O oY f3T & R 9
¥ WIAY aq & 27 anqw N7 fe
T ®&T 41 57 a7 N fUF1ay £77% #;7
Htar afy fason ?

&t qmo oo faw . FER WS
wgr a1 fr gfvsfaque ¥faw 2@ ar
® 1 MR &UT A N FE
wfgr 4% gt «afag @ ey
g W 3T 7 & 60,000 KT gW 7
wiear g+ afrsfawr w1 2w &
qAL  FANT | ZT WA K A FI
qftz X %W %7 gW A9 AT
SHRI INDRAJIT GUPTA: 1 went

to know whether you are satisfled
with his reply. He goes on saying
that 6,000 cases of break in service
had been dealt with, Iy it the same
thing as referring to people who had
been dismissed? A man who is not
dismissed has also a break in service.
The hon. Member is asking about
something elsel he 1s not replying
1o it

SHRI VASANT SATHE; The best
thing for the hon. Minister is to say
how many persons are guilly of
violence and sabotage. If we know
that, automatically this can be
deducted, What is the difficulty?

MR SPEAKER You have taken
forty minutes over this question

st Ay fed :  wom AT
gt geATT { wdr wAn A A
TR WEA AT AT A¥T O F N

segw waw @ A PR w9 o
1 Fram w7 T ofe, W A €AT
wrazr *xfzgw
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i A f@wd 3z ATAr @R
FT "'T?Ff ) H/ET -—F'T;"ﬂ A gl &7

AT FAL T 7 73 21 3A F A AT
gure A= Sff arq 23, fa7 71 87 fgag
W frar 2, sey wfTaz a2 famr
z %7 17 57 1 ar!m“'ﬂi’: T AET
FT TE B, AN AT AM Z

(Interruptions),

MR. SPEAKER: Next question.

SHRI K. S. CHAVDA: Sir, today

the tctal number of questions is only
18 because two questions Nos 12
and 134 have been transferred and
two Members are deprived of their
right.
SPEAKER: It has been
happening in th: past also. Some-
times after the question list is
printed, the member writes himself
saying it may be transferred. Some-
times the department writes because
there ic a dispute as to who will
answer it. So, the speaker has to
accert that request for transfer.

MR.

Demand from Ministry of Agriculture
for allocation of more iesel
oil to States

27. SHRI RAGHUNANDAN ILAL
BHATIA:

SHRI D. D. DESAI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleised to
state

(aY ~whether Agriculture  Minister
hadg szkxed hi= Ministiv ‘o alocate
mo-  dizeel o'l 10 the Sla‘es: and

('Y i* =0. action :iaken therson?

THEZ MINISTER OF PETROLEUM
- CITENMTCALS (SHRI D K.
BCROCAH): (a) Agriculture Minis-
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ter has requested for adequate pro-
vision of diesel oil to agriculturists.

(b) Arrangements are being made
to ensure supply of diesel on priority
for the agricultural sector.

SHRI RAGHUNANDAN LATL,
BHATIA: On 30th June the minister
made statement that the requirements
of the States with regarg to diesel oil
will be fully met., May I know if any
request was made by Punjab for die-
sel oil and if so what guantities have
been supplied to Punjab?

SHRI D. K. BOROOAH: It is a
fact that a statement was made that
so far as diesel for agricultural pur-
poses is concerned, we will try to
meet the demands, Punjab is a
highly developed agricultural State.
Their demands are large and there-
fore, pressures from Punjab are also
very strong. From time to time they
have been coming to see us for die-
sel oil. We are happy to say that
they have said that their require-
ments have been met by and large
and they have no complaint on that
score. That is what the Chief Minister
and other ministers told me. This
year their requirements are 1,17,996
tonnes of HSD and 81,225 tonnes of
LDO. I do not know how much has
been given to them. But they havs
made no complaint.

SHRI D. N. TIWARY: May I know
whether it is a fact that the supply
of diesel to Bihar is 3 very meagre
quantity and so the agriculturists are
suffering for want of diesel and,
therefore. the fields are withering

SHRI D. K. BOROOAH: Bihar agri-
culture is not highly mechanised.

protast.

State in

SHRI D. NX. TIWARY: I
Bihar is the szcond largest
the whole of India.

SHRI D. K. BOROOAH: I refarred

to mechanisation.

SHRT VASANT SATHE: He should
know about Bihar because he was
the Governor there once,
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SHRI D. K. BOROOAH: The esti-
mated demand for diesel oil from

Bihar thig year is 10,907 tonnes znd
TDO 45,390 tonnes.

SHRI D. N. TIWARY: What part of
it has been met

SHRI D. K. BOROOAH: There is
an arrangement by which they are
sent from time to time. I have not
Reard any complaint from the Bihar
Minister whom I met only day be-
fore yesterday.

ot gFW XX FGIA . TEAN
WA, & W & Ao § AT AvEA
F—udl wERT ¥ UF g9 F IO H
FATT 2 fiF GTT FTHTT AT FIH AT
ZH 97 AT @1 8, TAfAC 7 gy g o
ST F AW g0 FTAE | W O
o AT g g WY 97 A AT
T T S &I A 19T 30 7 %
STAaT Tzar F fF fEa fea ot |
femaT SiFe A g, fEET 915 F A
frmz oicfemaraarasr g ?

—t

sy TFTT AWM I5 H A
T ATT AAL &, ddr & @ A7 947 F
oy qgAdl & faq faadt gEew 2.
Fg fear AT & | AR T qEF g5
3 witgeas & fag femme =9 )
T aF wEHZs femve &7 arg &
" 2, 7@ fae w7 w2w &y fewme
1627 =TT F g, ¥ wwxgar g ¥ 5%
g QU FIIA ...

—_

€]

EE!
-

Y gFA T2 FBI1T © Fdl WGIA
q 9T% Far1 91 fF 9@ qEEe 471
FETC 24T 89 9% #1 21 2, 37 faw
ZH ®1 am g fF gw T 97 #r ;i g
1 TR ger o1 fF e faa ot
7 famar vim 2, 99 ooy 927 & fou
#4 g1 qor 2, feadr s % qfa =
T I TR TH F AL H qen
g 7

JULY 30, 1974

Oral Answers 20

st EFT FTAT : TT Fi I
F2fwd 7L AT €, 39 1 9300 a7
A3 AAA AL, 37 (Wq A 58 I 9%
Vi ET |

SHRI R. S. PANDEY: Punjab and
Haryana are two States which always
ceme to our rescuz in times of gear-
city. I am not czasorned with whe-
ther the Chief Ministzr: are satisfied.
or not. What wz: the precise quan-
tity required by isz2m and how much
ol it was met?

SHRI D. K. BOROOAH: I would
like to make one slight amendment,
Diesel is used both for pumins and also
for tractors, though it is mostly for
pumps. The figures I geve relate to
numps. There is demang for diesel for
tractors as well. If you see the
statement which indicates the pattern
oI consumption in each Stale you will
ind that we have been ahle to fulfil
the demand by aad large, without
having too many complaints.

SHRI R. & PANDEY: The
Minister has answorsd ihe
put by somebody «ise and not my
question. I am not bothered  wie-
ther the Chief Mirister of Punjab or
Haryana is happy or not. You might

hon.
question

have had sweet talks with them
because of which thEy are happy.
May I know whether whatever

requirements made by Punjab and
Haryana farmers in order to produce
more have heen me2t by you or not?

SHRI D. K. BOROOAH: I have met
the requirements nct only of Punjab
and Harvana but also the  require-
ments oi westerny U.P. He has raissed
another part of India which iz also
agriculturally advanced. that is, wes-
tern U. P, The hon. Member from
Tamil Nadu also will bear me out.
1 have met the requirements of Tamil
Nadu also.
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ot AFa  Tnm ;S fawd ge
Tva &, 9gi fawsr Fi 3few smmar
g ], W& 3¢ AgT & AT F&i S
9 J9d g, S9 & faaar faa fIar
™R TaEAE 1973 ¥ faaan
g AT g AR I9 1 e faan

AT 2 7 IE HT 99T THe AW A
fzar mT 2

AT Iqwea IwME Fqgr fawEr
gl g1y &, agt o & fag IT gEa
FEARTA AET F4 &, afew 7o o Hlo
ZEIATH FIA & | FE qF AT FT
qegeg g, IT F 39,674 T THo o
#Ato faar war g | Fgt SITT FA 237
ST 3, FifE grew 7 Srga F9 AT
FE 2

SHRI BHOGENDRA JHA: The hon.
Minister seems to be satisfied that
by and large, he has met the demands
of all the States in the country and
that there is no grievance on the part
of the State Governments. Despite
that, may I know whether it is a
fact that scarcity on a large scheme
is felt by the peasants and that a big
portion of what is supplied goes to
the black market and, if that is so,
what steps are being taken to ensure
that the entire supply pgoes to the
peasants and not to the black market?

SHRI D. K. BOROOAH: So far as
diesel and LDO for agricultural pur-
poses is concerned, we have not only
given the same supply—there are
shortages of other products—but also
increased it. Therefore, there should
be no shortage so far as diesel and
LDO for agricultural purposes is con-
cerned. There have been cases where
sometimes there has been misuse of
diesel o0il and they have used it for
the purpose of other agricultural....

AN HON MEMBER: How do you
stop it?

SHRI D. K. BOROOAH: The State
Governments have already taken
certain steps. They are giving cards
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to agriculturists on the basis of their
tractors and pumps also. They collect
it from the neighbouring outlets.
There is, of course, a chance o some
of it being used for non-agricultural
purposes, as the hon. Member said,
for trucks. But it is mostly done in
those areas where agriculture is not
highly advanced. In those areas where
agriculture is highly advanced, they
are getting diesel not only from their
own source, what is meant for them,
but also from other sources. It de-
pends upon the development of =gri-
culture, If the agricultural standard is
high and their demand is greater,
they get it from other sources also.

What has been decided now is that
the State Governments control it by
issuing diesel cards to agriculturists
and the agriculturists collect both
diesel and LDO from  neighbouring
retail outlets. That is the arrange-
ment we have made. That has been
left to tha State Governments. By
and large, this arrangement is work-
ing well in those States where dieszl
is used for agricultural purposes.

Proposal to Raise the Limit on
Election Expenses

T
*128. SHRI N. E. HORO:

SHRI D. B. CHANDRA
GOWDA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS
be pleased to state:

(a) whether in view of the rise in
prices of all commodities including
publicity material and means of com-
munications, Government propose to
enhance the limit placed on the
election expenses in respect of Parlia-
mentary and Assembly  Constituen-
cies to make it more realistie; and

(b) if so, the steps taken or pro-
posed to be taken in this regard?



23 Oral Answers

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):
(a) The Election Commission has
been considering this matter ‘rom all
angles, The matter is still under the
consideration of the Election Commis-
sion who may consult the political
parties in due course before reaching
a final conclusion in the matter.

(b) Does not arise.

SHRI N. E, HORO: I would like to
know if one of the points the Elec-
tion Commission is considering in-
cludes the question of subsidisinp
election expenses by Government

THE MINISTER OF LAW. JUS-
TICE AND COMPANY AFFAIRS
(SHRI H R. GOKHALE): ©No, Sir.
That is not the question that the
Election Commission is considering.
I know that some suggestions were
made in the report of the Joint Com-
mittee in Part I of the report It is
for the Government to consider this
suggestion.

SHRI N. E. HORO: I would like to
know what are the main suggestions
given to the Election Commission by
the Government in this matter.

SHRI H R. GOKHALE: As ] said,
the Election Commission is dealing
with the gquestion in fact. that is the
guestion here—whether the hmit of
experditure which is fixed should be
raised hecause of the inflation, in-
creaso in the prices of petrol and
othe1 things. This question had been
rais- 1 earlier in the House and I had
said in the Hou-n that we were not
rimd shout thme matter snd thet we
would Lring it 1o the notire of the
Election Commission—because we do
this after consulting the Election
Commission. The Election Commis-
sion Mave informed us that they are
considering the matter from a1l angles
and that, in anv case, thev will con-
sult the political parties btefore com-
ing to g decision.

SHRI B V. NAIK: This is a ques-
tion in which they have asked for
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enhancement of the election expenses,
1 think, they are absolutely out of
tune with the time. May I know from
the hon. Minister how he is going to
see that the Parliamentary or Assem-
bly seats will be such and the ex-
penses will be such that they will be
within the reach of the common man
of thms country—and that is not Ra.
35,0007

MR. SPEAKER:
suggestion.

That is a good

Mr. Shyamnandan Mishra,

SHRI SHYAMNANDAN MISHRA:
Prices have been rising for quite some
time. Even before the U, P. elections,
prices had risen very high; but why
did not the Election Commission
think it fit then to fix a higher ceiling
for election expenses in view of the
rising prices? Secondly, is there any
idea to institute an arrangement by
which the political parties would also
be called upon to file returng in res-
pect o° expenses incurred on behalf
of candidates.

SHRI H. R. GOKHALE: So far as
the second part of the question is
concerned—I will answer this first—
this question was discussed in the
Joint Committee and Joint Commit-
tee have not recommended this: they
are not in favour of thig proposal. In
any case, when the Bill which has
already been introduced comes before
Parliament, it is for Parliament to
decide what should he done

So far as the first part of the ques-
tion 18 concerned—the question was
why the Election Commission had not
done it long before when the prices
have been rising continuously—the
Election Commission  has said that
after 20 years. the last ceiling was
fixed, only three year: ago and that
they are reviewing the whole position
from all angles, In any  case, they
cannot come to a unilateral canciusion
without consulting all the political
porties.

MR, SPEAKER: The Question Hour
is over.
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WRITTEN ANSWERS TO
QUESTIONS

Production of Low-Viscosity Furmace
Oil by I0C for Power Generating
Plants

*124, SHRI TRIDIB CHAUDHURI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Indian Qil Corpo-
ration has again started processing
low.viscosity furnace oi] for the use

of electric power generating plants
in the Eastern region;

(b) the total requirement of low-
viscosity furnace Oil for the purpose
of eleciricity generation in the coun-
try and the total production of this
ittem n Indian refineries including
those of Indian Oil Corporation; and

(¢) whether the decision to revert
to the production of low-viscosity
furnace 0Oi]l was take, ag a result
of the request from the Ministry of
Irrigation and Power?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) Barauni Refinery
has recenty switched over to the pro-
duction of low-viscosity Furnace Oil
to meet the requirements of power
stations in the Eastern Region.

(b) Estimated regquirement of fur-
nace oil for power generation in
Thermal Power station for the year
1974-75 is estimated at 435,000 tonnes.
Except for the power stations in the
Eastern Region all others are at pre-
sent using heavy viscosity furnace
eil. The total estimated production
of low-viscosity FO (upto 6800 Secs.)
for 1974-75 is  likely to be 180,000
tonnes.

{c) Yes, S5ir.
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Agreement with M/s. A. H, Wheelor
& Co. for Book Stalis

*125. SHRI LALJI BHAL:

SHRI KRISHNA CHANDRA
PANDEY:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether recently the Railways
entered into an agreement with Mis.
A H. Wheeler & Co. for book stalls
which will come into  operation
in 1976 and whether their previous

agreement will expire only in
December, 1975;

(b whether the new  agreement
contiavenes the extant rules and

practices;

(¢) whether in the past any agree-
ment was entered into by Railways
with any other firms so much in ad-
vance of expiry of the existing ome]
and

(d) if not, the reasons for showing
special favour to this firm?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI KURESHI): (a) Yes,
Sir.

(b) No, Sir.

(¢) and (d). The renewal of book-
stall contracts is normally takem up
for consideration during the pendency
of the subsisting contracts sufficient-
ly in advance keeping in view the
circumstances obtaining in each casd
and the performance of the respective
contractors, Hence, no special favour
hns been shown to Messrs. A H.
Wheeler & Co. Similar action for re-
newal of contract has been tnken in
the case of other contractors like
M/s. Higginbothams and Gulab Singh
& Sons also,
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“Drilling for Oil and Gasin Baramura
Tripura”

+126. SHRI RANEN SEN: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the drilling operation
for oil and gas in Baramura hills in
Tripura 1s still continuing;

(b) what is the prospect of thia
drilling operation;

(c} whether this drilling operation

was 1n suspension for a long time;
and
(d) if so, the reasons and facts

theteof?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) Yes, Sir,

(b) The objective depth of this well
is 4500 metres and depth attained on
20-7-74 was 2559 metres, Interest-

ing horizons are expected below 3500
metres.

{¢) and (d). Drilling was held up
on six occasions and the last one was
for about five weeks due to stuck-up
of drilling string. The stuck-up was
removed on 14-4-74.

Fall in consumption of Petrolenm
Froduets

+129. SHRI S. R. DAMANIL:

SHRI SHRIKRISHNA
AGRAWAL:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether there 1s any appreci-
able fall in the consumption of petro-
leum products as a result of the price
hike from April. 1974 onwards;

(h) the monthly econsumption
figures upto June, 1974 and the
figures for the same period in 1973;
and
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(c) the other steps taken to effect
a further reduction in consumption of
these products?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BORDOAH): (a) There has been an
overall reduction in the consumption
of major petroleum products during
April—June, 1974 as compared to the
corresponding period of 1873. The
total fall in consumption for motor
spirit, naphtha, kerosene, high speed
diesel oil, LDO, furnace oil, bitumen
and other products has been about
2.2 per cent.

{ficures in ‘ooo Mts)

Month 1973 1974
Apnl 1810 < 1776 4
May 1860 7 1772 7
June 1793 6 1814 5

(¢) The following further  steps

have been taken to effect a reduction
in consumption of various products:—

(i) Kerosene distribution 1s bewng
regulated by States in order
to mimmise consumption
Efforts are also being made to
increase soft coke availabii-
ty at major consumng cen-
trer to replace kerosene

Restrictions have been placed
on supplies of diesel o1l for
power generation during
marriages etc.

@

Furnace oil supplies mre also
being regulated and efficien-
cy in the use of oil 1s being
encouraged to reduce con-
sumption.

Development  rebate  has
been announced for indust-
ries setting up coal-fire boilers
to replacc oil-fire boilers.

(iii)

(iv)

Measures of economy on bi-
tumen consumption are being
explored by use of alter-

(v)
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native road building materi-
als,

(vi) National Council for Science
& Technology and the Plan-
ning Commission are engaged
in developing other sources
of energy to replace oil,

Availability and Demand of Crude
0il in 1974-75

*130. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
PETROLEUM AND CHEMICALS
be pleased to state:

(2) whether Goveinment have asse-
ssed the total availability of crude
and the likely consumption of petro-
leum products duiing the year 1974-
75, and

(b) what steps Government have
taken or propose to take to fill the
gap betwecen demand and availabi-
lity?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH): (a) Yes, Sir.

(b) The problem at present 1s not
of availability of crude oil or products
but of meeting the high foreign ex-
change cost of petroleum products im-
parts after the steep incremse in
prices. Various measures have there-
fore, been taken to curb the consump-
tian of petroleum products so as to
curtail the demand to the maximum
extent possible.

Maximum import of products has
algd been arranged to supplement in-
digenous availability with the limited
availability of foreign exchange.

Commercial use of Gas

*131. SHRI BIREN DUTTA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Chairman of O. &
MG.C. visited oil bearing centres in
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Tripura in the
1974;

1st week of June,

{(b) whether he has found p:cspect
of commercial use of gas within ghort
time; ang

(c) if so, when the production of
gas is likely to start there?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRID. K
BOROOAH): (a) The Chairman
O.N.G.C. visited Baramura in Tripura
in the Second week of June, 1974

(b) and (¢). On the basis of the
available geological data, the pros-
pects of oil and gas in the Tripura
area are encouraging However the
position in this regard will be finally
known only after drilling and testing
of a number of wells in the various
parts of the State.

Damage to Oil Storage Centre in
Bombay due to Fire

*132, SHRI MOHINDER SINGH
GILL: Will  the Minmster of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether recently a huge fire
engulfedq an oil storage centre in
Central Bombay;

{b) whether any inquiry in
matter was ordered; and

the

(c) if so, the resulie thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS (S8HRI D. K

BOROOAH): (a) There was a fire
in the storage installation of the
Western India Oil Distribution Co.
Ltd. at Wadala in Bombay on §-7-

1974,

(b) The Controller of Explosives,
Western Circle, Bombay conducted an
inquiry.

(c) The report of the inquiry has
not yet been received.
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Jertilzer Plants and their Production

*138. SHRI D, P, JADEJA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleaseq to state:

(a) the number of fertilizer plants
working in India in public and private
sectors, separately, State-wise;

(b) what target of production of
dertilizer in each plant was set during
the year 1973-74; and

te) the actual quantity of fertilizers
produced in these plants during the
said year, plant-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c). A
statement is laid on the Table of the
House. [Placed tn Library. See No.
LT-8087/74.]

Foreign Exchange for Import of Crode
0il and import of Iragi Crude

*135. SHRI BHOGENDRA JHA:
SHRI P. K. DEO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

{a) whether Government have in-
creased foreign exchange allocation
for import of crude oil:

{b) 1f so, the facts thereof;

{c) whether foreign ¢wned oil
companies are opposing to import
Iragi crude; and

(d) if so, Government's
thereto?

reaction

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH): (a) and (b). As a result
of ithe steep increases in crude oil
prices since October 1973 and further
steep increases since January 1974,
the foreign exchange cost of crude
imports to meet the demand for pet-
roleum products in the country has
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enormously increased, While various
measures have been taken to curb
the consumption of petroleum pro-
ducts so as to curtail the demand to
the extent possible, arrangements
have been made to meet the essential
demands by supplementing the in-
digenous availability of both crude
oil and products with imports. The
problem at present is not of availabi.
lity of crude oil but of meeting the
high foreign exchange cost of crude
oil imports after the steep incresse
in its price. It is expected that the
total foreign exchange ouigo on
account of crude imports during the
current financial year will be of the
order of Rs. B850 crores,

(¢) No, Sir.

(d) Does not arise.

Development of Communication in
Backward Areas of Fastern UP.
and North Bihar in 1974.75

*136. SHRl SARJOO PANDEY:
Will the Minister of RAILWAYS be
pleased to state-

(a) whether the Rai'way Board has
sanctioned Rs. 100 ciores for the deve-
lopment of communication i the back-
ward areas of Eastern U.P. and North
Bihar in 1874-75: ang

(b) if so, the salient features of
the projects on which this amount
wuald be spent?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) The
amount sanctioned in 1974-75 for de-
velopment of communications in the
backward arcas of Eastern U.P. and
North Bihar 15 Rs. 4.66 and Ra. 3.11
crores respectively.

(b) The projects on which this
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amount will be spent are given be-
low:—

Eattern U, P.

——

Amount in  Crores
of R ipees.

- = e = e e e e -

(1) Coiversioy of the section
from Bararanki to Ciupra
From metre gauge to broad

gaug® (U: P. partion. 4 30
?2) Restoration of line from
Chutthum to Bagha ¢ 0 16
1 3) Restoratin of hne  trom §
L1l nau t» Daryapur, . 0 20
4 66

Nurth Biha:

1 Cornesaon of the s ¢uon
f ym Simustipir tv  Caupra
irym mere piuge t b oal

guge { Bihar portwn 2 54
2' Cmvetwon of the se.tion
feym Simausnpur to Darbaangy
from m-rre gwige 1o bruad
gaug* . . 010
3 Resto atton of hne  from
Suagirh ty Frongay o 2"
4 Neaw M G e Jrom Sakn
il sanpu o m
§1 Neo M G hine from Jhuin-
jarpur o |aukahabazar, o 10
I 1

Demand froyy Unemployed Engineer-
ing Graduates’ Cooperative Socicties
for Running Petrol Pumps

*137. SHR1 K, LAKKAFPPA Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether Government have turn-
ed down the requests of some TIn-
employed Engineering Graduates' Co-
operative Socleties for setting up of
Pe;rol Pumps in the security areas;
an

(b) how many Co-operative Socie-
ties of Unemployed Engineers/Gra-
1257 LS--2
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duates have been given the opportu-
nity of setting up petrol pumyps in the
country?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH); (a) No, Sir

(b) One.

Accumulation of Urea at the Cochin
Division of FACT

*138 SHRI M. RAM GOPAL
REDDY:

SHRI YAMUNA PRASAD
MANDAL:

Wil the Mimister of PETROLEUM
JAND CHEMICALS be pleased to state:

(a) whether huge quanftity of urea
had accumulated at the site of Cochin
Division of Fertilizer and Chemicals
Tizvancore Lid  1n the month of
June, 1974 while farmers in the Sorth-
ern region starved for fertilizeis, and

(b) if <o, the reasons for accumu-
lation”

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) (a) and (b} About
25.000 {onnes of utea accumulated at
the Cochin Dnisim of FACT could
not be despatched as a result mamly
of the illegal strike by the workers
of the Division and the obstructional

tactics employed by the striking
workers
Strengthening of Faizabad-Allahahad

Raillway Line

+139 SHRI R K SINHA: Will the
Minister of RAILWAYS be pleased to
state-

(a) whether there is a proposal
under consideration of Government to
strengthen the Fmzabai-Allahabad
railway line so that faster trains could
run on this section; and
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(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No,
Bir.

(b) Does not arise.

Provision for Payment of Certamn
Benefit; to Employeeg of ESSO Eastern
Inc.

*140. SHRI HARI KISHORE
SINGH: Will the Minister of
PETROLEUM AND CHEMICALS
be pleased to state:

(a) whether ESSO Eastern Inc., a
company acquired by Government

recently. has made provisions in its’

books to cover the commitments to the
officers and uthey employees for the
payment of gratuitv. pension and pro-
vident fund;

(b) if so, the reaction of Govern-
ment thereto: and

(c) whether the public sector cor-
poration in which the ownership of
ESSO Eastern Inc. has been vested,
will honour these commitments aed
guarantee pavment as from the date
of take-over the Company?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D, K
BOROOAH): (a) to (¢). Yes Sir
The new company viz., M/s Hindus-
tan Petroleum Corporation Ltd, will
honour the commitments to the
officers and other employces in regard
to the payment of gratuitv, pension
and provident fund to the extent
provided in the ESSO (Acquisition of
Undertakings in India) Act, 1974

SHorr NoOTICE QUESTION
Explosion of Tanker “Motilal Nehru”

2. SHRI P. GANGADEB: Wi'l the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether three Shipping Corpo-
ration Officers were blown off the deck
of the tanker “Motilal Nehru" by an
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explosion as reported in a local daily
dateq the 11th July, 1974;

(b) if so, the causes of the explo-
sion;

1¢) whether any attempts were
made to trauce the bodies of the missing
officers; and

(d) if so, the outcome thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) to (d). Yes
Sir. The vessel met with a firg acci-
dent about 150 miles south of Las
Palmas, Spain, on 4-7-74. while on
route to West Asia Gulf for loading
o1l. As a result of the accident, all
pontoons of No. 1 hatch were blown
overboard along-with 3 men viz., the
Chief Officer and 2 cadets, The
missing persons could not be traced
despite continued search for 4 days
and have been presumed as lost. The
shup has since been taken to Malta
fur repuirs.

A senior Engincer and Ship Surve-
yor of the Mecrcantile Marine Depart-
ment. Bomhay, has flown to Malta to
vonduct a preliminary inquiry under
the Merchant Shipping Act into thi

accident. The cause of the accident
will be knuwn on receipt of his
fimdings

Lathi charge on women from Delhi-
Kishanganj Railway Colony

995 PROF, MADHU DANDAVATE:
Will the Minster of RAILWAYS be
pleased to state:

(a) whether Smt. Sarala Ranee, the
wife of a Railway Union Ileader
received a serious injury on her head
when the Delhi Armed Police resorted
to lathi charge on Women from
Kishanganj railway colony during the
Railway strike in May, 1974;

(b) if so, whether any inquiry has
been made into the eplsode;
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(c) what are the findings of the
inquiry; and

(d) whether after the lathi-charge,
eviction potices were given to the
residents of the Railway colony along
with a threat to discontinue their
water and electricity supply?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) No
report of such incident has been re-
ceived.

(b) Does not arise,

(c) Does not arise.

(d) No such threat was given.
Eviction notices to 28 railway em-
ployees, who were absenting from

duties were issued under the Indian
Railways Act on different dates, but
the eviction was effected only in one
case in Minto Bridge area, Possession
of this quarter was restored to the
employee after he resumed duty. No
eviction took place in Delhi-Kishan-
ganj Colony.

Shortage of Toilet Soap

996. SHRI PILLOO MODY: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

fa) whether there has been acute
shortage of toilet soaps during the
last six months all over the country;
and

(b) if so, reasons therefor and the
steps taken by the Government in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Report of
shortage of spans have come to the
notice of Government.

(b) In case of soaps produced by
the organised sector except the pre-
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mium grade toilet soaps, there is an
informal price control whereby the
Indian Soaps and Toiletries Makers
Association (ISTMA) consult Govern-
ment before making any upward re-
visions in the prices. In the last few
months there has been some fall in
production of soaps by the organised
sector ISTMA has stated that in view
of the preseni unremunegative prices
of soaps they are unable to purchase

adequate quantities of oils at the
prevailing high prices. ISTMA’s
representation for increase in  the

soap prices in being examined by
Government. More than half of the
soap production in the country is by
the small scale sector cn which there
is no price control

Termination of Court Proceedings
against Railway Employees

997. SHRI D. K. PANDA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Court caszss initiated
against Railway employees and others
at the time of Railway strike in May,
1974 are still going on and no action
to terminate them has yet been taken
by Government to normalise the in-
dustrial relations;

(by if so, the broad outlines there-
of, and

(c) what action Government pro-
pose to take to terminate the court
proceedings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SF °"
MOHD. SHAFI QURESHI): (a) to
(c). Court cases against raiway em-

ployees under the Defence of Irdia
Rules and othe: enaciments which
they violated and for the wvarivus

offences committed by them during
the period of strike will go through
the process of law, which will have
to take its own course,
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Non-Availability of Raw Material for
Soap Manufacturing Units in  West

Bengal
998. SHRI INDRAJIT GUPTA:
Will the Minister of PETROLEUM

“AND CHEMICALS be pleased to
state:

(a) whether almost all the 600 small
scale soap manufacturing units in
West Bengal are out of production for
non-availability of raw materia]l at
fair prices;

(b) whether the oprices cf mutton
taaaow  have gone by Rs, 2300 a
tonne as compared {» the last vear;

(c) whether the Director of Indus-
trirs of the Union Government has
recluced the a'location for West Ben-
gal; and

‘d} whether in view of this and the
rise in prices of indigenous oil Gov-
ernment propose to reconsider the de-
mand of the supply of mutton tallow
to West Bengal?

THE MINISTER OF STATE 1IN
TBE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Information has
been called for from the Government
of West Bengal and will be laid on
the Table of the House. It may, how-
ever, be mentioned that the major
raw materials in soap manufacture
are oils and fats on which there is
no price control.

(b) The release price of tallow was
increased from Rs. 2750 to Rs. 4520
per tonne in August 1973. For
consignments to be received by STC
in the current quarter, the release
price will be Rs. 5414 per tonne.

(c) Due to reduction in the availa-
bility of tallow from 40,000 tnn‘nes
during 1972-73 to 28,400 tonnes during
1973-74 the allocations to the variousc
States were reduced proporticnately.

(d) In view of the reduced availa-
bility of tallow in the world market
and the greatly increased prices. it
might not be possible to allocate
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tallow at the previous level. Govern.
ment js encouraging the use of rice
bran oil and minor seed oils such as
sall, karanj, neem ang mowah in
production of soaps and with this
objective the excise rebate for use of
the minor oils in coap production was
substantially increased about a year
ago.

Export of Products of Indian Drugs
ang Phzrmaceuticals Limited to USSR

999. SARDAR SWARAN SINGH
SOKHI: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased 1o state:

ta) whether products of the Indian
Drugs and Pharmaceuticals Limited
are mostly exported to USSR, though
India needs such drugs very badly;

{b) whether even after exporting
the major portion, the TUndertaking
has shown heavy losses; and

(¢) if so, whether Government pro-
posz to issue instructions to export
the drugs manufactured by I.D.P.L.
only after meecting the domestic needs
of tha country?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) IDPL is not
exporting any drugs to US.SR. Al-
most the whole of its products being
manufactured by its two  Drugs

Plants are being sold within  the
country.
(by and (c¢). Do not arise.

Harassment of Family Members of
Raiiway Employees during Strike

1000. SHRI H. N. MUKHERJEE:
SHRI BHOLA MANJHI:

Will the Minister of RAILWAYS
be pleased to state:

{ay whether harassing family mem-
bers and molesting womenfolks, which
hag been widely done during the



41 Written Answers SRAVANA 8, 1L36 (SAKA)

Railway strike, is an accepted policy
of Government to deal with labour
problem; and

(L) whether this policy has the ap-
proval of LL.O.7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
In fact there has been no case during
the railway strike, where either the
family members have been harassed
or the womenfolk have been molested.

(b) Does not arise.

Simon Carves India Ltd,

1001. DR. LAXMINARAIN
PANDEYA: Will the Minister of
LAW, JUSTICE AND COMPANY

AFFAIRS be pleasedq to state:

(a) the names of the share holders
of Simon Carveg India Ltd.;

(b) how much foreign capital has
been invested in this firm;

(c) what is the amount being sent
out of country annually on account of
this firm; and

(d) whether the firm is alleged tc
be indulging in unsocial and destruc-
tive activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) As per the
Annual Return made upto 3-5-1974,
M/s. Simon Carves India Ltd. had
about 1500 shareholders. Amongst
them, 34 share-holders own more than
1000 shares of Rs. 10/- each and their

names are given in the Statemen:
attached.

(b) Out of the total paid-up capita®
of Rs. 60 lakhs of the company shares
of Rs. 15.6 lakhs, constituting 26 per
cent, has been held by a foreign
company, M/s. Simon Carves Ltd. of
U.K.
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(c) the amount of dividends remit-
ted abroad by the company during
the last three years were as under: —

Year Reilrey

Rs.
1. I970-71I 2,82,330
2. 1971-72 3,90,600
3. 1972-73 4,01,085

(d) The company has not come to
the adverse notice of the Government
in so far as compliance of provisions
Foreign Exchange Regulation Act and
concerned.

Starement

Sk No. Name of Share-holder

1. Mys. Amrit Lal & Co. Pvt. Lic. §
2. Shri Ashok Kumar Gupta.
3. ohri Arthur Lyns Dale Pereira.
4. Slri Brij Gopal Gupta. |
5. Shri Brii Gopal Periwal.
6. M/s. Chemaux Pvt. L°d.
7. Shri Gaurav Swarup.
8. Shri Harbans Lal Bedi,
9. Smrt. Gour Priva Devi.
1o. Shri Hilla Kaikhashru DPatel.
11. The Investment Trust of Incia Lrd.
12. Smt. Ira Mazumdar.

12. The Industrial Credit & Tnves:ment
Corporation of India Ltd.

14. Smt. Jyoti Sinha Rov,

15. Shri Kris na Bhusan Dutr.

16. Lt Col. Krishnaswamy H lasy. m.
17.  Smt. Kamakshi Raman.

18. Shri Kantilal Chimanlal Vakharia.
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Nime of Share-ho'lcr

aa—

Sl No.

19, Shril. S. Vaidvaathan.

20. Lile Insurance Cormpaeation of 0l
21. Smru M. Secilia Latshiai

22, Smat. Madin Dait.

23. AMiss Ma juias Gunio.

24.  Shri Prakesi Chana Bairee.

25. Shri Ramswarup DeotaJdin Tiwari.
26. Shri Ravi Bhoothalingam.

27. 5471 Ram Kishan whandziwal.

25. Shri R.j Kumar Dhurka.

29. Siri Robert Rustom Vicaii.

30. Shri Shanlkar Srinivasan.
31.  Unit Trus: of India.

2 2. Shin Vikran Swarup.
33. St Zurin Kaiki Alpaiw :la.
34.  Simon-Carves Lid., U.K.

Low Arrivals ¢f Kerosene from
Soviet Unicn

1002, SHRI MOHINDER SINGH
GILL: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether due to certain reasons
the kerosene arrivals at Indian ports
are much below the contracted
quantity with Soviet Union; and

(b) if so, reasons therefor and the
remedial stens taken by Government
to receive full quota?

THE MINISTER OF STATE INX THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SERI SHAHNAWAZ
KHAX): (a) and (b). There has
been some shortfall on a pro rata basis
in tke shinment of kerosene from
USEN during the first half of the 1974,
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This was primarily due to problems
ol ocean transbort, Efforts are being
mudsz 12 overcome thess and to ensuie
full import within the period of
coniract.

fnicrease in Project Cost of Haldaa

Refinery
1603. SHRI 3SARJOO PANDEY:
Wi.l the Minister of PETROLEUM

AND CHEMICALS be uvleased to
state:

1a) whether the Project cost of the
Ilaldia Refinery nas shot up;

(b) whether it is due to the fact
that the Engineers India Limited
arranged for the supplv of wvarious

equipment and machineries from far
away northern areas cespite the fact
that they are available in nearby
areas; and

(¢) if so, the broad outlines of such
supplies?

THE MINISTER OF STATE IN TEE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The revisad cost esli-

'mate of Haldia Refinery was approved

by Government at Rs. 67.50 crores in
1972, There is likely to be some
increase in the total project cost when
completed.

(b) No, Sir.

(¢) Does not airse.

Bamboos Carried by Railways at
Cheap Rate

1004. SHRI SARJOO PANDEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether hamboos are being
carried by the Railwavs at a very
cheap rate as compared to other

commodities;

(b) if so, the rates charged: and
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(e) steps being taken to withdraw
the concess.on given for transporting
bamivog at cheap rates?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Freight classification of commodities is
fixed having regard to their transpor-
tation characteristics such as price,
use, loadability, risk of tranmit. At
present there are 27 classes for wugon-
louds, the lowest being class 32.5 and
the highest class 130. The prescnt
classification of Bamboos 1s class 47.5
{Wagonluads). There are certain raw-
materials such as coal, iron ore,
gypsum, limestone and salt which are
.churged at rates lower than those
appheable to Bamboos.
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(b) A statement showing the exist-
ing f{reight rates for bamboos as
compared with those for coal; iron
ore, gyvmpsum, limestone and salt for
chemical industries for certain repre-
sentative distances is attached.

(c) It has since been decided to
enhance the classificution of Bambous
from class 47.5 (wagon loads) 1o
class 60 (wagon loads) with elfect
from 1st September, 1874 with a viaw
to bringing the rates for bambons
closer to custs. The revised rates for
Bambnos to come into force [rom
1-9-1974 are also shown in the state-
ment referred to in reply to part 1b)
of the Question.

Statement

i e i ————— =

Rate per tonne

IDistance in Kms.

Cual
SR N
100 ) : . . I1-10
300 B 21'00
500 29 70
750 M Yo
1000 49 60
1500 . 67 30
2000 : 82 50

Iron vre,  Salt for Bamboos

Gvpaum,. Chenoeal

Limestone mdustnies Lxisung Revised
Rt,. R\. R\. R'.
12 0 12 wo 13° 50 16 so
2350 2470 2490 32-10
3330 33 10 36-90 46-00
44 8o 47 ¢ 49 8o t2- 10
£5 b0 b 4O f2:cn 77 @
=5 80 50" 10 584 4O 105 90
93 10 98 40 103-70  130°20

i i S
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‘Third Rallway Terminus for Delli
1005, SHRI BIRENDER SINGH

RAO:

SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of RAILWAYS
be pleased to state:

(a) the progress made so far in
regard to location of third terminus
railway station ip Delhi; and

" (b) the time by which it will start
functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHHI
MOHD. SHAFI QURESHI): (a) The
proposals for location of the Third
Terminal station in Delhi area at
Safdarjung and Nizamuddin were
considered but had to be abandoned
for reasons of incompatibility with
other public requirements and envi-
ronmental considerations. Its location
at Brar Square is under active zon-
sideration.

(b) The execution of the work can
commence only after the location i=
finalised.

Plan of Drilling Six ExPloratory
Wells in Bombay High

1006. SHRI R. P. DAS: Will the
M:nister of PETROLEUM AND

CHEMICALS be pleased to state-

(a) whether the original plan of
drilling six exploratory wells in
Bombay High has been abandoned;

ang
(b) if so, the reasons therefor?
THE MINISTER OF STATE IN TIIE

MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) No, Sir.

(b) Does not arise.
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m&mm
Raliway Masdoor Union

1007 SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS
be pleasegd to refer to the reply given
g;}?ﬂmmﬁ?}“ﬁm No. 7288 on the

Apri], regarding recognition
of North Eastern Rallway Mazdoor
Union and state:

(a) whether consideration of the
matter of restoring recogunitiop of the
duly registered North Eastern Rail-
way Mazdoor Union affiliateq to the
ALT.UC. and derecognising an un-
registered Union having assumed the
la!;.'e name has since been completed;
an

(b) if so, salient featuregy there-

about?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
{h). As already stated in reply to Un-
sturred Question No. 1364, dateg 31-7-
1973, the matter has been considered.
According 'to a judgment of the
Allahabad High Court, “the dispute
between the two sets of office-bearers
of the union concerned is verv ob-
viously of a nature which can be
properly adjudicated upon only by
means of a civil suit”. It is, therefore,
considered that status quo has to
continue.

Payment of Overtime Allowance hy
Employees of Eastern Region in 1.0.C,

1008, SHRI BHOGENDRA JHA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer
to the reply given to Unstarred Ques-
tion 6810 on the 16th April, 1974
garding payment of overtime to em-
ployees of Eastern Region in 1LO.C.
and state:

(a) whether any improvement has
been made to reduce overtime charges-
by 83 employees In the D.G.8.&D Bil-
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ling and Machine Accounts sections in
Eastern Branch of the 1.0.C.;

(b) if so, facts thereabout; and

«(e) if not, Government’s reaction
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). Efforts are being
made to reduce overtime payments 1o
the barest minimum.

Alleged Discrimination against Staft
of North Easterp Railway

1009, SHRI BOGENDRA JHA. Wwill
the Min.ster of RAILWAYS pe pleas-
ed to state:

(a) whether long distance [fast
trains, like Howrah-Delhi Rajdhani
Express, Bombay-Delhi Rajdhani Ex-
press, Mangalore-Madras-Delhi Jayan-
ti Janata Express and Samastipur-
Delhi Jayanti Junata Express have
been manned by the staff of the
starting points ie. from Howrah
(Eastern Railway), Bombay (Central
Railway). Mangalore (South Central
Railway) and Samastipur (North
Eastern Railway), respectively, from
the b.ginning;

(by whether recently an exception
has been made in the case of Samasti-
pur-Delbi Jayanti Janata Express
where North Eastern Railway staff
have been replaced by those of East-
erp Railway and Northern Railway;
and

(¢) if so, the reasonsg therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Ap-
parently, the reference is to manning
of dleeper coaches etc., by Travellmg
Ticket Examiners. As is the normal
practice, the sleeper coaches on Erna-
kulm|Mangalore-New Delhi, Jayanti
Janata Expresses are manned by
Travelling Ticket Examiners of the
Seuthern, South Central and Central

Railways over their respective juris-
diction. Likewise, to accord with the
normal practice, the Samastipur-New
Delhi Jayanti Janata Expresses,
which have hitherto been manned
by Travelling Ticket Examuiners of the
North Eastern Railway will be manned
by staff of the Northern, Eastern and
North Eastern Railways over their res-
pective jurisdiction. The Howrah-
New Delhi and Bombay-New Delhi
Rajdhani Express are, however, man-
ned throughout their rup by the staff
of the Eastern and Western Railways
respectively in view of tue very few
stoppages of short duralion involved.

(b) The decision to have the
sleeper coaches on this-train manned
by Travelling Ticket Examiners of the
Northern, Eastern and North Eastern
Railways over their respective juris-
diction is In accordance with the
normal practice and as such no excevp-
tion has been made in this case.

(c) Does not arise.

1.C1. Seeking Entry into
Indusiry

Fertiliser

1010. SHRT BHOGENDRA JHA-
Will the Minister of FPETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Imperial Chemical
Industrics has asked ‘or its entry in-
to fertilizer industry;

(b) if so, what
decision thereon: and

is Government's

(¢) what is the total requirement
of fertilizers for 1873.7T4?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). The
Imperial Chemical Industries hold
51 per cent of the eqguity in M's.
Indian Explosives Limited which owns
and operates a fertilizer plant at
Kanpur, M|s. IBL evinced interest in
setting up a coal-based fertilizer plant
in India at a suitable location. How-
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ever, no formal
received
1egard.

proposal has been
by Govermnent in this

{¢) The estimated requirement of
fertilizers for the year 1973-74, was
~3.76 lakhs tonnes of nitrogen, 9.25
lakh tonnes uf phosphate ang 4.80 lakh
tonnes of potash,

Assam Crude for Barauni Refinery

1011, SHRI RAGHUNANDAN LAL
BHATIA: Wil the Minister of PET-
ROLEUM AND CHEMICALS be
pleas:d to state:

(a) whethe'r the Barauni Refinery is
to switch-back to Assam c1ude; and

(b) if so, whether this will involve
any additional expenditure?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). The Barauni
Refinery with a capacity of 3 million
tonnes was originally designed to pru-
cess low sulphur crude oil from the
oil fields in Assam Pursuant ty a
derision taken hy Governm 'nt in De-
cember, 1969 to process additional
erude oil in Assam itself, a pioject
for the modification of Barauni Re-
finery for processing about 1.2
mullion tonnes of imported high sul-
phur crude oil, in addition to about
2 2 million tonnes of indigenous Assam
crude, was approved by Governmert
in June, 1971. However, pending the
modifications, the refinery started
processing small quantitieg of import-
ed Iragi cruds, from 1072 onwards
Subsequently, a Teassessment of the
production possibilities from the
ONGC’s fields in Assam early in 1974
indicated increased availability of
crude oil which could sustain the 3
rillion capacity of Barauni Refinery
us well as meet the full requirements
uof the Assam refineries, Following
this development and also op account
of the very high price of imported
vrude  oil, it has heen decided 1o
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abandon the modification pro-
Ject for processeing of imported crude
oil at Barauni.

The operation of the reflnery at ita
full capacity on indigenous Assam
crude oil will not involve any addi-
tionul expenditure,

Use of New Device by U.8. Ol
Companie, to locate Ol

1012. SHRI RAGHUNANDAN LAL
BHATIA:

SHRI P. GANGADEB:

PETROLEUM
pleased to

Wiil the Minister of
AND CHEMICALS be
state:

(a) whether Government are aware
of the reported use of a new  device
by U.S. oil comnpanies to lecute oil;

(b} whether Guvernment have made
use of this technique; ang

{c) if sn, the hroad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (¢). No, Sir, How-
ever, imorovements in science and
technology are taking plave to locate
oil deposits, in various countries. Qil
& Natural Gas Commission and Oil
Indiu Ltd ase anplying the various
sophisticated techmiques and devices
developed. irom time to time, to locale
oil to the extent necesseary. Among
the recent techniques adopted are
digital se.smic recording and computer
daia processing to locate possible oil
and pga< structures.

Imposition of Statutory Control en
Petrol Price

1013. SHRI D. B. CHANDRA
GOWDA: Wil the Mmnister of PET-
ROLEUM AND CHEMICALS be
pleas~d tn state:

fa) whether Government have taken
sieps to impose statutory control on
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the retail selling prices of petrol and
high-speed Diesel oil to end the un-
authorised levy of 'service charges’
by petrol dealers in the country; and

(b) if 50, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir.

{(b) Does not arise.

Co-operation between India and
Bangladesh for ofishore oil exploration

1014. SHR] M. KATHAMUTHU-
Will the Mimster of PETROLEUM
AND) CHEMICALS be pleased to
state’

{a) whether any efforts have been
muade to inciease the co-ordination
between India and Bangladesh in the
sphere of offshere oil exploration; and

(b if ~o0, the steps being taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir.

(L) Does not anse.

Taiger fvr production of crude oil in
Bombay High

1015, Sl M WATHAMUTHU
Will the Minister of PETROLEUM
AND CHEMICALS be pleaseg tu
state:

(a) the target of ptoduction of
crude o0il 1n Bombay high area set by
Qul and Natural Gas Commission; and

(h) whut 15 the present position of
drilling in other areas?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) One million tonnes pro-
; duction of crude oil is the likely target

under most favourable circumstances
in the course of the next two years.

(b) the main efforts of ONGC will
be dirccted towurds the assessment
and development of Bombay High for
achieving production quickly. Subject
to this operational considerations and
plutfori  availability hesides Sagar
Sumrat, exploratory drilling wi!l be

conducted on the other structures
ad;oining Bombay High.
Proposal to Supplement Essential

Commoditi*s A:t by General Provision
of MRTP. Act

N6 SHRI M KATHAMUTHCU:
Wili the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state,

(a) whether Government are con-
siderimg the proposal to supplement
the E-sential Commodities Act by a
general provisiun in the Monopolies
and Restrictive Trade Practices Aect:
and

{b) if so, the salient features thereof

and the steps being taken in this re-
Laad”

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI RE-
DABRATA BARUA) (a) No, Sir,

(b) Docs not arise.

Spending of larger amounts on Import
of Technology by Drug Firms

1017 SHRI JAGANNATH MISHRA:
Wili the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether a large number of drug
manufacturing concerns are spending

l:uge sums on ymport of lechnolog;
and know-how:

(b) if so, the foreign exchange
allot'~rd to the drug industry for im-
port of technology during the years
1872 and 19%3: and
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(c) the steps taken by Government
to discourage the drug manufacturers
1n spending huge sums on import of
technaology?

THE MINISTER OF STATE IN IHE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ

S Name of party

1 Dr Virendra Panl
2 Alkah & Chumical Corporanon

——] - —_————

3 Uni Sankvo Led

(b) No foreign exchange 13 allotted
to the drug industry foi impoit of
technology separately

(¢) The necessity for import of
foreign technology involving toreign
collaboration 1s screened by various
technical experts including those from
DGTD, CSIR, DC SSI Mmmstry of
Finance and others conceined with
the pioject bhefore a clearance I8
accorded by the Government Th
drugs and pharmaceutical industiy is
restarch oriented and 1t 1x no* 1n the
national interest to close our doors to
the induction of improved technology
in specified and us~ful fields Steps
taken by the Government to dis-
courage mmport of technology for the
manufacture of drugs are given below

1) Import of technology 1z not
being allowed for the manufactur-
ing of drugs where the know-how
has been adequately developed
mdigenously by the industiry or any
of the National Laboratories

(1) Incentivesr are given to those

Development Laboratories Units
who register their Research and
Development Laboratories/Units

with the Department of Science and

JULY 30, 1874

—_— —— — - —

of toreign

23-b-1973

1R-10-73
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KHAN) (a) No, Sir, In addition to
an extension of an already exis
foreign collaboration agreement
respect of M/s Sarabhai Chemicals,
1e following fresh investment pro-
posals for import of technology|kpow-
how were approved during 1972-78 and
1973-4:

Date ot
approval
Item of manutacture
collabo-

ragon

13-11-1972 Immunological Tey Svitems

Varous bulk drugs including
Primidone and Pro st anolol erc

I acbon

Technology 1n the form of import ot

1eseaich and development equip-
ment  instrtuments and  inter-
mediates

(m) Drug manufacturing amurs

have been advised as follows —

{a) industrial units with a turn-
over between Rs 1 tn 6 crores per
anuual should establish full-fledg-
ed foimulation and packaging
development  laboratoiles witn
facihties for toxicological and bio-
availability studic< and process
improvement measures,

(b) Units with turnover of Rs &
crores and ab ve should be 1n a
position to set up thewr own facih-
t1es for the above purpose and also
for devclopment of desions engi~
neering and scale up actwities
etc,

{c) Large units with turnover
of Rs 10 crores and above should
establish their own full-fledged
research centies with full facili-
ties for progressive and innova-
tional types of programme;

(d) A jomt Action/Screening
Committee compriung the repre-
sentativeg from research lgbora-
torfes, Government departihents



57  Written Answers BRAVANA §, 1896 (SAKA) Written Answers 58

.and industry has besp set up to
identify the arems where further
research is immediately called
for.

Changes in Rallway Board set-up

1018. SHRI . JAGANNATH MISHRA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are con-
templating to effect changes in the
Railway Board set-up;

{b) if so0, whether any decision has
bheen taken in the matter; and

(c) if so, the

thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAF] QURESHI): (a) No.

(hy anid (¢),

salient features

Dn not arise,

Loyal Workers Rewarded by Exten-
sion of SNervice/Reinstatement of
Retired Employees

1019. SHRI ARJUN SETHI:
the Minicter of
pleased v state:

Wil
RAILWAYS  be

1a) the number of loyul workers re-
warded by extension of service, and
retired employers re-employed dur-

ing the last Railway sirike (zone-
wise);
{b) the total number of retired

Railway employees reported tor duty
during the strike period; and

(¢) Government's follow-up action
‘n this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c).
Information is being collected and
will be laid on the Table of the
Sabha.

Preliminary works in Jakhpura-Bans-
pani Ral'way line

1020. SHRI ARJUN SETHI. Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) what are the preliminary works
done or proposed to be done this year
un the Jakhpura-Banspani Railway
line; and

{b) the future programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAF1 QURESHI): (a)
A final Location Engineer:ng-cums-
Traflic Survev for Banspani-Jakha-
puta ral link has: already bheen sanc-
tione4 and 1s 1n progress

thy Further steps will be taken
after the survev is completed and
the 1esuits therecof become known.

Conference of S.E. Railway Passengers
Halt Commission Agents

1021 SHRI ARJUN SETHI: Will
the M.nister of RAILWAYS b pleas-
ed to slate

{a) whether Government have
received the proceedings of the Furst
Confervnce of the S.E. Railway Pas-
sengers Hults Commission Agents held
at Balasore on 11th November, i373;
and

tb) if s what are their mam de-
mands und whether they have been
met?

THF. DEPUTY MINISTER 1IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a)
Yes.

(b} The main demands of the Halt
Apgents of SE Railway are as under:

(i) Uniform increase in rate of
commission o 20 per cent.

(ii) Minimum  commission of
Rs. 250 per month.
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(iii) Provision of duty pass, free
pass and PTOs;

{iv) Provision of facilities op the
platform eg., phone, electric

lights, tube wells, sheds etc.

(v) Absorption of halt agents in
Railway service when Agency
is terminated. etec.

It has already been decided to in-
crease the rate of commission. As
per the revised rules, the Railways
can fix a commission upto 13 per
cent of the total sales so as to ensure
a reasonable remuneration of Rs. 150
per month to the halt agent. Simi-
larly, provision of lights, tube-wells
and sheds are already being made at
halt stations. It has not been consi-

dered necessary to provide duty
passes/free passes as well as phones
as these are not essential for work-
the halt.

Railway

ing of Absorption of halt

azents in service when

agency is terminated carnot be
agreed to as the relationship between
Ad-
is limited only to the

v3le of tickets at the Halts.

the contractor and thc Ruilway
ministration

St irement

S1.  Name of Station
No.

1. TDhadrak
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Development of Stations in Khurda

Road Division (South Eastern
Railway)
1022. SHRI ARJUN SETHI:*© Will

the Minister of RAILWAYS be
pleased to refer to the reoly given
to Unstarred Question No. 7841 on the
23rd April, 1974 regarding deveiop-
ment of stations in Khurda Road Di-
vision (South Eastern Railway) and
state:

(a) the specific improvements and
amount programmed to be spen:. dur-
ing the financial year 1974-73 on
Bhadrak, Bhubaneswar, Cuttack and
Puri stations of Khurda Road Divi-
sion; and

(b) what are the difficuiles in
taking early decision of having a pas-
senger halt between Baudpur and
Kenduapada Railway Stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI: (a)
Funds amounting to Rs. 4.12 lakhs
have been allotted for 1974-75 for
carrying improvement works at
Bhadrak, Bhubaneswar, Cuttack and
Puri Railway stations on Khurda
Road Division. Details of these im-
provement works are given in the
statement! attached.

(b) The financial implicationrs of
operating a half at this site and its
feasibility from operating and engi-

necring points of view are to be
examined. This is being doine.
Derail of work Ourlay for
1974 75
Rs. in lakhs.

Provision of 200" IRS type nlatform cover on platform

No. 1 and provision of Kiosk on platform Nos. 3 & 4

(New Work?).

2. DBiubaneswar

Provision of TRS type platform covers on plaform
Nos. 1, 2. 3 and 4 (Werk in nrogress).
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SL No. Mamz of stetin Detsil or works o 1tlay for 1974-73
Rs-in Lkhs

3. Curtack Provision of 200" long IRS tvpe passenger shelter on

plattorm Nos. 2 & 3 and 202" long [RS type passenger

shelter on platform No. 1 Work in progress . . L4 Ko
4. Curtack Provision of a § KW. diesel Generator set in replacemion:

of existing Diesel Pump for standby power sunply

arrangement of water supply instollatic nadNew Wik . 093
5. DPuri Provision of 300" IRS type platform cover on platform

Nos. 2 é» 3 and 100° long IRS type cover on platform

Nos. 4 & 5. (Work in progress). | . : o7
6. Puri . Augmentation of battery charging facitities.. Work n

PUDETSS 3. . . 0 4f
7. Puri | Extension of washing line with ancillary facilities \ New

Work®, 0-2C

feeit-gragr wamsw AT feeit-graey
Aq § gad F A qv g sy
97 qiaT &7 V¢ aafaaal 3 fawg
® TS FTHATEI

l"‘5

2. Wl g=H A ®EA ET
W mft SE amiT e ST AL % ¢
(%') Em"F—m' 11—-6—1974 F1
feref-arazr mEs3s A AT
¥ | 577 37 AR B 04 miEA
fars #1737 271 o ST A T AW
qv SIfaq FAET 97 AEr F GE 4,

W AT #IIEE (o AFews

;G FW& ) (F) AT (Ao
fasdr =t =fwdi § fAg grefas
WAL 49T HIET 9T qIET 50
g eEfFal F1 avrss § fAo
11-6-2974 F1 Fr=eir—grasr va=35
o fa-=121a3T 04 § #1% (497 ST
T FT A5 4 1 AT 12-6-74

s e — i i wam -

#1 qag ZrAsT-fAt oFRis fiAra fore
IAT AT A0 4490 HATTI AT wrfFar-
= F ATa AT FT 4L A7 A7 g 0F
arfeaT ®r =T 9T A1 ZET 0w fowsT
9T qET % X 1 TAS 304,80
w1 (faaw =wfas wfoagiz s =139
FA F7 W4T 128 1T il 7 & )
T fFrwr a9 355 79 fows
Sz AT AT AT A

wE, 1974 ¥ I/IA TZT H =2
mifgal =1 1@ iFar FAT

1024. Y g¥R WT wg

FETRA TS TEHATTE FIFT [
(F) ¥m HOET T "L 1974

F afawr w3 ¥ F5 TAmfsdi w
FAAT T3 FC 27 41 1

(=) afx =i, a1 ST gz A
I5F FEOFATE; AW

(%) =HF  HTAIT W HTHAT
fradt afszid ?-



63 Written Answers

Yo dqrem ¥ v (o e
R g ) ¢ (%) stgr

(@) =€ 1974 & <w, waw
&R & Frooy wfefer wwaw 159
gt mfeqr W W AR F
e g2 wrdt wfesr g A

(W) &%  wAFAET WANEA
SAOWT 1,91 FO® WA A1 g gk
g

W e ¥ oA qv amaw fadr
Lo

1025. Sl FON W wEAW T

WA g FwA w FO T
aw Mg FEA & AW ANET &
fagrr 77 ma1 fAafas fEr g w6
gifedt ¥ ¥ 5T A« fama wFarfan
& Awqar 99 faarmr g ?

WA # 3wmM (W wEew
e e ) (7)) (i) Fam owA-

qifrdt & J3T Amer &1 4% AT

e 1701

 (if) feafen wAad A g
AT 98 4

(&) Twa® ﬁﬁm.f:u%iﬁfm?i
Tz fa7 wr Fa=fea 371 g7 a577—
(F) (1) 1253
(%) (ii) 887
weq ted ¥ gyare % wr §% an
TR ACT Weqw! wHATS
1026. ST JOR W WOA : ¥qT
o WAt qg AR AT 9T S fe e

(%) 7sw =T 7 ¥ A7 ~qrfy
aqr seq € wrwfvEr g @r g;
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(w) =€, 1974 ¥ ot »§ gyora
§ o ¥ feod whwifogi 3w o,
W

() fred wHa G T o ?

T v ¥ wat (s qEew
TR R ) (%) W AL 7w
Wiv gEqEt I ST ¥ asr

Y kg —
gy 155,107
weqTy, 27,264
1S 18 2,371

(7) waafeas ol a1
wfysaw & 65.602

(7Y 37 wd=f O wf gt
st wEr TE gA
LA 1,16,769

Restoration of cut in supply of
Kerosene Oil (o States

1027 SHRI BHOLA MANJHI will
the Minister of PETROLEUM AND
CHEMICALS be pleaced to stater

ta) whether Government propose
to itt the cut in the allocation of
Keros:ne to the States for distribu-
tion; and

(by 1f so, the facts thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHR]! SHAH-
NAWAZ KHAN): (&) angd (b). In
the resent circumstances the cut of
30 per cent in kerosene allecation to
States jmnosed from the month of
June, 1974 s Jikely to contlnue
throughout the year.
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Temperary Workmen and Casual
Labourers removed from Service

1028, SHRI MADHU LIMAYE:
Will the Minister of RAILWAYS
be pleased to state:

(a) the number of workmen on
whom dismissal orders have been
served since 2nd May, 1974, by the
various Railway authorities, zone-
wise:

(b} the total number of temporary
workmen whose services have been
terminated since the above date;

(c) the number of casual labourers
who have been removed since 2nd
May, 1974, zone-wise; and

(d) the number of Railway workers
whose services have suffered break
since 2nd May, 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (@
A statement is attached.

(b) 5502. Out of this number,
2674 have since been reinstated

(c) 18883; out of this number,
about 7000 have been reappointed.

(d) Maximum absenteeism on any
day was 581159, during the period of
the strike.

1257 LS8,

Statement
Nuniber of
permanent
. Railway
Railways, employees
dismissed
removed
from
service.
Central . 47
Eastern . 2512
Northern 1018
North Eastern 653
Northeast Frontier. . 2603
Southern 476
South Central . . . 570
South Eastern 1413
Western 1436
C.L.W. . . : : a4
DLW.. . . . . It
LCT, . s ; 5 . 24
ToraL . T 1247
Reinstatement of Permanent
Employees, temporary workmen

and Casual Labourers

1028 SHRI MADHU LIMAYE: Will
the Minister of RAILWAYS be
pleased to state:

ta) the number of permanent
empluyees, temporary workmen and
casual labourers who have since been
reinstated;

(b) whether Government propoee
to reinstate all those against whom
there are no charges of sabotage and
violance; and

(c) if not, what is Government's
policy in this regard and whether its
consequences have been properly
weighed in terms of workmen'’s bitter-
ness and their efficiency?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a)
(1) No of staff reinstated upto 15th
July, 1974

(a) Permanent—2818
{(b) Temporary—2674

(1) No of casual labour reappoint-
ed —4676

\b) and (c) Each case 1s bemng
considered on the facts and cuircum-
stances of the case and dealt with on
ity ments sympathetically

Normal Absenteeism of Permanent
Employees, Temporary Workmen and
Casual Labourers

1030 SHR] MADHU LIMAYE Wil
the Minister of RAILWAYS be pleas-
ed to state

(a) the total number of permanent
employees 1n the Railway establish-
ment as on the 1st May 1974

(b) the total number of temporary
workmen in Rallway establishment as
on the 1st May, 1974,

(c) the total number of casunal
labourers employed by the Railways
as on the 1st May 1974, and

(d) the normal absenteeism among
the workmen of all the three cate-
gories on any one day?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a)
to (d) The information 1. being
collected and will pe laxd on the
Table of the Sabha

Railway weorkers arrested under
MISA, DIR and other legal provisions

1031 SHRI MADHU LIMAYE Wall
the Mmster of RAILWAYS be pleas-
ed to state

fa) the number of Ralway work-
ers arrested under MISA, DIR and
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other legal provisons between 2nd

(b) the number of FIRs filed and
cases instituted,

(¢) the number of all those work-
men who died 1n police and jail cus-
tody during this period,

(d) the number of al} those who
haye since been released, and

(e) the number of all thase who
are still 1p Jail under the various
provisions?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (2)
to (e) The nformation 15 bemng
collected and will be laid on the
Table of the Sabha

Person killed by Enging on Southerm
Railway

1032 SHRI S M BANLRJEE Wil
tae Minister of RAILWAYS be pleas-
eq to state

(a) whether Shr1 Ramaswam, of
Southern Railway was knocked down
hv an engine and killed

(b) 1f so whether any investigation
has been made in this regard and if
not the reasons therefor, and

(c) whethe; any compensation has
been paid to his family members and
1f not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a)
One Shri Ramaswamy died after be-
ing knocked out by a Pilot Engine
on 24th May 1974 near Madurai
Bridgc Station He was not a railway
employee

(b) Yes

(c) No compensation has beep paid,
since investigation showed that there
was no negligence on the part of the
Pilot Engine driver and that the
deceased had trespassed upon e
track suddenly and was run over.
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Distribution of Petroleam Products

1033. SHRI S. R. DAMANI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether distribution of petro-
lewin products in the country is lopsid-
ed and if so, the reasons thereof;

(b) for how long this uneven dis-
tribution has been going on;

(¢) whether it has led to shortages
and blackmarketing in some regions;
and

{(d) the steps taken by Government
and the marketing agencies to ensure
equitable and need-based distribution
in all the zones?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir

(b) to (d). Do not arise.

Shortage of LPG Cylinders and
variation in their prices at Different
Stations

1034. SHRI S. R. DAMANI: Wil] the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

{a) the reasons for the acute short.
age of LPG cooking gas at all the
distribution centres;

(b) whether prices vary from place
to place for the standard containers
and if so, the reasons thereof; and

(c) the steps taken to overcome the
shortages and to have uniform prices
throughout the country?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) LPG avail-
ability with Burmah Shell and Caltex
has been affected due to a reduction
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in crude supplies to their refineries.
I0C and HPC have adequate LPG to
meet the reguirements of their exist-
ing customers. Some sporadic short-
ages in certain areas are created at
times due to transportation/operation-
al difficulties. The demand for new
gas connections 1s however, far in
excess of the avajlability and mar-
keting facilities with these compan-
ies.

(b) Yes, Sir. The selling prices of
LPG for domestic use at a given
place are fixed on the basis of the
ex-refinery price fixed for the nearest
LPG producing refinery, against
thereto the transportation charges,
dealer's commission at a fixed rate,
and the applicable local sales tax,
Octroi etc. As the applicable ex-
refinery prices, transportation charges
and sales tax etc. vary from place to
place, the selling prices of LPG for
standard containers also vary from
place to place.

(c) Efforts are being made to maxi-
mise LPG production and marketing
by removing the various bottlenecks.
In view of reply to part (b) above,
the guestion of having uniform prices
does not arise at present. The entire
issue of petroleum products pricing
is however currently under considera-
tion of the Oil Pricing Committee.

Maharashira Government’s Scheme for
Tube Railway

1035. SHRI S, R. DAMANI:
SHRI DHAMANKAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Maharashtra Gov-
ernment’'y scheme tp launch g tube
railway has been approved by the
Government of India;

(b) whether proposal to finence the
scheme has been finalised and if so.
the salient features thereof; and

(c) when will the work commence?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
Maharashtra Government have no
such scheme for Bombay, though fea-
sibility studies for a rapid transit
system (underground) are in hand
under this Ministry.

(b) and (). Do not arise.
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Proposal io take over Nangal-Bhakra

Siding
1038, PROF NARAIN CHAND
PARASHAR, Wil the Minister of

RAILWAYS be pleased to state:

fa) whether the proposal by the
Railways to take over or operate the
Nangal-Bhakra Ralway Siding at
present under the project authorities
is under the consideration of Govern-
ment; and

(b) if so, the date by which a deci-
sion would be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and

(b). The proposal for taking over
the Private Siding from Nangal Dam
to Bhakra by Railways and also the
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possibility of working of the siding
by the Railway, without taking it
over have since been carefully consi-
dered by the Railway Board in con-
sultation with the Northern Railway
Administration and it has not been
found justifiable to do so

Findings of survey for Chandigarh-
Ludhiana Railway Line

103%. PROF, NARAIN CHAND
PARASHAR:

Will the Minister of
be pleased to state:

(a) whether the survey for the pro-
posed Chandigarh-Ludhiana Railway
line has been completed:

RAILWAYS

(bvy if so, the findings of the survey;
and

{«) the likely date when the con-
struction work on this line will start?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes

tb) The survey Report which is
under examination has revealed that
the project (B G, 102216 Kms)
would cos{ about Rs. 19.56 crores and
would not be financially viable (re-
turn being 0.21 per cent in the first
vear, 0 25 per cent in the sixth year
and 0.28 per cent ip the 1lth year by
the conventional method).

(c) This will depend on the results
of the examination of the survey re-
port and availability of funds.

Jagadhari-Paonta Railway line

1040. PROF., NARAIN
PARASHAR:

Will the Minister of RAILWAYS
e pleased to state:

CHAND

(a) whether some representations
1ave been received by the Rallway
Authorities against the proposed sur-
’ey and alignment of the Jagadhari-

Paonta Railway link from the people
of Hirpur and other neighbouring
villages in Sirmor District of Hima-
chal Pradesh; and

(b) if so, the action taken by Gov-
ernment thereon?

THE DEPUTY MINSTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Instructions have been issued
to the survey team to keep the points
raised in the representation in view
while finalising the alignment.

Reforms in Election Procedures

1041. PROF. NARAIN CHAND
PARASHAR:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Governme.t are consi-
dering the proposal to have radical re-
formg in the present election system
in India such as the introduction of
list systems;

(b) 1f so. the nature of the reforms
under contemplation; and

(c) wnether the reforms would be
introduced by 19767

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):
(a) Government consider that mno
change in the existing election sys-
tem is calleg for.

(b) and (¢) Do not arise.
Completion of Gujarat Petro-Chemical
Complex

1042, SHRI P. M. MEHTA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Central Govern-
ment have been urged by the Govern-
ment of Gujarat to take immediate
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and effective steps to ensure expedi-
tious completion of Gujarat petro-
chemical complex including Naphtha
cracker;

(b) whether the State Government
had appointed a Co-ordination Com-
mittee to look into the production pro-
gramme of TPCL;

(c) whether the recommendations
have been implemented after consult-
g the Central Government;

(d) whether the Statc Government
hag asked hig Ministry to allow IPCL
to sell or set aside a certain specified
percentnge of TPCL., Para-xylenes pro-
duction for small scale units in Gujarat
which are engaged in the manufacture
uf expensive dyes; and

(e) if so, whether hig Ministry has
agreed to the above proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No communi-
cation has been received from the
State Govt. in this regard in the
recent past

(b) Yes, Sir.

(c) The Central Govt. is not aware
whether the report has since been
submitted to the State Govt.

(d) No, Sir. The IPCL itself has
asked for permission to sell smaell
quantities of Paraxylene to three
small scale units in Gujarat engaged
in dyestuff intermediates industry.

(e) The matter is under examina-
tion.

Loss of petroleum produets dug to fire
at Maurigram

1043 SHRI RAMAVATAR SHAS-
TRI:
DR. RANEN SEN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether lightning started big
fire at Maurigram which resulted in
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the loss of 2700 kilo litres of petroleum
products;

(b) if so, the facts therea!; and

(c) whether any investigation was
made in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). Yes,
Sir. Tank No. 3 in I0C's installation
at Maurigram caught fire on 10-5-74.
‘With round the clock fire fighting
efforty it could be extinguished only
on 13-5-T4 The loss of product was
however limited to 111 KLs of the
inter face of Naphtha angd Kerosene.
There was some damage 10 the Tank
also.

(c) Indian Oil Corporation Limited
had appointed a committee for inves-
tigation of the matter, which esta-
blished that the fire was due to
lightning.

Production at Haldia Refinery

1044, SHRT RAMAVATAR SHAS-
TRI,

DR. RANEN SEN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Chairman of Indian
Oil Corporation declared that Haldia
refinery is expected to go on stream
in June, 1974; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir.

(b) Most of the processing units in
the fuel sector of the reflnery are
ready for commissioning. The equip-
ments are being tested and placed in
service and teething troubles if any
located and corrected. These are ex-
peeted to be completed and the fuel
sector of the refinery will go on trial
runs shortly.
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Dlsappearance of Mercury from
Durgapur Chemicals

1045. SHRI RAMAVATAR
SHASTRI:
DR. RANEN SEN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state;

(a) whether imported mercury mys-
teriously disappeared from the Durga-
pur Chemicals;

(b) if so, the factg thereof; and

(c) whether C.B.I, has undertaken
1o investigate the matter?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN)- (a) and (b), The re-
quisite informatioy is being collected
from the Government of West Bengal
and wil] be placeg on the Table of the
Sabha as soon as received.

(¢) No such reference has been
received by or is pending with the
Calcutta Branch of C.B.I

Freight concessions to Swadeshi Cotton
Mills and Laxmi Ratan Textile Mills

1046. SHRI ISHAQUE SAMBHALI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Swadeshi Cotton
Mills and Laxmi Ratan Textiles mills
enjoy freight concessions from the
Railways;

(b) if so, the salient features there-
of;

(¢) whether these freight conces-
sions make the railways earnings less
than the cost; and

(d) what steps Government intend
to take against the railway officials for
glving these concessions?
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THE DEPUTY MINSTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) to (d). Do not arise.

Concessional {reight chargeg for
wagons

1047. SHRI ISHAQUE
SAMBHALI:

Will the Minister of RAILWAYS
le pleased to state:

(a) whether big traders gnd Mer-
chants aie charged concessional freight
charges for wagons; and

(b) if so, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) No

{b) Does not arise.

Adulteration of petrol

1048. SHRI N. K. SANGHI;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are aware
that adulteration of petrol has increas-
ed enormously and a survey by the
Consumers’ Council of India has con-
firmed the same;

(b) whether ‘used motor oil’ is often
mixed with petrol in Delhi and there
is no check on the quality of lubricants
given by petrol pumps along with
petrol;

(¢) whether the gdulteration labby
has succeeded in scuttling Govern-
ment's scheme to colour Kerosene to
preveny adulteration: and

(d) if so, whether a thorough probe
has been made to find out why the
above scheme was not implemented

and responsibility fixed for the same?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). There
have been some reports of adultera-
tion of petrol. Technically, however
the possibility of petro] adulteration
with Motor oils is remote. Adultera-
tion with keroseme oil or solvents is
more likely. 0Oi] Companies have
instructions to take firm action
against dealers in specific cases of
adulteration brought to their notice.
Statec Governments also take action
against complainsts of adulteration.

Supplies of lubricants to retail out-
lets are made by the Oil Companies
in sealeg containers and in barrels and
the quality of products is checked
before the containers are filled and
sealed.

Lubricating oils sold in tins are
therefore generally tested products
011 Companies are not however 1n a
poaticn to exercise any rigid control
on the quality of lubricating oils sold
Action in such cases
therefore be taken only if specific
cases of malpractices are brought to
notice.

loase cun

f¢) and (d) No, Sir The proposal
to add a blue dye to kerosene has
been under the consideration of Gov
ernment. Importing a dye for this
purpose would mean foreign ex-
change outgo and this is the reason
why colouring of kerosene has not
been undertaken so far. Possibilities
of developing the dye indigenously
ai¢ beimng explored. Some manu-
farturers have already made offers
#r  thece are being examined.
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Suspension of drilling ofl at first
location in Bombay High

1049. SHRI N. K. SANGHI:

SHRI BISHWANATH JHUN-
JHUNWALA:

SHRI SHRIKISHAN MODI:
SHRI ANAD]I CHARAN DAS:
SHRI P GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether drilling at first location
at Bombay High has been suspended
and work taken In hand at the second
location;

(b) if so, the reasons for suspension
of work at the first location and what
are the salient features of production
reports with regard to the quantity
and quality of ot) at the first location:
and

(¢) whether drilling sp far done at
the first location has helped Govern-
ment to estimate by whal time com-
mercial production can be undertaken
and if so, the ‘acts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) (a) No, Sir. Drill-
ing 1n first well on Bombay High was
completed after reaching a depth of
1786 metres The drilling vessel
‘Sagar Samrat’ has not been able to
move to the second location due to
adverse weather conditions.

(b) The wel] was not suspended.
The well was tested but the technical

appraisal indicated that the test data
was inconclusive.

(c) It is not possible to estimate
oil reserves on the basis of one dis-
covery well One million tonnes
production of crude oil is the likely
target under most favourable cir-
cumstances in the course of the next
two years.
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Nationalisation of drug Industry to
check production of sub-standard
medicines

1050. SHRI B. R. SHUKLA;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are aware
of increasing trend of adulteration ol
drugs and medicines and their sub-
standard quality; and

(b) whether Government propose to
nationalise manufacturing of drugs
and medicine industry to ensure purity
and standard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Government are
aware that the prevalence of spurious
and gdulterated drugs hag assumed
significant proportions recently.
Action ig being taken to combat this
problem and steps taken in this regard

are indicated in the attached state-
‘ment.

Besides these measufes Committee
on Drugs and Pharmaceutical Indus-
try constituted by the Min. of P&C to
examine various aspects of drug
industry have submitted its report on
quality control on drugs and related
matters on 25-5-1974 to this Minisiry
and the Ministry of Health and Family
Planning. The report is receiving the
attention of Government

(b) Considering the highly techni-
cally oriented nature of this industry.
the large number of umits. the range
of their operationg etc Government
do not propose to nationalise the drug
industry ag such. As a schedule B’
industry under the Industrial Policy
Resolution of 1956, it can be develop-

ed both in the Public and the private
sectors,

Statement

1. To eliminate unlicensed manu-
facturers of drugs, who usually indulge
in manufacture and sale of spurious
drugs—an "“Al] Indig List of licemsed
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drug Manufacturers” has been cum-
piled and brought upto date. This
st has been circulated to the Asso-
ciations of drug manufacturers and

dealers, and State Drugs Control
Organisations.

2. The Drugs and Cosmetics Act has
been amended and the extent of
penalty for manufacture and sale of
adulterated drugs and manufacture and
sale without licence has been raised
from 3 years to 10 years. Provision
has also been made for the confisca-
tion of equipment and implements
employed for manufacture of such
drugs as also the means of transport
of such drugs. A proposal to amend
the Act for furthe; tightening up the
system and to make the punighments

mort deterreny 15 alsp at present under
consideration,

3. The Stules have been advised to
maintain cloge liaison with the Police
authorities for the compaign against

spurlous drugg to be carried, op inten-
sively.

4. Whenever reports of spurious
drug, are received by the Central
Drugs Standard Control Organisatiun
and whenever a racket 1s supposed to
be ot Inter-State character, special
precautiong are taken to alert the
States concerned and gdvise them to
take necessary action with the assist-
ance ot the State Police,

5 The States have been requested
to augment their Drugs Inspectorates
and the testing facilities so that the
scale of sampling is increased and
quick test reports are obtained.

6. Zonal Offices of the Central Drugs
Standard Control Organisation have
been set up at Bombay, Calcutta,
Madras and Ghaziabad to bring about
a close liaison between the Central
and State Organisations, One of the
functions of the Zonal Officers is to
investigate the movement of gpurious
drugs. particularly in Inter-State
commerce ang to ensure that the
Standards of drugs moving in Inter-
State commerce are stringently obser-
ved. The Zonal Officers are assisted
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in their task by Central Drugs Inspec-
tars who work in close liaison with
the State Drugs Inspectors.

7. The help and cooperation of
Associations representing the inte-
rests of drugs manufacturers and
dealers are being enlisted to ensure
maxtmum compliance with the good
manufacturing and sale parctices and
their cooperation 11 the compaign
against spurious drugs is also being
sought.

8 A training programme for Drugs
Inspectors and Analysts has been
arranged under the aegis of the Cen-
tral Drugs Standard Control Organi-
sation. These Training programmes
will help in more stringent enforce-
ment of Drugs Standard Control.

9. The States have been requested
to constitute State Drugs Advisorv
Boards on which represcntatives of
the drug manufacturers, dealers.
'medical profession and consumers are
associated to advise the State Gov-
ernments on the measureg to be taken
for eflective enforcement of the Diugs
and Cosmetics Act,

10, The Health Minister has written
to the State Health Ministers drawing
their attention to the prevelance of
spurious drugs and to the measures
that could be taken by the States in
combating this evil. The assistance
that can be rendered by the Cent_rai
Drugs Control Organisation in train-
ing Drugs Inspectors and Analysts has
alro been stressed.

Beating of Railway worker of Kishan-
ganj Rallway S , Dethi (Northern
Railway)

1051. SHRI JHARKHANDE RAL
Will the Minister of RAILWAYS be
pleased to state-

(a) whether a Railway worker of
Kishanganj Railway Station (Delhi)
wag beaten 1n the office and he vomit-
ted blood ang had to be rushed to
hospital; and
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(b) if so, the action taken against
the Railway employee who indulged
in this?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) On
31-5-1974 Shri Gangu Ram Chandna,
a Clerk of the Traffic Accountg Office,
Delhi Kishangun), submitted a com-
plaint that on 30-5-74 he had been
beaten up by Shri Bhola Nath Chopra,
Travelling Inspector of  Station
Accounts Shri Gangu Ram Chandna
had complained of pain in the chest
on 31-5-74 in the office. The Medical
Officer, Railway Dispensary Kishan-
ganj wag sent for and op his advice
Shri Chandna was sent to the Northern
Railway Central Hospital for further
examination, Checks in the hospital
indicated fracture of left Seventh and
Eighth nb and some other chest
injuries, Blood was also noticed in
his gputum during observations in
hospital,

(b) Senior Accounts Officer (Traffic)
Delhi Kishanganj is making an enquiry
into the allegations, which is expected
to be completed within the next two
weeks. Further necessary action will
be taken on receipt of the enquiry
report.

Concessions offereq by UAE. for
prospecting oil in India

1052. SHRI BISHWANATH JHUN-
JHUNWALA:

Will thr Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government of the
United Arab Emirates has offereq to
give concession to India for prospect-
ing oil;

(b) whether Government have avail-
ed of the offer; and

(c) il not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). The possibility
of such a concession was mentioned
during discussions with a delegation
of the United Arab Emirates in March
1974. A team of two experis of the
ONGC visited Ajman Emirate and
imade gn assessment of the prospects.
On an overall consideration of the
technica] assessment report, it was
decideq not to pursue the matter.

Schedule of import of Kerosene Oil

1053 SHRI BISHWANATH JHUN-
JHUNWALA.:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether import of Kerosene is
lagging much behind the schedule;

(h) 1f so, the present backlog and
whether 1t 1s likely to create acute
shortage in the country; and

{e) if so, the steps proposed to meet
the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Agamst the guantities
expected to be shipped from the USSR
upto June, 1974, the quantities receiv-
ed were less by 1,68,000 Metric
Tonnes,

(b) gnd (c). Shortfall in the import
of kerosene oil will adversely affect
the himted availability of kerosene and
dicsel oil. IOC in consultation with
the concerned Soviet agency is making
ali out efforts to step up the level of
supply during the remaining months,

Examinatien of report for conversion
of Satpura Narrow Gauge line into
Broad Gaugpe

1054. SHRI NARENDRA SINGH:
Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No, 8296 on the

Tth May, 1874 regarding expansion
programme of Railways in Madhya
Pradesh and state:

(a) whether the report regarding
conversion of the Northern portion of
Satpura Narrow Gauge Railway sys-
tem into Broag Gauge hus been exa-
mined, and

I‘Eb) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
examination of the report is in pro-
gress.

(b) Docs not arise,

Annual loss of Uneconomic Railway
lines

1055. SHRI NARENDRA SINGH.
Will the Mimster of RAILWAYS
he pleased to state:

{a) the total amount Government
lose annually om uneconomic railway
lines of the Indian Railways;

(b) whether NCCRS during the
rourse of discussion with the Railway
Administration before the Railway
strike of May, 1974 had suggested
abolition of these lines in order to
meet the shortage of funds; and

(¢} if go. the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
total los: suffered On uneconomic
branch lines, excluding dividend pay-
ment to the General Revenues, during
the year 1972-73 was Rs. 11.01 croTes.
From 1-4-1809, the capital cost of
uneconomic branch lineg is exempt
from vavment of dividend.

(b) No.

(c¢) Does not Brise,
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Collision between bus ang train bet-
ween Kheroda and Vallabhnagar
Stations

1056, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a bus collided with a
train at the unmanned level crossing
between Kherodag and Vallabhnagar
stations of Western Railway on the 8th
June, 1974; and

(b) if so, the number of persons
killed or injured as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
MOHD, SHAFI QURESHI): (a) Yes.

(b) As g result of tius accident 5
persons were killed, 3 sustained
grievous injuries and 3 were allowed
to proceed after first aid.

Amount spent on advertisements
through press ang Radio during recent
strike

1057. SHRI C. K. CHANDRAPPAN:

Wil the Minister of RAILWAYS
be pleased to state:

(a) what is the amount spent by
the Railways on advertisement
through the press, radio and other
media at the time of the recent Rail-
way strike;

(b) how many short films werc
produced in this connection; and

ic) what was the main theme of
those advertisements?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) So
far ag advertisements released directly
by the Railways during the recent
railway strike are concerned, the ex-
penditure amounts approximately to
Rs. 5.53,189/- only. In addition, the
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Directorate of Advertising & Visual
Publicity, Ministry of Information &
Broadcasting, spent Rs, 6,85,372/-. It
is, however, not possible to separately
compute the expenditure on program-
mes regarding railway strike on Radio
and Television as they were a part of
usua] gervices,

(b) Four.

(c) The advertisements broadly
covered ‘the following subjects:—

(i) Appeals to railwaymen not to
be misguideq by the strike
call given by certain sections
of railway employees.

(i1) Consequences of joining the
illegal strike and incentives to
loyal workers,

(ni) Appeals to retired railway-
men to report to the nearest
administrative unitg for help-
ing 1n running the essential
serviceg

{(1v) Employment notices offering
re-employment to retired rail-
way workers and other quali-
fied personnel,

(v) Appeals to the public to lend
theiy support ang cooperation
in ‘meeting the strike threat
and to bear the inconveniences
caused to them by the strike

(vi) The immense damage to the
nationa] economy and incon-
venience to the rail users
likely to be caused by the
strike.

Concessions given to Multinational
Corporations for prospecting oll

1058. SHRI C. K. CHANDRAPPAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleaseq 1o state:

(a) whether Government had given
concessions to varioug multinational
corporationg for prospecting oll and to
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undertake offshore drilling in our
country; and

(b) if so, the broad features there-
about?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Contracts have been
signed with Carlsberg India Group of
USA for the Benga] Basin and with
the Reading and Bates Group also of
USA for the Kutch Basin,

(b) The main terms of the Contract
are given in the Statement laid on
the Table of the Sabha in reply to
Starred Question No 30 answered on
23.7-1974, )

Contract for construction of pavilion
at International Exhibition in Delhi

1059 SHRI C. K. CHANDRAPPAN:
Will the Minister of PETROLEUM
ANDD CHEMICALS be pleased to
state;

+a.wheiher the Study Group set up
fur making arrangements for setting
up the pavilion of the Ministry in the
forthcoming  International  Exhi-
bition at Delhi was almost split on
the i<sue of allotting contract for
construction of this pavilion; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The group could not
agree on the selection of an Architect
to design and supervise the construc-
lion of the proposed common pavilion
of the Petroleum and Chemicalg un-
dertakings in the forthcoming India
International Trade Fair, 1974,

(b) The Public Sector Undertakings
concerned have since dropped the
proposal of having s common pavilion.

Conversion of Nadiag Kapadvanj
Narrow Gauge lime into Broad
Gauge

1060 SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 4672 on
the 28th August, 1973 regarding
Survey for Shamalaji-Modasa Kapad-
van) new Railway line in Gujarat
wnd state:

{a) whether the survey sanctioned
on the 28th Junec, 1973 for the conver-
sion of Nadiad-Kapadvanj narrow
gauge line into broad gauge and its
extension up to Modasa has been com-
pleted: and

() \f su, the results of the survey
and the total estimated expenditure
for the conversion of the line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
AMOHD, SHAFI QURESHI): (a) The
survey is still in progress,

tb) Does not arise,

Demand for intrease in pension of
Former Rallway Employees

1061, SHRI P VENKATA
SUBBAIAH: Wil} the Minister of
RAILWAYS be pleased to state

ta) whether the old Railway pen-
sioners have been drawing very
meagre pension and are finding it
difficult to make both ends meet; and

(b) if so, the steps Government
propose tp take to increase their pen-
sions to enable to them have two
square meals a day?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHD). (a) The
rates of pension admissible to pen-
sionable Railway servants are the
same a3 on the civil side,
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(b) (i) The following relief in
pension has been granted to the pen-
sionable Railway employees who
retired from service prior to 1-1-73
baseq on Ministry of Finance's general
instructions in the matter;

Ad hoo
reliet 1n

Pension on range. pension p
w.ef.
1-1-73.

Re.

Below Rs 835 . . . 15
Rs. 85—R-. 200 . . 21
Rs. 210—Rs. 499 . . 25
Rs. 500 an1i above. . . 35

— —— — - —_—

(i1) With effect from 1-8-78 and
1-1-74 respectively further increases in
pension have also been sanctioned at
the rate of 5 per cent of their pension
subject to g minrmum of Rs, 5/- p.m
and a maximum of Rs, 25/- pm,
based on Third Pay Commission
recommendation ag arcepled by Gov-
ernment

{m) Relhef as per the formula
indicated at item (ii) above Mas also
been granted to pﬂsionable Railway
emplovees who ratired from service
after 1-1-T3

Losg suffered by Bengaigon Refinery

1062 SHRI D. p, DESAI Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to tate:

(a) whether the Bongaigon Reflnery
will he a losing concern for more
thun a decade;

(b) 1if s0, reasong therefor; and

{c) what steps are being taken to
make the refinery a paying concern?

$L61 ‘08 AL

sameuy uapmM %2

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 SHAHNAWAZ
KHAN): (a) to (c), At the current
petioleum prodiict prices, the refinery
section consisting of Crude Distillation
Unit, Kerosene Treating Unit, Coker
and Coke Caleination plants, in expect-
ed to generate a net profit. The pro-
fitability will be enhanced by the
inclusion of petrochemicals integrated
with reflnery part,

Construction of Rallway line between
Bimlagarh and Talcher on
South Eastern Railway

1063 SHRI P GANGADEB- Wull
the Minister of RAILWAYS be
pleaseq to state’

(a} the main reasons why the Ral-
way line between Brmlagarh and
Talcher of the South Eastern Railway
1~ not being constructed;

(b} what wil] be the cost of cons-
truction of the line and what will be
the miome anticipated from exploita-
tion of the mineial and other resour-
ces m the region;

tc) whether a coordinated decision
between the Raillway Ministry and the
Steel and Mines Ministry has evolved
any solution to this problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) and
tc) Reports of Engineering & Traffic
Surveys conducted by the Railways
are under examination A final deci-
gion will pe taken after the receipt
and examination of the report of the
study group appointed by the Gov-
ernment for development of Malang-
toli iron ore deposits, ore from which
is expected to move on the proposed
link

(b) As per the survey report the
cost of line from Bimlagarh to Talcher
will be Rs. 16.75 crores. The link ls
expected to yield a retarn of 5.22 per
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cent against a minimum of 10 per cent
required to make it financialy remun-
crative.

Import of large quantities of crude
oll

1064 SHRI P GANGADEB, Wil
she Minister of PETROLEUM AND
CHEMICALS be pleaseq to state

(a) whether Government are im-
porting a large stock pile of crude In
expectation of further increase in its
price,

(L) 1f so, whether this has created a
glut of Naphtha:

t¢) whether OPEC. have given
any mdication of a further rise in
price from August, 1974; and

td) 1if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAXN). (a) No, Sir

(h) Does not arise,
ie) No, Sir

(d) Does not arise,

Joint stock companies in Tamil Nadu
at the eng of 1972-73 ang 1973-74

1065, SHRIMATI BHARGAVI
THANKAPPAN: Wil the Minster
of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

{a) the total number of joint stock
companies functioning in Tamil
Nadu at the end of 1972-73 and 1973-
T4;

(b) the total paid up capital of
thesc companies at the end of above
years: and

(c) the joint gtock companies set up
during that period along with the
particularg of their paid-up capital?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR] BEDA-
BRATA BARUA): (a) and (b). The
number and pawd-up capital of joint
stock companies himited by shares and
at work n the State of Tamil Nadu
as on 31-3-73 and 31-3-74 sre given
below —

1Carntal 1in By, nocrotes

As on No of  Paid-up
companies  capital

31-3-73 . : 3232 3781

31-3-74 . - 3460 agk-%

{c) In 1872-73, 186 compames with
an unauthorised capital of Rs 130.0
aores and 1n 1973-T4, 247 companies
with an authorised capital of Rs. 52.7
crores were incorporated in the State
of Tamil Nadu,

Undertakings with Capital Investment
of Rs. 10 crores and above in Kerala
and Tami! Nadu

1066 SHRIMATI BHARGAVI
THANKAPPAN:. Will the Minister of
LAW. JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) the names of undertakings in
Ketala and Tamil Nadu with a capi-
tal investment of Rs. 10 crores and
ahove, and

{b) number of shares held by Gov-
ernment in each of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The names of
companies with a capital investment,
ie. total assets of Rs, 10 crores and
above excluding banking and finance
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companies and foreign companies as
defined under section 591 of the Com-
panieg Act 1956, registered in the
States of Tamil Nadu and Kerala in
the Private corporate sector &s on
31.-3-1972, are given in the statement
attacheq,

(b) According to the information
furnished by the Ministry of Finance,
Central Government does not hold
any shares in any of the above com-
panies ap nn 31-3-1872,

Statement

Names of companies registered in Tamil
Nadu and Kerala with capital invesrment of
Rs. 10 crores and above in 1971-72.

5. No. Name of the Company

TAMIL NADU
1. Ashok Leviand 1td.
2 Binny L.
3. Dalmia Cement (Bharat) Lid.
4. India Cements Lid.
5. K.C.P. Lud.
6. Kothari {Madres; Lid.
7. Lakshmi Machine Works Ltd.
¥. Madras Aluminium Co. Ltd.
g. Madras Rubber Factory Lrd.
10. Madura Milis Co. Ltd.
11. Parry & Co. Ltd-
i2. Plastic Resins and Chemicals Ltd.
13. Sekthi Sugars Ltd.
14. Seshasayee Paper & boards Ltd.
15. Simpson & Co. Ltd.

16. South India shipping Corporation
Ltd.

17. South India Viscosc Ltd.
18. Tube Investments of India Ltd.
KERALA
1.” Aluminium Industries Ltd.
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Keraly Government memorandum re-
garding extension of Rallway Hne

10687. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Kerala Government
has submitted any memorandum to
the Central Government regarding
extension of Railway line in that
State;

(b) if so, the main features thereof;
and

(¢) action taken or proposed to be
taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Pro-
posals for the comstruction of railway
lines falling partly or wholly in the
Kerala State have been received from
the State Government from time to
time.

(b) and (c). Kotlayam-Bodinaya-
kanur via Peeramag & Kumili M. G.
80 kma. This line will have to nego-
tiate the Western Ghats over conside-
rable length and the terrain in such
that construction would be prohibi-
tively costly. The line is also likely
to be restrictive in capacity on account
of steep gradients and sharp curves.
It may not also have adequate traffic
and is not expected to be economicaly
viable.

Telichery-Mysore, MG 2§7 kma—
Engineering and Traffic Surveys car-
ried out in 1957-58 revealed that even
by inflation of chargeable distance the
project would be unremunerative.

Kayamkulam-Emakulam via Allep-
pey (B.G. 97 kms)—Traffic survey
for a Broad Gauge link has recently
been carried out. According to this
report, the Broad Geuge link would
be highly unremumerstive. The line
ig included in the list of new rallway
lines proposed to be taken up in the
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5th Five Year Plan for development
of backward areas. Its construction
would. however, depend upon the
allotment of additional fundg for this
purpose by the Planning Commission.

Kuttipuram-Ernakulam ovia  Guru-
vayoor & Crangtnore (MG Kms.—
‘There is no adequate traffic justifica-
tion for this line and it is anticipated
to be financially unremunerative. Its
construction cannot be considered at
present.

Kuttipuram to Trichur via Guri-
vayoor—A preliminary Engineering
cum. Traffiec survey for a rail link from
Kuttipuram to Trichur via Guru-
vayoor hags recently been sanctioned.
Further consideration to the proposal
ghall be given after the survey results
are known and examined.

Ernakulam io Trivandrium conver-
sion M.G. to B.G. (221 Kms).—Work
is in progre:ss for the conversion of
M.G. rail link between Ernakulam and
Trivandrum.

Trivandrum—Cape momoriiz.—A
Broad Gauge rail link frorn Trivan-
drum to Tirunelveli via Nagercoil
with a branch to Kanyakumari, about
164.92 kms. in length, has been san-
ctioned at an estimated cost of Rs.
14.53 crores. The work on thjs line
is being progressed.

Funds granted to expand and repair
Railway Stations in Keraly

1068. SHRIMATI BHARGAVI:
THANKAPPAN: Will the Ministey of
RAILWAYS be pleased to state:

(a) whether  Government  have
granted any funds to expand and re-
pair some of the Railway Stations in
the State of Kerala; and

(b) if so, the salient features there-
-of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
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(b) Funds to the extent of about
Rs. 11.21 lakhs have been allotted for
the year 1974-75 for carrying out im-
provement fexpansion works on 46
stations in Kerala. Improvement/ex-
pansion works involve improvement
to station, extension of platform, pro-
vision of additional cover over plat-
form, construction of reservation
office, extension tp II class waiting
halls, provision of retifirig rooms, im-
provements to platforms, goods shed
facilities, watering arrangements,
vegetarian refreshment rooms, latrine
etc. In addition, works regarding
construction of new station building at
Quilon at an estimated cost of Rs. 5.00
lakhs, improvements to existing sta-
ilon building at Varkala at an esti-
mated cost of about Rs. 1.00 lakh and
extension to the existing station “uild-
ing at Murukampuzha at a cost of
Rs. 0.23 lakhs are included in the
scheme of conversion from M.G. to
B.G. of Ernakulam-Quilon-Trivandrum
Section which is in progress.

Directive tg Pharmaceutical Units to
develop indigenous technology

1069. SHRI DINESH JOARDER: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

fa) whether Government have re-
cently issued any directive to the
Pharmaceutical units in the country
regarding research and development
of indigenous technology;

{b) if su, the broad features there-
of; and

{¢) reaction of the manufacturers
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). The concerned
drug manufacturing units have been
advised as follow:—

(i) Industrial units with a turn-
over between Rs. 1 to Rs. 6 crores
per annum should establish full-
fledged formulation and packaging
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development laboratories with faci-
Iities for toxicological and bio-avail-
ability  studies and  process
Improvement measures;

(i) Units with turnover of Re. 8
¢rores and above sHould set up their
own facilities for the above purpo-
fes and also for development of
design, engineering, and scale-up
aclivities;

(1ii) Large units with turnover of
Rs 10 crores and above should es-
tablish their own fullfledged 1ese-
arch centres with full facilities for
progressive and mnovgtional types
of programmes ag well

(c) Some of the companies have in
response furmshed information con-
cerning their research activity and
future programmes.

Agreement with Italy for oil ang raw
materials

1070 SHRI S N MISRA: Wil] the
Minster of PETROLEUM AND
CHEMICALS be pleased to state-

(a) whether any agreement has
been reached with Italy for coopera-
tion 1n the areas of o1l and raw mate-
rials; and

t} v af sn, the salient features there-
of?

THE MINISTER OF STATE IN THE
MIMISTRY OF PETROLEUM AND
CHEMICALS (SHR1I SHAHNAWAZ
KHAN) (a) and (b). The Hydiocar-
bory, India Private Lamited, a subsi-
diary of the Oil and Natural Gas
Commis ion 15 exploring for and pro-
ducmng oil in an offshore are compris-
mg four blockg in the Persian Guilf
Jnder a Joint Structure agreement
date January 17, 1965 between the
Hydiocarbons India Private Limited,
AGIP of Italy, the Phillips Petro-
leum Company of U.S.A. on the one
rait and the National Iranian Oil
Ce~*pany on the other part. As per this
agreement, the Hydrocarbons India
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Private Limited hold one sixth share
of the joint venture. At present abuut
04 milliop tonnes ot oil per year

comes to the equity ghare of the Hy-
drocarbons Indja Puwvate Limited

fiom thc production .n the persion
Gulf.
No 1ecent agreement has Deen

reached with Italy for co-operation in
the ateas of o1l and raw materials with
which my Mimstry 15 concerned.

Complainy against Sub_heads
Working in DAO's New Delhi
(Northern Railway)

1071. SHRI] MAHADEEPAK SINGH
SHAKYA: Will the Minister of RAIL-
WAYS be pleused to state.

(a) whether a Member of Parlia-
ment lodgey a complaint in February,
1973 aganst somg sub-heads working
in the office of Dnisional Accounts
Officer, Northern Railway, Ne, Delhi
who were charged withp the offence
of tampermg with the official record
and destruction of paid vouchers per-
tamning to the wife of some Electric
Chargemen/Foremen, Northern Rall-
way.:

thy whethet any enquiry was msti-
tuted, and

ter [ sa, with what result?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) Yes

th Yes

(c) Imvestigutions -t I1n progress
a1 nstiuctions arc bemg issued to
sedite the case

Imported zinc ang glass found
missing from wagons at Meerut at
city station

1072 SHRI BHARAT SINGH
CHOWHAN* Will the Minister of
RAILWAYS be pleased to refer to the
reply given to Unstarred Question No,
4599 on the 26th March, 1874 regarding
imported zinc and slabs found missing
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from wagons at Meerut City station
and state:

(a) whether the Deparimental pro-
ceedings launchcg against the R.P.F.
Personnel under Rule 44 of Railway
Protection Foree  Rules, 1958 have
since been finalised: and

(b) if so, action taken against the
defaulting staff?

fHE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SIIAFI QURESHI): (a) Nu.

(b). Action against the staff will be
tuken after the Departmental
proceedings are finglised,

Investigation Into the theft of iron
materia: from sigmal workshop and
coal at Ghaziabad

1073 SHRI BHARAT SINGH
CHOWHAN: Will the Minister of
RAILWAYS be pleased to refer to the
reply given to Starreq Question No.
277 on the 12th March, 1974 regarding
mvestigation into the theft of iron
material from Signal Workshop and
coal at Gnaziabad and state:

ta) whether the investigations have
sincy heen completed; and

(hY if su, with what result?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b). The case is pending trial in a
Court of Law.

Suspension of sub-heads of DA.O. New
Delhi (Northern Railway)

1074. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of
RAILWAYS be pleaseq to refer
to the reply given to Unstar-
red question No, 7815 on the
23rd  Aoril, 1974  regarding sus-
pension of sub-Heads of D.A.O., New
Delhi (Northern Railway) and state:

102

(a) whether the disciplinary pro-
ceeding have been finalised; and

(b) if not,
delay?

the reasons for the

i DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) The initial delay was attribu-
table to the employee. The discipli-
nary proceedings are in progress now.
Instructions are, however, being issu-
ed o expedite the case.

Abolition of post of Railway Sectional
Officers

1075. SHRI LALJI BHAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railways are de-
tailing some of their staff to work
with the Special Police Establishment
Ceniral Bureau of Investigation as
Fuailway Sectional Officers;

fb) 1if so, the expenditure incurred
by the Railways by way of pay. al-
lowances and other  privileges on
these officers during thg last three
vrars witnn particular  reference to
the quantum and nature of work
nvolved; and

{¢1 whether Governmont
to ololish thesp posts?

propose

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOQIID. SHAFI QURESHI): (a) Yes.

(b). The total expenditurc -ncurred
on these posts by way of pay and al-
lowances during the last three years
on seven out of the nine Zonal Rail-
wayy was Rs. 11.30 lakhs. In addition
they are entitled to passes and P.T.Os.
The information in respect of the re-
maining two Railways, namely North
Eastern and South Eastern is being
collected and will be laid on the Table
of the Sabha.
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(¢). The question whether these
posts should be continued is under
examination in comsultation with the
Central Bureau of Investigation. In
the meantime the currency of these
posts has ben extended upto 31-12-74.

Coal Mine Companies ang the
Companies Act

1076. SHRI SATYENDRA NARA-
YAN SINHA: Wil the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleaseq to state:

«a) whether the proforma of uac-
counts as per Sthedule V1 of  the
Compameg Act duffers from the one
in which Government Manugement
1enders accounts to v coal tune
owners,

(b) 1if so, which of the two will pre-
vail and enable Company Directors to
discharge themrr obligation under the
Companies Act,

(¢) whether any notices have uvcer
1ssued to coal mines companie. Ul
their Directors by the Regi~tiar of
Compames at Bombay o1 Caleuttu
and 1if so, the names ot the co: pards
to whom they have been issueq 1n
1974; and

(d) whetiher th, Department of
Company Affairs has issued any direc-
tives mm 1973-T4 in respect of coal
mines companies ang 1f so, the broad
features of directives?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (d). In
terms of Rule 2 of the Coal Mines
(Statement of accounts) Rules, 1974,
the statement of accounts and the sup-
plementary statement of accounts re-
ferred in section 19 of the Coal Mines
(Nationalisation) Act, 1973 are requir-
¢d to be prepared by the Coal Mines
Authority Limited and the Bharat
Coking Coal Ltd., Government Com-
panies, in respest of the Coal Mines
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specified in the said Rule, In the form
set out in the Appendi to these Rules
by the 30th June, 1874. A copy of the
accounts prepared m terms of Section
19 of the said Act is required to be
sent inter-alia to the owner of the res-
pective mine. So long the corporate
cxistence of the erstwhile coal com-
panies exist, they will have to comply
with the requirements of the Com-
pames Act in regard to preparation of
accounts, holding of annual general
meetings etc. In view of the changes
in Jaw, several companies were unable
to hold annual pgeneral meetings in
time and filhng thewr accounts relating
to the relevant period. The Registrar
of Companies, Calcutta was advised
m April, 1973 not to prosecute these
companles until some time had elapsed
¢fter they had received accounts from
tne said two Government Compames.

(c). A It of 62 natjonuhised coal
Compunies to whom notices were 1ssu-
cd in 1974 fur default 1n holding An-
nual Geneiral Meetings and in filline
Lopies of aceod 1: with the Repwste
of Compani<~ Calcutta and Bombay
15 laid on ihe Table of the Housc
[Placed i Libraru Sce No LT-8088/
74]
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Issue of tokens for reservation at
big stations

1079, SHRI BANAMAL] PATNAIK
Will the Minister of RAILWAYS
be pleased to state:

(a) whether a system of issue of
tokeng for reservation has been intro-
duced ai New Delhi and Delhi mamn
Railway stations;

(b) if so, whether the system has
proveg successful; and
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(¢) whether the systemq is propos-
ed to be introduceq at other big
Railway stations ip the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) The
system of issue of tokens for reserva-
{ion was introduced at New Delhij,
Delhi Main and Connaught Place Re-
servation Offices during periog of sum-
mer rush viz. from 15th April to 15th
July.

(b) The token system is intended to
give velief to the passengers from
standing in the queue continuously
for a long time. After obtaining the
token, a passenger can leave the queue
angd then come back on his turn to get
the ticket

(cy The feasibility of extending the
svstem will be considered keeping in
view the recommendation of the Com-
mittce on Reservation and Booking.

Contracts with Japan and Italy for
Offshore Qil Exploration

1080 SHRI BANAMAL] PATNAIK:

Will the Minister of PETROLEUM
AXD CHEMICALS be pleased to
state.

(a) whether contracts with Japan
and Italy for offshore o1l exploration
at two more basins in the Indian
continental shelf are under considera-
tion, and

(b) if sn, the decision taken ip this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Some preliminary dis-
cussiong have only been held with an
Italn organisation.

(b} Does not aiise.
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Proposal to set up 2 holding company
for Oil Companies

1081. SHRI ISHAQUE SAMBHALI:
Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to state’

(a) whether Government propose
to establish a holding Company for
all Public Sector 011 Companies 1n
India, and

‘b) 1if so, the bioad features there-
ot and steps being taken in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) (a) and (b). There
15 no such proposal at present

Agreement with UAE for Crude
Oil for Haldia Refinery ang other
Projects

1082 SHRI GAJADHAR MAJHI:
SHRI N E HORO:

Will the Mimnister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether the United Arab Em-
rates has agreed to meet the Haldia
refinery’'s crude requirements,

(b) if so, whether Indian Guvern-
ment have also extendeq their co-
operation to build a steej plant and
a jomng venture fertilizer plant 1n
Dubai, one of the constituent parts
of UAE, and

(c) it so, the salient featurcs of
the agreement ieached between the
two countries in this regard”

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (¢). A. Memorandum
of Understanding was signeq on 18th
June, 1874 during the visit of the Vice
President of U.AE. to India. In pur-
suance of this Memorandum of Under-
standing*
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(1) an expert team of Metallurgical
and Engineering Consultants (India)
Limited (MECON) visiteq UAE be-
tween 8th and 14th July, 1974 The
VAE authoiities have now commis-
sioned MECON tp prepare 4 feasibi-
Lity report on a sponge iron/steel
vtmplex 1n Dubai;

(1) the possibility of tThe supplies
of erude o1l by UAE to India on soft
terms 1s being explored; and

(1) A proposal for setting up a
joint venture fertjhiser plant s
under detalled examination

Drilling Programme and Indigenous
Manufacture of Rigs

'03 SHRI C K JAFEEL
SHARIEF Will the Mmster of
PETROLEUM AND CHEMICALS be
pleased to <tate the bioad outhnes
of drilling programmes duitng Gt
current year, proposed locailons tor
drilling and steps Government have
taken for mmdigenous manuf. turc ot
o1l 11gs?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) The dnlling programme of
the ONGC during the current year is
a3 under:

(1) Dnlling at Rudrasagar, Lak-
wa Galeki and Amgunn  in
Upper Assam and at Bara-
mura structure 1n Tripura
Also one location at Bakul-
tala 1n West Bengal ir expect-
ed to be taken up for drilling

(ii) Drilling will continue in
Cauvery Basin After com-
pletion of drilling at Sumar-
wali Talai, drilling is to be
taken up at Gotaru in Rajas-
than

(iii) Drilling in Commission’s
various flelds such as Anklesh-
war, Nawagam. Ahmedabad.
Sobhasan. North Kad; etc.
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(iv) Ofichore areas Sagar Samrat
to resume dilbng on Bombay
High Stiucturc tow ards muddlc
of Scptimber 1974

OlLs dnilling piogiamme for the
~urieht year includeg 5 developmant
wells 1n ful] and 2 33 part within and
pound its Naborkatia o1l fleld n
Upper Assim  lhis apart OIL« plan
for thig year includes 5 exploratory
wells 1n Assam and Arunachal Pra-
desh  M/s Bharat 1lcavy Electrical
Linted (BHEL) are to coordnate the
m inufacture of oal 11gs 1n the coun-
t13y  Recently BHEL's proposal for
manufacture of o1l driling migs 1n
Tndia 1n collaboration with an Ameri-
¢ Company haq heen ipproved by
the Gutrecinment
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Atrocities committed by Police on
Women in Kanchrapara Railway
Colonies in West Bengal

1087 SHRI SAMAR GUHA: Wil
t' ¢ Minuster of RAILWAYS be pleased
te state:

a1 whether representations have
' n made to the Prime Minister
reratding  allegations of  atrocities
committed by police on women
rembas of the familles of the rail-
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waymen in Kanchrapara Railway
Colonies in West Bengal;

(b) whether as a  result of such
atrocities a number of women were
admitted in hospitals; and

(e) if g0, steps taken by Govern-
‘ment to inquire into the allegations
and punish the gulty policemen?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No
such representations have come to
notice,

(b) During a demonstration by the
Stitking Raillway employees and their
sympathiser< at Kanchraparg Railway
Colony on 12-5-1974, brickbatting by
ladieg and throwing of bombs by male
demonstrators were resorted to, and a
mild lathi-charge had to be grdered
by the Sub-Thvisional Police Officer.
Some persons were injured, out of
which 13 women were treated at the
Kanchrapara Railway hospital for
simple 1njuries

(¢ The State Police ig conducting
an investigation 1n the case arising out
of the incident
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Progress on Inland and Offshore OIr
Drilling

1090. SHRI SAMAR GUHA: Wil
the Minister of PETROLEUM AND
CHEMICALS pe pleased to state:

(a) whether any estimate has been
made for the potential reserve of
crude g1l in the Bombay Offshore area;

(b) if so, facts thereabout;

(¢t whether accelerated works for
oil drilbng have been wtarted for
miland as well as offshore areas in
other parts of the country by the O &
NGC and in collaboration with
forcign companies as well;

fd) whethe; fresh drilling efforts
arc bemng made in the areas of West
Bengal, Assam and Tripura; and

te) if so, the facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAX) (a) No, Sir with only one
well ¢y 'lled and tested, 1t is not possi-
ble to make any reliable estimate of
o' 11« rves in Bombay High

it) Doe, not arise,

fcy Work has been accelerated by
ONGC m 1ts own. In respect of off-
shor  ureag other than Bombay High
where ONGC 1s already exploring for
m)l. contracts have been gigned with
Carlvberg India Group for the Bengal
hasin and with Reading and {Bates
Grouy for the Kutch basin

«dY  and (e}, Yes, Sir It ir
proposed to sgtart drilling operations
in We~t Bengal and Kashmir during
th¢  current financial year. It s
fuither proposed to intensify the
driling operations in Assam  and
Tripura by increasing the number of
driling  rigs. during the Vth Five
Year Plan period, in a phased manner.
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Development of Peiro-Chemical
Industries at Haldia

1051. SHRI SAMAR GUHA: Wili
the Minister of PETROLEUM AND
CHEMICALS be pleaseq to state:

(a) whether Government have
given up the idea of developing some
of the proposed petro-chemical indus-
trizg in the Haldia Port area:

(b) if so, facts thereabout and the
recasons for such decision;

{c) if not, the progress so far imade
for developing such projects; and

(d) the nature and time schedules
for developing such petro-chemical
industries at Haldia?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (d). There are at
present no petrochemical units i.e.
chemical units based on petroleum
feed-stock operating in W. Bengal
including Haldia Port area. M/s.
Fertilizer Corporation of India  are
implementing a 100 tonne day metha-
nol project based on petro-raw ‘mate-
rials. The work on this project is
progressing and it is expected to be
commissioned in 1976-77,

Programme for petrochemicals in
the public sector during the Fifth
Plan is being limited to the completion
of the Naphtha Cracker and the
-down-stream units at Baroda, Gujarat
and the Bongaigaon refinery/Petro-
chemical complex in Assem_  No new
major prograrome for petrochemicals
at Haldia or elsewhere is currently
contemplated during the Fifth Plan
‘period.

Loss of Production at Goa Fertilizer
Plant

1092. SHRI ARVIND M. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

fa) whether the fertilisers plant at
fin~» suffered 2 loss in  production
“luring the year 1972-73; and
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(b) il so, what remedial steps have
been taken to achieve the t.rgetted
production?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Yes, Sir. The
plant sufferedq a production 10ss in
1972-73 due to the delay in the plant
commissioning. This delay was caused
by certain equipment defects and
other operating problems. These
have since becn rectified and the plant
has generally been operating at a
satisfactory level,

Railway Station establisheq by
Ticketles; Travellers at Jaihind
near Kanpur

1083. SHRI DHAMANKAR: will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are aware
that ticketless travellerg have made
Jaihind ncar Kanpur as a station for
their own convenience; and

(b) if so, the reaction of Govern-
ment thereto and the action taken in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) There
is no station calledq ‘Jaihind’ near
Kanpur. However, when incoming
trains from Lucknow are held up at
the Kanpur outer signal, passengers
alight at that spot instead of going up
to Kanpur Station. It appears that
thiz spot ie commonly referred to as
‘JaThind® Station.

(b) Surprise checks have been car-
ried out tn apprehend ticketless tra-
vellers among the passengers alighting
at that spot.
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Travel Agents operating in Metro-
politan Citles

1084. SHRI DHAMANKAR: Wil] the
Minister of RAILWAYS be pleased to
state:

(a) whether Government have
seen the press reports that a Calcutta
firm had to pay Rs, 6000/- lact year to
the trave] agents for gecuring railway
reservation for its men;

(LY 1if so, the reaction of Govern-
'‘ment therete and action taken in the
muatter;

(¢y what is the number of travel
apents who have been allowed to
operate 1n the Metropolitan cities of
Delhi, Madras, Bombay and Calcutta;
and

td) whether the Railway employees
are hand in glove with the travel
agents who indulge in irregular and
Megal practices and if go, the action
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b)Y The concerned Press Correspon-
dent was contucted {o ascertain details
and maodus operandi of the case, He
has promised to furnish some infor-
mation on receipt of which the matter
will be further investigated, Surprise
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checks of reservation officeg are, how-
ever, conducteq by officers in addi-
tion to close watch being kept by staff
of Vigilance Organisation.

(¢) There are four recogniced travei
agents in Dclhi, five in Madias, eleven
in Bumbay and seven in Calcutta.

(d) In order to prevent connivance
of staff with the travel agents, a regu-
lar watch is kept in reservation office.,
and on trains by the Vigilance staff.
Deterrent action 1s taken in the event
of any staff found involved in such
cases,

Expenditure on Elections to Legisla-
tive Assemblies of Uttar Pradesh,
Orissa, Pondicherry and Manipm

1085. SHRI AMBESH: Wwill the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 3625 on the 19th Marzh,
1874 regarding expendilure on elec-
tions to Legislative Assemblies of
Uttar Pradesh, Orissa, Pondicherry
and Manipur ang state:

(a) whether the required informa-
tion has since been collected; gnd

(b) if not, the rcasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): (a) and (b).
A statement containing the requisite

information is laid on the Table of the
House

Sratement
Total expenditule incured on
Name of State/ Preparation f Corduct of Tutal

Unijon Territory electoral rolls electicn
1. Uttar Pradesh 49,00,000.00 3,00,00,000, 00 3,49,00,000.00
2. Orissa 35,00,000,00 55.50,000.00 90,50,000, 00
3. Manipur 1,80,000 .00 8,70,000.00 10,50.,000 .00
4. Pondicherry 79,230.,00 2.07,770.00 2,87,000. 00

The ahove figures of expenditure aTe approximate as furnished by the Chief Electoral

Officers concerned.
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Threatened closure of Indusirial Units
in Kerala for Non-availabllity of
Furnace 0il

1097. SHRI VAYALAR RAVI: will
the Munister of PETROLEUM AND
CHEMICALS be pleaseqg to state:

(a) whether Government are aware
that a large number of medium and
small scale industrial units in the
State of Kerala are being forced to
close down due to the non-availability
of furnace oil;

(b) 1. so, the steps taken in the
‘matter.

(¢) whether Government propose 10
change the present allotment system
of furvace oil and if so, the broad

outliney thereof, and

d) what sperial measures have
been taken to assure its supply to
industiially  backward States and
districts?

THF. MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No such reportz have
been 1cceived.

(b) to (d). Furnace o1l allocation
to industrieg 1s bemg regulated by a
Standing Committee on Furnace Ol
set up by this Ministry, The Com-
mittee lays down guidelines for allo-
cation of available furnace o1l to the
differcnt consumers. At present sup-
plies are made on the basis of 1873
offtakcs with the prescribed cuts. In
the case of new projects and expan-
sinn capacities, allocations are made
hv a Sub-Committee of the Standing
Committee on Furnace QOil, on the
merits cf the case,

In order to enable exporting units
to supplement their requirements of
furnace o0il, a Public Notice has
recentlv peen jssued by CCI&E pro-
viding for the inclusion of furnance oil
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Written Answers 120
m the list of REP entitlements againat
exports upto a maximum of 10 per
cent of the REP entitlement value,
With effect from 1-7-74 quotas have
also been allocated to State Govern-
ments for supplies to small scale units
and industries under the State control.
This quotg also provides g small con-
tingency reserve to the States for
meeting special and urgent require-
ments. Requirements of industrially
hackward areas will be given consi-
deration by the State Governments in
making allocations from their own
nuotas,

Conversion of Ernakulam-Trivandrum
Line into Broad Gauge Line

1098. SHRI VAYALAR RAVI Ww:l
the Minister of RAILWAYS be pleas-
ed to state:

(a) the progress made so far on the
convetsion of the Ernakulam-Trivan-
drum metre gauge Railway line into
brnad gauge: and

(b) whether it is expectegq to be
completed as per the fixed time sche-
dule and 1f not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI):- (a)
Overall progress upto June 1974 is
40 per cent.

(b) The project was originally tar-
getted to be completeq by early 1976
but has now beep rescheduled to be
completed by March, 1976 due to
shortage of funds.

Ticketless Travelling with the conniv-
ance of Railway Police Constalblie

1099. SHRI NAWAL KISHORE
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are aware
that ‘many people travel without
tickets with the connivance of Rall-
way Police constables: and



121

(b) if so, the steps taken by Gov-
crnment to eradicate such type of
corruntion prevailing among the Rail.
way Police in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
A feyw instances of passengers travel-
ling without tickets with the connm-
vance of the Railway Police cons-
tahles has been rcported.

(by Surprise checks are carried
out against ticketless travel and when-
ever such cases are detected, the mat-
ter is brought to the notice of the
concerned State Government authori-
ties for taking action apainst the
delinqueat  Police personnel.

Poliution of Ganga by Baraunj
Refinery

1100. SARDAR SWARAN SINGH
SOKIT Will the Ministe; of PETRO-
LEUM AND CHEMICALS be plea-td
to :tate.

ta) whether Baraum
shill pulluting Ganga, and

Refinery is

«h) if %o, what steps Government
wronose to fake to prevent pollution?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No Sir. The
refinery hag tuke, adequaty steps to
treat the effiuent discharged nto
Ganga so as to meet the relevant pies-
cribed standards,

(b) Does not arise,

Increase 1in productivity in Railways
during Third and Fourth Plan
Perlods

1101, PROF. MADHU DANDA-
VATE- Will the Minister of RAIL-
WAYS be pleased to state:

_ (@) what is the increase in produc-
Uvity in Railways during the Third
and Fourth Plan periods; and
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(b) what is the change in the cost
of living index during these plan
periods and the corresponding changes
in the ‘real’ wages of the Railways
employees during these periods?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
tb). It is presumed that the Honour-
ahle Member wants to know the out-
put per employee Accordingly, a
statement is attached showing the
output per employee 1n termg of
traffic units (passeénger kilometres
pliy net {onne kilometres) and the
all Inda average contumer price in-
dex numbers for industrial workers
#t the (nd »f the Third Plan com-
pared with the last year of Second
Plan, and in the fourth year of the
Fourth Plan compared with 1968-89.
the year preceding the commencement
o1 the Fourth Plan The data for
the last yvear of the Fourth Plan are
rot et available, excent for index
number of consumer prices which has
Veen given

In comparing the output per ems-
nlovee, 1t has to be remembered that
1t 15 the modernmization of equipment
aind facilities thiough heavy capital
outlay and rationalisation ol procedu-
1es ang work systemg that has mainly
enabled an increasing volume of tra-
flic to be handled with a compara-
tively smaller inciease in the number
of staff. The increase in producti-
vity is, therefore, the collective effect
of increase in investment towards
modernisation as well as rationalisa-
tion of procedures and work systems
hesides increase 1n staff efficiency, if
any.

No data are available on ‘real

wages' of staff.
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Statement
Traffic All India
units per Average
employee Index
Number
of Consi-
er rrices
tor I 1ius-
trial wor-
kers
(oo (1960—r100Y
1960-61 . : ‘ 147 102
1964556 . . . 164 139
1963-6) . . 78 174
197-"3 , 200 207
T6973-74 . B . —_— 250
12.00 hrs.
MR SPEAKER: Short Notice

Question by Suhri P. Gangadeb. He
15 not there.

Now, we go 1o the next item.

SHRI JYOTIRMOY BQSU (Diamond
Harbour): ] have given motice of a
privilege motion agamnst Shri L. N.
Mishra. He hag deliberately misled
the House in reply to an unstarred
question on the 24th. This is a deli-
berate case of misleading the
House....

MR SPEAKER I am not allow-
mg. 1 have to give notice to the Mi-
nister under Direction 115. Till I get
a reply from the Minister, I cannot
allow you,

I am not alloming you. The hon.
Member may please resume his seat

SHRI JYOTIRMOY BOSU: What
18 a privilege? You please define.
If g Minister deliberately misleads
the House, is it not a matter for pri-
vilege?

MR. SPEAKER: I have said it a
number of times. I have to send it
to hum under Direction 115,
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SHRI JYOTIRMOY BOSU: He will
continue to speak unmixed untruth.

1202 hra
QUESTIONS OF PRIVILEGE

(i) REPORTED STATEMENT BY THE
MINISTER OF EXTERNAL AFFAIRS AT

THE MEFTING oF N.B.O, re., CEMENT
AND STEEL
MR, SPEAKER: Yesterday, a

question of privilege was sought to
be raised by Sarvashri Jyotirmoy
Bosu, Era Sczhiyan, Shyamnandan
Mishra and G, Viswanathan against
Sardar Swarap, Singh, Minister of
External Affairs, regarding the fol-
lowing news reporis appearing in
certain daily papers:—

(1) “The Minister for External
Affairs Mr Swaran Singh said to-
day that there would be further
restrictions ‘within one week' in
the supply of cement apg steel for
building."

(Sundau Standard, July 28, 1974)

(2) “Mr., Swmtan Singh, who
was inauguraling 5 meeting to
mark the completion nf two de-
cades of the National Buildings
Organization, said that in the new
policy the emphasis would be on
functional buildings."”

(Economic Times, July 28, 1974)

(3y “In an obvious reference to
the supplementary budget to be
presented to Parliament next week,
he said engineers and huilding con-
tractors shini'd take into account
the present economic conditions in
the country”.

(Patriot, Ju', 25, 1974)

(4) “Mr. Swaran Singh, Minister
of External Affairs, when he said
to-day that further, restrictions
weould be imposed ‘within one week'
on the supply of cement and steel
for building construction purposes
clearly hinted at a dual pricing
policy.”

(Hindustan Times, July 28. 1974).
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Sardar Swaran Singh made a state-
ment in the House explaining the
pos.tion. Twue Members contended
that this matter shoulg also be refer-
red to the Privileges Committee on
the analogy of the previous case
referreq on 25th July, 1974, to the
Privileges Commitiee in which the
Chairman of the Central Board of
Excise and Customs was concerned.

[ info:imed the House yesterday that
1 would study the proceedings in both
the House cases and give my ruling.

I niave since studied the previous
case as well as the proceedings of yes-
terday. The House will recall that in
regard to the previous case I had cate-
gorically stated that there was no
question of privilege involved in the
statement alleged tp have been made
by the Chairman of the Central Board
of Excise and Customs. I quote below
my decision which I gave that day. In
the very beginning I said this “No
question of privilege is involved”. This
is what I at the very outset said:

“Mr. Jyotirmoy Bosu, I have seen
your privilege motion. No question
of privilege is involved”. And again
later I reiterated:

“No question of privilege is in-
volved....I have studied this very
carefully this moming, and, before
the Minister replied, I had my views
definitely on it. After the Minister’s
replyg even if 1T ignore it. i.e., the
Ministers reply—and take the vosi-
tion as it existed before his reply,
in my view, though this cannot be
a subject of privilege, it is definitely
a case of impropriety. It is highly
improper. ..

This Officer is sitting in his offi-
cial advisory Committee....He did
not make a public statement. But
he might have been discussing with
his advisory Committee, and they
might have been asking questicns
and he might have been replying. ..
The Minister is denying it on behalf
of the officer saying that the officer
did not say that....When I said it is
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no{ a privilege, I was about to say
scmething. Now, after this denial,
much confusion has arisen.”

—hecause, he brought in the Press
he brought in the other state-
ment also. I said:

ulsa:

*1 think it is much better if it is
scuit to the Privileges Committee to
examine it.”
—When the Speaker sernds it he sends
for examining it. When the House
rends I, it is sent for their report.

SiIRI ATAL BIHARI VAJPAYEE:
{Gwalior): Whether it is referred by
t..e Speaker or the House what is the
ciiference?

MR. SPEAKER: I get the report—
to the Speaker....

SHRI ATAL BIHARI VAJPAYEE:
There is a denial in this case also....
AR, SPEAKER: He has not denied
SHRI JYOTIRMOY BOSU: He

has.

MR, SPEAKER: Please do mnot in-
terrupt me. I said:

“I think it is much better if it is
sent to the Privileges Committee to
ewamine it, instead of this contro-
versy being allowed that he =said
{his or he did not say this. 1 wil!
ask them tg examine it also in the
lisht of the denial on behalf of the
officer by the Minister.”

It will thus be seen that the matters
complained of in both the cases, in
my opinion, do not involve g question
o; privilege. In the previous case the
mattepr was referred to the Committee
bhecause there was a denial on behalf
of the Chairman of the Central Board
3f Excise and Customs and the Hou:ze
said that the matter was reported in
the Press. As there was a conflict of
version, the matter was referred toc
the Committee of Privileges, under
Rule 227, to find out what the facts
were.

In the present case, the Minister has
not denied the facts. He has explain-
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ed the cireumstances in which he
made the statement, Therefore, as 1
said previously, on the basis of the
tacts, there is no question of privilege
and I, therefore, hold fhat no breach
of privilege has been committeq by
the Minister of External Affairs

(1) ARTICLE PUBLISHED IN ‘ORGANISER'
DATED 20TH APRIL, 1974

SHRI K. P. UNNIKRISHNAN
{Badagara); On 23rd April, 1974, I
had brought forward a motion of pri-
vilege agamnst the Orgamiser, the RSS
organ published from Delhi, which in
1t3 1ssue dated 20th April, 1974 in a
story entitled ‘Lok Sabha intiude: be-
longs to the Youth Congress: Char
macnaye Shor ned cdeariy acoorang
to me and other NMembers of this
House, been puiity of a grave con-
tempt of the House I sav th.z be-
cause 1t clearly reterred to the con-
duc! ot myself and some other nmwym-
bers, Shr1 Sat Pal Kapur and Shn
Shashi Bhushan and u few otheis Tt
spetifically men't ned that ar aanother
coruel of the Parliament House we
were atleged 1n nove spread falschood
within the precirets of the House und
concocted a stnry within the precincts
of the House, which accordinz to the
directions of the Speaker clea'ly -
cludes the Central Hall and Lobbies
We were also accused of spreading a
malicious story in collusion with the
Watch and Ward Staff

In his reply wlich vne Mr Malkani,
who 1s editor 1n chief ¢f this paper,
addressed to the Lok Sabha Secreta-
riat on 30th Apnl, 1974, he <ays in
paragraph 3 that “there has hren po
authentic version of the intruder inei-
dent to this day"” It wag specifically
on a wotion moved by Shri Raghu
Ramaiah Minister of Parliamentary
Affairs, on this incident that the House
was se1zed of the matter and the House
thought it fit to proceed with the mat-
ter and went on sentencing the intru-
der So nobody can claim that there
wag no authentic version of the inci-
dent Some or these people mav have
different versions or they are trving
to impute motives to us. That is a
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different question. But gs far as this
House was concerned, there was a
clear and authentic version and no
newspaper nor anybody who has any
power to comment on it can claim that
there was no authentic version.

Then it goes on to say that it ‘was
outside the House. Now 1t is for you
o1 tor the Committee of Privileges to
say whether the precincts of Parlia-
ment which includes the Central Hall
are outside the House and our conduct
m these precincts is not entitled to
protection. It 1, a very serious ques-
tion on which gudelincs are caped
for

MR SPEAKER: On that day, I put
the question to the House an<d said that
it might be dropped Then hi <ent a
lette r ~aying that he want; to raise the
matter again If you want to oppose
it, you ean do it

SHRI K P UNNIKRISHNAN: To
ade nsult tp ntuary, 1 ~ay<

*There was thuy 10 bteach gy 'ni-
vilege of the House or ot iny mem
ber thercof If we have, neverthe-
less, mudvertently hurt anybodv’s
amaier propre, we a1e sorry for o

According {o the Oxforg Dictionary,
‘ame (e propre means sénsithe self-
esteerm When the matte; 1s one of
privilege and he was asked 1p explan,
he has the temerity to say like this.
He further says that he has no corres-
pondent here and he 1s seeking facili-
ties for“a proper correspondent.

All th.s clearly shows that a concocl-
ed version wag printed without ony
basis and with a total wilful intent to
defame certain Members of Parlia-
ment who are illeged to have donme
certain thingg within the precincts of
the House So I would submit that if
our conduct within the House or with-
in the precincts of the House is to be
protected, this matter must be refer-
red to the Committee of Privileges.

MR. SPEAKER: The other day after
going through all this record and read-
ing between the lineg and looking to
the spirit of the explanation given by
the paper, I had come to the conclu-
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sion that no privilege is involved, spe-
cially in view of the fact that the

paper had also expressed regret.
“What else do you want?

SHRI K P. UNNIKRISHNAN: It is
not that How can you say that?

MR. SPEAKER: I am sorry 1 have
sald what my recommendation was
After all, the papers have a little lati-
tude.

ot wrw fagrt weddt :  fudw
woY WEITY ® WWAT AR A Q@Y AT

WY WTHAT A WTA & Ay IWR wwAA
1 ATH

waw wpew - & o1 erfom afY
wvan g fr sy Srwxr ww )

wt wy fowd (q1iT)  wewma
wrn W oF  fuax Afar fvmy
L2 b ol 3

wdw Ww - w7 F g4 wdt
FAL 7 I WA F 1 W AT A
fifswr
1 recommend that thig be dropped
1 would request Shri Unnikrishnan to
agree with me to drop this matter

Afler all, aome latitude 15 there Son
we drop thiz matter

SHRI BHAGWAT JHA AZAD
{Bhagalpur). We strongly feel about
at, but we zgree with you

ot ww foond :  uwa wERw
7 fygax Ty amA A TR @
qt§: & v« foaz i qodl s ey
2ar §, f&7 @ 3w v ot fadw &9
X W 1R

weaqt wiwr, fosd yo v &
oo % g efo S ot Y awagar
wgw g€ o vt x wfwarr sray aar
fe ‘“wrgzame” w1 wuiv gfeg &
grer ordy v fewr wav @70 vy W
1257 LS8

Papers Laid 13D
it ot Forider Ofiwe ¥ e

LT

Wi v o waywe AT o grey
w1 arafre afhfy Paer f of W0,
i fravé art § wtv sk ye wagd
wrirsl "R QT wrETT WA T
w1 gavar fear war ¥ fe 36 % for
agt, wt feor ey g wri &1 g
fr ¥t wr & qrgr fredrar 3@ W0 X
e frxor mwm @ w9 g Provd
%1 95 Afam——3% 71 vE wny &
ury ¥arw At

% argr g 3w Remqrfaar
Wy % 7T §7 W A7 WHALT OF
gena & o A a0 1 wev |
mEqrasiquamEan W
$NATTE

weaw w8 XY F 1w &7 AR
Tg W& wwr d5-xs fadr ¥
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PAPEHS LAID ORN THE TABLE
Reviews and Annual Reports of
Madras Refineries, Hindustin Antible-

tics and Hmdustan Insecticides

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) 1 beg to lay on the Table
a copy each of the following
papers (Hmdi and English versions)
under sub-section (1) of section 8§19A
of the Companies Act, 1938 —

(1) (1) Review by the Govern-
ment on the working of the Madras
Refineries Limited, Madras, for the
year 1972-73

(1) Annusl Report of the Madras
Refineries Lintite*Madras, for the
year 1972-73 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon

(2) (1) Review by the Govern-
ment on the working of the Hindus-
tan Antibiotics Limited, Pimpri, for
the vear 1972-73
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. () Apnual of the Hlindus-
t&n Antibiotics Limited, Pimpri, for
thé year 1972-78 nlong -with the
Audited Acgounts gnd the comments

.of the Comptroller and Auditer
Genera] thereon.

I'aced in library See No
8L/74 )

(3) (1) Review.by the Govern-
ment on the working of the Hindus-
tan Insecticides Limited, New Delhi,

, for the year 1972-73.

(i1) Annual Report of the Hindus-
tan Insecticides Limited, New Delhi,
for the year 1972-73 along with the
Audited Accounts ang the comments
of the Comptroller and Auditor

" General théreon.
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MR SPEAKER: Shri ‘Badabrata
Barua to lay paper mentioned in item
4 of the Order Paper.

ot wy Foewd {arer) - avae wérea
HEATLER Ho 4 97 {IT AT WIS
wEw § !

WHR WS c oTa ¥ AR o
w7 T d o B P v d
l'lfﬂﬂ'rl

st e Femd Tz A TR
W% WTEY &, vH ¥ foar wr wyy BAv
2?

Wy W : 57 qr fam g
v =fegw 41
ot vy fomed © o Al frase

AT & Fr B W1 srew ArA W i g
‘ vgar uvey ¥ ¥ ¥ famfad 7w
Bt R fs ‘o ' Stovr gy wAR %
ar* ¥ gEm a1 frdae S faor qr, =
T TR & AT LR 9 I $
faay a1, 3w €1 F67 v 77A ¥ AW
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aoff vt o o 1 & wwr e &
WTAAT AT~ (W & av
R 30 0 FTCH T 7 3w W R 7
afe & 34 w1 dore o fy Y wTT IA WY
oy ¥, ¥ wer s aTe T
i ¥, ¥fex w1 wrErd T A N
T 1wy ¥ Afaedfey, T
L O L R R
wovgurar gwwt giafaf adire g
"ea sywirer i ¥, Yo oviw Hery a
wfafafc ot wfer | ™ & a7
7 o gy fade gifsg v 39wt
wrzw gifow fr oy e w1e avrfeg
foar amg @ 7 an TEEE

e ey

oo HEION : SR %1 %W A9 |

Lueg Inpta Lo & Es80 STANDARD

Rermving Co. or INpia Lap, AMALGa-

matioN OrpEr 1974, NoriricaTioN

uNpFR COMPANTES ACT AND REFORT OF
MRTPC

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) 1 bag to lay on tht
Table—

(1v A comy of the Lube India
Limited and Esso Standard Refin
ing Company of India Limited
Amalgamation Order, 1974 (Hind:-
and Enghish vcrsions) published 1n
Notification No GS8R 320 (E) in
Gazitte of India dated the 15th
July, 1974, under sub-section (5}
of section 396 of the Companies Act,
1058 [Placed w Library See No
LT-8082/ 74]

(2) A copy of Notificatin No
(SR 630 (Hindi and [Enghsh
versions) published m Gazette of

India dated the 6th july, 1074 dec-
laring M/s Thirumylai Saswaths
Sahaya Njdh: Limited, a Company
having its registered office in Tamil
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u o be a Nidhf, under sub-

?.dmn'm (8) of section $20A of the

Companjes Act, 1956. [Placed in
Yibrary, Ses No. LT-8083/74).

(3) (i) A copy of the Report of
the* Monopolies and  Restrictive
" Trade Practicés Commission uynder
section 21(3)(b) of the Monopolies
angd Restrictive Trade Practices Act,
1989, in the case of M|s. Gwalior
Rayon, Silk Manufacturing (Wvg.)
Company Limited, Nagda (Madhya
Pradesh) and the Order dated the
3rd May, 1074 of the Central Gov-
ernmont thereon.

(ii) A statement (Hind: and
English versions) explaining the
reasons fpr not laying the Hindi
version of the above Report and
Order of the Government
thercon, simultaneously. [Placed
m library. See No. L.T-8084/74 |

NurirrcaTions UNDER InpiAn Ras-
a WAYE AcCT, 1880

“THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAF] QURESHD)' T beg to
lay on the Table—

(1) A copy each uf the following

. Noufications (Hindi and Englsh
versions) issued under Section 47
of the Indiun Railways Act, 1880-—

(1) The Railwavs Red Tanff
(First Amendment) Rules, 1874,
published in  Notification No
G.S.R 109(E) in Gazette of India
duted the l<t March, 1974

(1) The Railways Red Tanfl
(S8econd  Amendment) Rules.
1974, pubhished 1n Notification
No G.SR. 110(E) in Gazette of
india dated the 1st March, 1874

(i) Thc Railways Red Tanft
(Third Amendment) Rules, 1974,
publhished 1n  Notification No
G.S.R. 111 (E) 1n Gazette of India
dated the 1st March, 1974,

(iv) The Raflways Red Tariff
(Fourth  Amendment) Rules,

SRAVANA 8,808 (SAKA)
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1074, published in Notification
No. GSR. 113(E) in Gazetle of
India dated the lst March, 1874.
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[Placed in library. See No. LT-
8085/74.)

(v) The Railways (Rules for
Warehousing and Retaining of
Goods, for regulating the use of
Rolling Stock, Engines and Trains
und Trestment and Disposal of
Unclaimed Booked Goods Lug-
gage and Parcels) Amendment
Rules, 1974, published in Notifica-
tion No. S.0. 215(E) in Gazette
of India dated the 27th March,
1974

(2} An explanatory note (Hindi
and English versions) giving rea-

sons for not laying the above Notifi-
cations earlier. (Placeg in Library.
See No. LT-8086'74)

1235 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
REPORTED CONCERN IN INDIA
ABOUT WHO RESEARCH
PROJECTS

0t ww fag @ nwdd (wifaor)
mwE gL, § gignadn e
# fasafafaw  fagw &7 wre wrfi
s Agqi vira fadea way fr v
v e g W7 3w 7 owrda
rfir a3 4T 07 TS T —

fava AmT qazw IOT w9
A% ArIE ¥ oA ¥ qh
arfie ®T & koA oy
TS G{AUNA (FIZOET RIS )
afraiargr % Rt i AW @
fnfss sqma € ye w §
fxer @ AWy
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THE WINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): There has been no secrecy
with regard to any of the research
projects being carried out by the
Government of India through any of
its agencies in collaboration with WHO,
All these research projects are of
direct relevance and importance to the
country and are in our national
interest. These projects have
been initiated on our request. In the
formulation of these projects our
experts have been involveq from the
very beginning, and the projects have
been periodically reviewed by appro-
priate project committees including
representatives of the Ministry of
Health and Family Planning and the
Indian Council of Medical Research.
The results of these researches have
been published from time to time in
appropriate acientific journals.

Two such projects relate to the
genetic control of mosquitoes and the
efficacy of insecticide application by
ultra-low volume machine. These
1wo projects are of special contempo-
rary importance in the oontext of two
difficultiezs in our malaria eradication
programme, viz. resistance of mos-
quitoes to insecticides and difficulty
in getting adequate supplies. The re-
sults, on genetic control are being
published from time to time in scien-
tific journals, A comprehensive cover-
age, including the latest results,
js being brought out shortly
by the Indian Society for Malaria and
Other Communicable Discases in a
special issue of their journal. As
soon as it is published, I shall place
a copy in the Parliament Library, The
entire work on genetic and biological
control has been carefully reviewed
by a Tatk Force set up by the Gov-
ernment of India composed of repre
sentatives of the Ministries of Health
and Agriculture. Their report was
submitted to the Government of India
in 1973, and 1 am placing a copy In
the Libmry of Parliament.

This hpproach to genetic control is
well-witablished one In fact spec-
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tacular success has been reportsil
with this technigue in the matter o
eradlication d¢f ascrew-worm fly, a
cattel pest in the Americas, and the
fruity-fly in the Mediterranean aress
and in Mexico. The use of genetic
control against mosquitoeg appears 1o
be a promising one, but considerable
research is n to establish its
feasibllity under natural conditions.
Research on this aspect is going on ia
many countries.

The application of insecticide by
ultra-low volume machines is in con-
nection with the control of malaria in
urban areas, for which purpose a
portion of Jodhpur City was selected.
Through this machine it is possible to
apply insecticides in extremely minute
droplets from outside the houses
Preliminary results from the reduction
of mosquito density indicate that this
strategy seems to be effective, Further
work is in progress. This hes no
connection with genétic eontrol and s
only an improved technique for the
application of insecticides.

WHO was interested in the study on
the role of birds disseminating insect-
borne virus diseases. In India, the
Bombay Natural History Society was
actively conducting investigstions on
bird migrations and their possible role,
as disseminators of viruses. At the
request of the Society, the WHO
contributed a total amount of US
$ 22,000 from 1859 to 1869. In this
field of study a valuable contribution
has also been made by Dr. G.I. Metz-
kay of the USSR who visited India in
1882. His investigations were carried
out under the general guidance of the
Institute of Poliomylitis and Virus
Encephalitis of the Academy of
Medical Sciencs (Moscow) with the
participation of the Bioligical Institute
of Siberian Department of the
Academy of Sciences of the USSR
(Novesibirak) and in co-operation
with the Bombay WNatural History
Society. It is, therefore, clear that
the press reports are tendentious, ua-
fair and misleading
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t wrn fogrd welsh : gww

' WAy, Tg AT Aq o7 fewa i s s

AENT WA AT IO AAA & AT
Nt T for w1 farmeror s #
waag 7 § %1 famy o anrAry amn

Agwfrig v w gt fewre

® ¥ Zredt ¥ oy & faro oy wgrwTAY
qATY AT AZ0 ¥ | wAT HETEW =
w7 f& 91 wwrT T @ A F AT
afafa & zr7 fegr o1 21 397 7o
ginfa o m3 vR marEem oA T
wwA ® v w3 e e
R ogafrard FATARAFTAE
TATA WA BEEG A4 IA 7 WA AT
a7 sqAT favwerd g 947 717 ¥ 99
frm ?

AL R EE I B e EC B o )
w®Fa 32 Y ) wd) oprm 3 a2 fy
a1l §1 aw7= frear Ay ofagt
& 2 @7 f o T A 3T
Ftmiqr afer Fav g AP ey g
T3 ¥ | 77 e fra
FT JFTALT 2 ¢ TH RTATAAT KT OOH
gmmafagmary ¢ wmasmd fr
1459 & 1965 AT 3T faem w7
22 o0 wRAF AT favx oxeg
Ay ATt AT e ez A
g fr z amrsf w1 Trom 10 4RO AW
¥ oA wAnfa 4y wf > graveew
geq FTT N TAA (¥ owT @
¥t grrem WW P WET I AT AW
39 ®t Aot 7 W wiew g §, weaw
agy w A AW A fE ow oamt
] e A 21 feasaT, 1968
%) ST F1 ¥ g ow awwn fear
O AW A fraw Wiy waeTEE
Mo AW e a2
frears, 1968 W1 qw AW figay
e w1 fawg ax o1 s Aw § O
w! W fufygt 3¢ s anf § o

T
T(! *

Prajects (C.A.)
F W waw awr avly § 37 & qfrae
fymr ard | oy Fxfomt wo & v oy
v mrawr A E o N ww A
LA A

& o7 mmioar A oTmETT B
3 oY gF 4 00 AT AR B FET gm
™ ¥ Q% 7T FUR ERM Wi
faw &1 frAw g3y guiE o=r 1
AT IR R'7 ARA w3 77 Fwmd o
f+ a7 7 7 o afrore Feee aw
aral XY v T AWEA I AT
21 FrfoaT weo T BT AvHf W1 7Y W
oY AE AL § TR AT AT ITAET
TEAT 7 A7 AWIAT-TA 7 AT ¥
adt A q TA ¥ AT NET T AT
#%1 § 7737Y =y 77 fafrar & ey
¥ 3T W WA TR T7 WITA %
aaifrat A G AET F 7 oA
¥ fam gt v oafrma oo
oAvF P imTr A dfy om
ot fr 7 F 3w ow A W
ofr i wy & fo= F v ® owr aewre
F17 davfaa &1 9 AW A X

T gAY qUTAT-TE 7 ey fE
2 Af AT AT ST i AT q9A0-
far T3 Triw § 7B T AW ¥ fFw-
fra ? sam Ty I3 A7
LA

“Dr C Gopalan, ICMR, Director-
Generdl asked the correspondent to
be sympathetic to the mosquito
control project and explained thst

press statements would embarrass
wHo "

Y7 o wor ar &1 Y R For T sgeTe
faer Ay gwsw ¥ fA wfent
drrsr a7 W o s Qe Y,
st wfaerd §, s v aft far
o'x eafad g e §) v afeons 9
qET el
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“Indian  scientists working in
GCMU privately said, they do not
know whatis happening in the Unit
because all decisions are taken in
closed meetings. The unit's present
and the four previous project
leaders had been US Government
scientists. Dr. A. D. Mani, former
Director General of Health Services
and ex-Chief of WHO Regional
Office here recently said at the
Indian International George that one
need not worry about what expeti-
ment or GCMU did because the
money for the project came from
the US not the Indian Government.”

fadwit 7 quT wrAr 2 THiAT 39 9R
TR mwAsmFm AT T T
WM™ 72 7 gA WERT T oam
g7 WY yow ) o g% g fF g oo
draqrort & A ¥ gAAEE F1oET R,
SEAAT AT AT IATE v P
T g7 vWg A7 ¥ R ogm ey
w1 Wi & 54 A1 Fzor 77 93
F fa 3wamr fran @ A% ¢

ooTE ®HE AW, WM ow o wafem,
wEAfTT @ TR ARSI AR A A
T & | HAT AU 94T &9 frar oaw
wWEmamana & fag fg Ay
=1 BT FI AF] AT ¥ | WV 47
a9 & 1 A 77 A arzeg o wer
& oY ort WHITRT F1 WTHF T oA
AFHGT T ORI F MAEHAT
GTIFET F AT AT & 7 @y o
o a9 ¢ f& ot fafemr Aoy wair o
o 917 %1, 97 9 ¥ I 777 Tt
v 1 77 Frrar o, s A o
o1 qfcrm &1 8, FATL ATETT @
¥9 AT AW T AL MAr mIOE
wy fem aAT @ | WTY qTETC W
¥ v orft § 1 7% O A § o o
i § + 7 AR W T 9T FEw
g % T @ fomr g dnft, iy o
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ol ST wndey i Sereed saren m’t

o qu e v @r ¢ 1

wio w9 fayg | wsaw wETE, I
it Farr a1 fors sl aree & fm,
tfmm ferasng fs ww M
WEAT 9 937 A1 qW AT g Famm
R camE g F oL &
o 38 gyt faawr @ sw ¥
AT 9T 1 oF AT K o wWw W%
& aE g fr g vk f g7 ada
f & fr s & wfw T ar wroim
awfawr & grov Wi & s Qv
QT 1 T & A Ewr 2ww figm
¥ faezg @, ar flY 9w B MM
N AT W X AFAM grW a1 A qg
FAs Y AT 2 fF A ol & Al
frgA e dim amgi1gq 7
Ragt sz FATARME \ATTEN 7
s frrafirdfr rarm
pamem T &9 (Aw 2492 7 faaqy
AMFTN AIF 7 ATAT @ qrT ¥
fr ®.fmm v ) @ 21, A" am A
qT.A 7

agd WA q F AT R A
ot 1w 9 § fr wafrar & amre
T WEET g ag Wawzz F1 vy B rawE).
AT | AT A AA 7 7 1 vl
77T W I AT T v ¢ Fade
w51 & A1, ot arewa ) w9
HFTO ) AZTTH A ARAQATE AT
FRTTE  oF urezvafzd eefedy
AT 1z A g fraromr R fw
MATHBL 3 W T TR
ZTA FAT FLF AIIN & oA A
T faar oA & 1 S wrar weAT §
[T I F AT IT F1 A v § AW

T 9 T )

& ¥ 2% qm gy AT fie afime
§ dftedfan ofary oYt e
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st i orek 3 o v o e dfrgRer
ganwraETagr s gk § | wafed
o ey & i oo e # WY
faw feafoha ¥ wrw g1 W oY gy
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MR SPEAKER, The information
which 1s not forthcoming now will be
laid on the able of the House later?

DR KARAN SINGH: Yes, Sir.

SHRI S M. BANERJEE (Kanpur)
At the outset 1 wish to congratulate
the young correspondent of PTI who
had the courage and conviction to
expose the mmster organisation which
wants 1o ruin this country, which will
land us in trouble after some years.
In the write-up he has clearly men-
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tioned how those who are connected
with these projects have selecled
¢ertain places. For instance, Sonepat
is one of the places. They were askerl
to conduct the research in Delhi. They
went to certain villages around Delhi,
There the people felt that they werc
contaminating the well water and so
they were driven out from those vil-
lages. Now they have selected Sone-
pal  and their entire energy is
concentrated on bringing yellow fever
iv this country somehow or other.
According to the doctors and the re-
search scholars, these mesquitoes zarrs
yellow fever germs which are in Sone-
pat and certain other places. But never
i our history. at least in the last de-
cade, have we known of yellow fever
i this country. There have been no
vases, and mercly gpray ng of DDT
will completely kill those mosqguitoes.

But they say that they have become
immune t, that and thag the DT
spray wauld be sub-fiiated iy sume
aother means which they 1ay
il us  after  years of rescerch.
Linler the orders «of  the Gov-
e~nment of India  the Fealth  »lit-

wiry have issued instructions to stop
DDT spray in Soncpat and othey areas

becausp these so-called scientists
vonneeled with the World Health
Orzanization whe want to ruin our

generation and voung children., want
i0 discover something by which the
mozquito kill can be obtained withcut
spraying DDT. 1 would mention for
your information what they do. I am
reading from the newspaper, from the
same carrespondent's write-up:

“1t may be pointed out that inke
U.S. Defence Department had stated
in the recent congressional hear-
ings that it spent § 21.6 million on «
seven-year project on weather war-
fare research in Vietnam before
resorting to this warfare in 1963-69."

These are factually correct. They
spent =0 much money on this in Viet-
nam. Still we have belief in this
motorious organisation! Our scientists
still have a lion in this Department
in the Health Ministry.

*....Dr. Rajendra Pal told the
PTI that the GCMU....

Projects (C.A.)

The GCMU ig the actlual
research organization.

genetic

*...would launch a big experiment
ecarly next year in Sonepat to con-
trol aedes aegypti by genetic
method. ...’

13.00 hrs.

It is really strange that they  are-
doing research in ycllow fever not
a single case of which has been heard
of in India for ages. Then, il says:

“Ir. Rajendra Pal would not 2x-
plain why all experiments of the
GCMU are carried out around the
Indian capital—which is not endemic
for malaria or filariasis—instead of
in real endemic areas in the
country.”

All the experiments are curried  out
here because all the VIPs are here and
thiy mauast have Malaria or filiariasis.
Thix jx a calculated and sinister de-

i waid T owould  reguest vou and
through you the hon. Minister.

He might have read all the literature
and I must congratulate him for it
Cut it has a political significance.

They starteq this, these experiments
ipn three countries—India., Brazil and

Tanzania, Whereveyr this organiza-
tion is working, they are doing es-
pionage and are sabotaging cuv

economy in the name of research and
are weakening our younger genera-
tion. This is exactly what they do.
What was then the cause of the
mysterv fever? I want to know from
the hon. Minister whether it is not a
fact that a lot of children are stiil
suffering from a mystery fever and
thev have heen kept under observa-
tion in the Hardinge Hospital and it
has not been disclosed. It is a shame
that instead of congratulating the
correspondent on his bold action—
otherwise he could have accepted the
money that Dr. Rajendra Pal gave
him—Rs. 12,000 or so in dollars in
foreign exchange and could have also
kept mum. Instead of congratulating
him, he has used the expression that
the report is tendentious and mislead-

Ao Tawation
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ing. I.am reslly surprised and I
would request this House and also you
to either refer this matter to a high-
.power team of scientists or & top CBI
officer assisted by a team of scien-
tists. If only a CBI officer goes, they
.may say that he does not possess the
requisite scientific knowledge. So,
they should go and investigate into the
working of this organisation....

MR. SPEAKER: Please conclude.

SHRI S. M. BANERJEE: 1 shall
finish just now. But I am more con-
cerned about our younger generations
who are likely to be finished by such
-experiments.

I would again request you to kindly
appoint a committee of this House if
you so desire or refer this matter to
a high-power commission. Here is &
lone scientist wedded to the American
imperialist game in sabotaging our
country and ruining our generation
1 have got with me ample testimuny
and I am sorry I cannot report all of
them here. But I am prepared to
give him certain documents which
have been given to me by sume prople
which will prove how this organiza-
tion is functioning. The places select-
ed for their experiment are Sonepat,
Faridabad and Bangalore—all the good
places in India. It is said that they
wonder how there was no case of
yellow fever in India when the muos-
quito ecarrying its germ is found in
plenty. Sir, let them go to hell. We
do not want their help. We want t»

control the mosquito nu.sance our-
selves.
I would, therefore, request you

und the hon. Minister, through you,
that without depending much and
solely on his wisdom denived from
reading books, he should appoint &
commission and it will be proved that
they have sabotaged and are trying
to sabotage. In Korea they have tried
to sabotage. In Brazil, they wanted
ag alsp in Tanzania where they were
driven away.

It is said that the sole object of this
establishment ig to find a solution and
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eradicate cattle pests in America. In
Amerjca itself nobody likeg this orga-
nization. They said, ‘Hell with you.,
You are actually creating a panic
in the minds of the people of the
country., .

So, 1 request the Minister. Let
him appoint a Commission. Let him
not depend on our information or his
information because here the future
generation of this country is at stake.
Let him appoint a commission to go
into the whole matter and safeguard
our future generations who are going
to become the Prime Ministers after
15 or 20 years.

DR. KARAN SINGH: Before deal-
ing with the points rased by the
Member. I would like to inform the
House that I have received informa-
tion that the Virus Research Centre,
Poona wuas getuing some grant from
the Rockfeller Foundation some ten
yvears back; but now they are not
getting any grant; the Centre 1s now
fully financed by the ICMR.

The hon. Member raised the ques-
tion of yellow fever We are very
keen that the yellow fever should not
enter. As you know, Sir, we ure so
striet that anybody who 18 not having
yellow fever injection is quaraptined.
in Palam and ¥ou know that even
VIPs and others have been forgibly
quarantined Sir  apparently the
mosquite which carries the yellow
fever also carries dengue and chicken
gumneca or some such d:scase, These
are diseases which are carried by the
same tvpe of mosquito which carries
the yellow fever. That is why that
mosquito is also under exumination.

So far as pestieides are concerned,
as hon. Members know, pesticides the
world over are beginning to cause
health hazards. They started off as
health measures in order to get rid
of pests but now because of the satu-
ration of the earth with pesticides
particularly in the affluent countries
they also are beginning to move away
from pesticides.
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MR. SPEAKER: 1 thought yellow
fever is not carried by the mosquito;
it is carried by a sort of a fiy.

DR. KARAN SINGH: It is carried
by the same mosquito.

MR, CHAIRMAN: Oh, ] see,

DR. KARAN SINGH: Sleeping
sickness 1s separate while yellow
fever is separate. I want to suggest
this. Thig is an important point. I hope
hon Members will bear with me.
DDT is banned for this reason that
excessive doses of pesticides are be-
ginning to have some untoward effects
upon the land, upon the produce,
upon the animals and even upon
human beings. We feel that instead
of going through the whole cycle of
saturating our earth with pesticide
and then finally trving to get out of
it. if we can leave the technology
and 1f we can go towards alternative
sovrce of mosquito eradication it
would only be a very good thing
Therefore I would urge upon hor
Members to lonk at it from this point
of view ‘That 1= to say, if we can pet
an alternative source of cradication
without gming through the pesticides,

1t would be a very major break-
throuch
I have hemrd what Mr Banerjee

has said 1 have great respect for
my hon friend Mr Banerjec. But
he has made very sweeping allega-
tion against the WHO and agunst
the US Government which 1s also a
friendly Government.

SHRI 5. M. BANERJEE: [ have
nothing agninst the WHO but these
particular projects, especially, the top
scientists there, are not working 1n
the interest of the country, If not
today, tomorrow you may realise it.

DR. KARAN SINGH: If any pro-
ject that is done in India is against
us, it will not be allowed. I also
have small children. I am interest-
ed in the welfare and the future of
the country as anybody else and I
would be totally failing in my duty
2y Health Minjster, as a patriotic citi-
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zen if 1 were to countenance any re-
search which would be having bad
effect on our country. From what I
have been able to gather and what I
have studied, the genesis and the
rationale in these projects 1s tre v 4=
mination of mosquitoes by alternative
methods. Now, as I said, as Chair-
man of the ICMR, I have number of
distinguished scientists on my gov-
erning body.

SHRI S. M. BANEKRJEE: Mos-
quitoes zre better than Americans [
can tell you.

DR. KARAN SINGH: I am not
sure whether this sort of ammus
against & whole people 1s really fair.

AN HON MEMBER:

American
Government,

DR KARAN SINGH: The USSR
15 a friendly Government and the
Americans ate not having any animus

against us T would strongly urge.
PROF MADHU DANDAVATE
t«Raypur):

He has misunderstood.
He feels that those who owe allegi-

ance to Moscow ate mosquitoes

DR KARAN SINGH: No, Sir. I
would earnestly beg of you to realise
this  Both the Soviet Union and the
Unmited States are friendly Govern-
ments  We have no amimus against
anvbody Our real animus 1% against
the mosquitoes onlv. As I was point-
Ing out. we have got distinguished
rcientists and as Chairman of  the
ICMR, T have called o meeting of the
govermng body shortly.

All these pomnts which have been
ruised by this journalist would be put
by me before the Governing Body of
the I.CM.R., which has a number
of distinguished scientists on it . I
shall get the whole matter looked
into by them and if, I feel
that any modification is required or
any change is required, I would my-
seif be the first person to initiate
action in thizs regard. 1 can assure
the hon. Member this much that later
on, if it is necessary to get further
technical advice, we shall only be too
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glad to do so. [ do not want to close
my door or my mind on any ideas
on this matter.

SHRI VAYALAR RAVI (Chirajin-
ki): Mr. Speaker, Sir, 1 have read
the Minister's statement on the points
raised by the correspondent of a
journal. He said that the comments
made by the correspondent of a jour-
nal as unnecessary and unwarranted
He further said that this was unfar
and misleading The Minister 1s try-
ing to justity certain things which
he 15 not expected to do.

With your permission. Sit, may |
guote the real arguments put forth
by the correspondent in this report
itself?

“Some experts here beheve that
these data may be useful mn a
biological or germ warfare 1t
appears that at least one of the
W H.O. expermments (bird migra-
tion study with BNHS) wuas spon-
sored by the Migratory Amimal Pa-
thological Service (MAPS) of the
United States which 1n similar lan-
guage 1s the bhiological warfare te-
scarch division of the United States
Army "

This 15 the point | again quote

“That this study was financed by
MAPS of the U.S army 15 suggest-
ed by the fact that the WHO sent
four copies of the secret report
(WHO(PA:6859) on “Dissermna-
tion of arboviruses through migra-
tory birds",

These were the ponts about which
you have not answered. And yet
the 1ssue recally is that these experi-
menis and copies of the report have
been supplied by the U.S. Army head-
quarters. This is a problem. We
are aware of the chemical warfare or
germ warfare conducted in Viet Nam.
We are also aware of the destruction
caused by the Americans in this war.
Virus is carried because of the germ
warfare. What are you going to do
to see that this is not repeated any-
where else? What is said by the
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correspondent himself iy vesy impor-
tant. He says:
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“In thig respect Aedes Aegypti
could be extremely useful as germ
carriers because its eggs can be
dried, put on a piece of paper in
an envelope and mailed to any
part of the country where they can
hatch Eyggs of other maosquito
specics canpol be dried.”

These are setwous issues that are in-
valved in this and therefore I would
like to know from the hun Minister
us to what has been done in Jodhpur
m the malarna eradication station
Thete . a project here and our ex-

perts atee looking mto this ] do*not
want to blame the burcauciats  or
oficials i this  countiy for  this.

There are blacksheep. I cun quote for
an example the case of ITI gollabo-
ration  There 1= a highest paxd em-
plovee i the World Bank who visit-
ed India last, persuaded the officers
i the Communication Ministry for
the project  Abogut ten million dol-
lais or comething hike that were de-
manded as a4 componsation You
know the afticer came te India and
pressurised  some ofhcials here He
g not pressuiise the Ministe; o get
« thing done  Another case 15 about
the FAO  One higher officer 1 the
Food Mmnistiy has gone four times
ahroad within three munths to hy
for a job n FAO This 1s your ex-
pert Dr Rajendra DPal 14 an em-
ployce heie He has been given an
exiraordinary leave for twelve yvears.
What 15 the purpose? Can you deny
that many persons working in WHO 1
Delh: are from the offices of Govern-
ment of India® 1Is there any normn
or any rule to go over to this orga-
nisation” The so called experts are
rometimes trying to purchase commo-
dities and try to get some job in the
international onganisations Nobody
can deny this facl. Unfortunately
you allow them leave Let them re-
sign and go away. That is my re-
quest. There has to be some norm
evolved to go the WH.O. What is
the criterfion that you follow in the
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mutter of this kind of extraordinary
YJeave ‘to certain people? I do not
‘want to name them. They are work-
Jrig in the W.H.O. There are certain
allegations against these people. I
hav got the list of the names with
me I can give it to you. The mat-
ter i« mainly Ameriean army is in-
voived, This fear has come
in the minds of Indian people today.
Oul request is you have to examine
thése matlers to remove the fear
from the mind of the Indian people.
Now, the Johns Hopkins school in the
U.S. which has established some cen-
tres at Calcutta, I do not know, what
they are doing? Will you please also
«xplain about it?

DR. KARAN SINGH: The hon.
Member has raised one very basic
point which was raised by the earlier
Meinber also, As 1 said our views on
nuclear warfare and biological warfare
dire very well know:n, 1t woulu be a
great tragedy if work done in this
country is utilised for such nefarious
purposes, 1 am quite certain in my
mind this work can be justified if 1
is directly useful to us in our fight
sigainst malaria. If thereig a certain
technique thal we are using ggainst 4
disease—for example, we put a puclein
blast for peuceful purpose We have
used nuclear technology and gur scien-
115ty have taken advantage of the in-
tformation available elsewhere—out
upproach very clearly dis 1o fight
against these diseaies. Theoratically.
I suppose, it is possible for somebody
to take advantage of the findings
available in the anti-malaria cam-
paign and use them for nefarious pur-
poses. But it is hardly to beljeve that
any civilised person would choose to
do that, Our interest in this is direct-
ly for eradication of malaria. As far
s we are concerned we are dealing
with WH.O. We have no agreement
with U8, Army or U.S, Government
regarding this except that some U.S.
government funds are made avail-
ahle under the general PLABD agree-
ment. This scare that has been
hrought forward, which 1 agree 1s

very unfortunite, we have got to pse
and re-assure ourselves that these
projects are particularly in the nation-
al interest.

1 would like to submit that W.H.O.
i3 a vast organisation with 103 mem-
ber countries. We gre also members
of this Organisation. We contribute to
it Indian doctors and scientists under
W.H.O, programmes have gone all
over the world. Indian scientists are
wanted all over the world, I am
sending doctors and scienfits to Af-
rica and various parts of Asia and
even Europe. 1 think it cannot be
hon, Members' opinion that we should
stop this inter-change of scientific
knowledge, In fact, we want to ahape
our expertise

The second point that he has made
1 that members of the Health Min-
istry fish for )obg there or use their
influence. If that is true, it is cer-
tainly something which is most un-
desirable. And no self-respecting
nation, especially a great nation like
ours. can go on begging for joba.
But I would very earnestly unge that
the WHO is an international organi-
sation from which we are greatly be-
nifited. The other day, on smallpox,
I submitted to the House that we
were grateful to the WHO for getting
people in. In fact, since we are talk-
ing of that problem, I may just men-
tion that about 20 US epidemologists
are today working in Bihar and other
areas on small-pox. So, we cannot
condemn the whole organisation.
That would be very unfair. Thev are
working on small-pox, and they are
going info areas where perhaps we
have not been able to go. So, the
WHO should not be attackeq in that
way. If there ix any misuse of autho-
rity. if there is anybody trying to
wangle away from the back-door into
a job, if there is any such thing, I
shall be most grateful if the hon.
Member would let me know, and I
shall see to it as Health Minister that
any abuse in the system is prevented,
to the best of my ability
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SHRI VAYALAR RAVI: Will the
“Yon Minister mike" dri"inquiry" into
“the genaing of maps to 'B‘I}nllmk?
- DR. KARAN SINGH: Regarding
this question of maps, this was what
I had said in reply to questjon. trom
an9ther hon. Member earlier, I ask-
ed’ the WHO representative whether
“he hdd¢ supplied anything to the US
Army. He said he had not.  But
Whether it has béen supplied to the
US Qovernment through them is
something which 1 am not really in
a positi‘ to say; that is something
between 'the WI:_IO and the US Gov-
ernment. But I had asked him spe-
‘eifically and this was the answer he
gave. T had read this very careful-
ly and in fact I have almost got it by
"heart; I read each point carefully in
order to check 1it. So, 1 would not
be able to confirm this matter that
this report was correct. But in any
cawe, the reports are open, and so,
I do nat think that there is any ques-

tion of hiding any report. But I shall
certainly go further into this.

SHRI .G. VISWANATHAN (Wan-
diwash): I would like to know at
the outset whether all the results of
all these research projects under the
WHO are first available to this coun-
try. 1 would also like to have an
-assurance from the hon Minister
whether he is in a position to pre-
vent these reports from being sent
to foreign agencies

The hon. Minister has not answer-
€d one of the questions put by a pre-
vious questioner. The John Hopkins
Medical Centre in the USA is having
projects in two places in India. in
Calcutta and Narangwal and there 1s
complete sccrecy about these projects
in these two places. What are the
details of the projec1+” That ean be
. Eiven to this House,

The Bombay Natural History So-
ciety is reported to be having a pro-
ject on how the viruses could be car-
ried and introduced into India by the
migratory birds. I am told that the
results of this experiment have al-
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ready been sent to the Maps Office
it Bangkok, while they have no} been
made avajlable to any of the agendies
in this country. I want to know
whether this ig true and if so, what
action he is going to take on thus.

In Pantnagar, in the G. B. Pant
Agricultural University, there is a
project functioning with PL-480
funds, where they are supposed to
produce microspores and see how to
use microbes as invisible bullets to
kill pests. There is a suspicion jn
thig country that nobody knows about
the long-term effects of this project
on microspores and i1t might affect ani-
mals and men in this country finally.
1 want to know from the hon. Mims-
ter whether this is true

Is it true that Dr. Diesh who was
in the Ministry of Health and for
whom a special post was created ulti-
mately left the Ministry and joined
the WHO- Again, under thé auspices
of some other agencies,” how many
officials from tHe Health Minisity
have been given jobs by the WHO
just before or after tetirement dur-
ing the last few years?

I also want to know whether 1t 1s
true that many of our officials are
often sent to Geneva 1 want to know
how many top officials of the Health
Ministry have been recciving the hos-
pitahty of the WHO to visit Geneva
during the last five yeurs and how
many of them have btenr going very
often during the last two or three
years Finally, I want to know whe-
ther it 1s true that the WHO is pay-
ing about Rs 205 per day for some
of the top health officials as bonus
to their anti-small-pox campaign in
Bihar T want to know who ure the
officials who are getting this money
from the WHO. Finally, 1 want to
ask the hon. Minister whether he
will agree to send all these projects
at least to the Public Acrcounts Com-
mittee for inguiry and examination.

DR. KARAN SINGH: The results of
research done in our country sre first
available to us before they are avail-



“could have long-term effects.

‘all. srientific experiments.

pe o Froett cay
able to shybod§ else. 1 would take

w«mm&n‘ﬂt nd that
‘Tesilts ‘of ‘vessarchr dohe fh Indix hre
.gither ‘¥iddén from 44 or mide sveil-

isble: to tmm apenéien’ T So 'ty the

'nvllinble !o'ul ﬂnt; T

h ls mn tnd ﬁot secret,
no question of preventing it
tomycmn&ry It is not totally
;Qnce research journaly pb-
lish, thm. it will'be better to' have
w;de;, dissemination ang we have no
degire to hlﬂe any« such .research
results, .. . ., o

With regard to Pantnagar, i also
saw that report. This ig under the
UP. Government, I have been tgying
to got in’touch w:th ‘them. I have not
‘teen able” to do 'so. Here again, as
far as'1 have been able to understand
the pm:er:t it :c directed against these
"insects.

1 think the. hon. Member made one
point which .is very valid. . Al these
_slrpnge .experiments could. ooncewnbly
have certain effects which are not
xmmed:atgly envisaged and which
This is,
I suppose, an occupational hazard in
But we

-have got to ensure that the cxperi-

ments which take place are such that

a8 far as we know within our present

stage of knowledge, they do not have
any deleteriour effect’ upon our popu-

‘lation, -

‘Additional Director General,

It is trug that Dr. Diesh. who was
Health.
and Commissioner for Rural Welfare,

joined WHO recently on n B-year
‘nssignment. :
SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): Of all person:,

DR. KARAN SINGH: He had )ust
#ot a few months to retire from the
Ministry. WHO  offered him a job
wnd we relieved hlm

SHRI JYOTIRMOY BOSU, 1 know
s little more about him.
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DR. KAMN smGR. I dp mt Jave:
_thé Gther information he has, asked a8

“%0 hoW hany officials have been giyen
" jobs. 1the'tables a qu
1y, I'shall give
best of my knowledge, the mult_,. are : :

nearate—-
him, the i tion.

As far ag T -know. Qeieva, ‘the-
people occassionally go. I' did not’ go-
luckily this Year Becatise 'l Wwas to
have gone' for ‘the WHG' coniterence.
1 was to have led the Indlan deléga-
tion. I want to go. there. .It ig an
impdrtant place. I am evey planning
to go there, If possible for two days,
when I go Bucharest. But the official
delegation was very small. . Officials
do go to WHO. headquarters as and
when necessary. People who  ere
working for WHO naturally go more
ofien, people who are in the WHO"
staff go more often because they. are
employees of WHO and 1.hey g0 as-
and when necessary. )

"'SHRI JYOTIRMOY BOSU: You do-
hot consider WHO to bc a wbﬂd;. ty
‘of the US Govemment" )

'DR. KARAN- SINGH: No. no. I

think that would be wnfair t8 say; -1

am not sure about' China, but - the
Scviet Union and -all - the. socialist
countries are members of the WHO. I
would very strongly say that thir surt
of thing should not be gaid. « *

As for DA rates for those working
in the small pox areas. T do not know
what exactly he means. But wunder-
WHO ouspices, a number of epide-
mislogists are warking in the small
pox areas in Bihar and elsewhsre.
Nsturally, as they come under WHO,
they are going to be paid at WHO
rates,. But ag I gaid, this is something
which is very valuable for us and
definitely in our national interest. We
are taking advantage of it—] have just
now got a bit of information, The
daiiv allowance of Rs. 200 js paid to-
all the employees in the epidemiclogy
team. Most of them are State Gov-
crnment employees also who have-
come from other States who are work-
ing in it. This is a WHO pru,rct

John Hopkms was running two—
projects, one in Calcutta and one in
Narangwal. These two projects have
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wow been concluded. They have not
‘peen extended. The Narangwal one
“was a population project and child
health care in rural areas. I will
rlace the reports in the Library of
‘Parliament. Ag regards the Calcutra
.one also, we have received & number
+of reports. What I will do is that I
“wil: gather these reports and pilace
*them in the Library of the House.

PROF. MADHU DANDAVATE: The
other report is the approacn docu-
ment to the Fifth Plan.

DR. KARAN SINGH: This is not
tthe approach document. I am unlike-
iy to mislead the House.

SHRI YAMUNA PRASAD MA_." DAL
tSamastipur): Today the whole coun-
Ly is very glad to learn thi: news
‘that the PTI Science Corresponcent
has given to this country. After scve-
ral vears of parliamentary li‘e, [ have
sfome acrogs this news. Jus*t ag the
news about the Watergate scandan
pubhished by a corresponder: there
«liew the attention of the whole
wurid, this correspondent ulen  de-
A ves our admiration.

‘There is a statement by D: A, D.
Mani—he is not A.D. but B.C. ie
wefore Christ—and he talks nf two
aihwusand vears ago. It says:

“Nr. A. D, Mani, former Diceitur-
(Gieneral of Health Services and ex-
Thiet of WHO regional offics here,
1ecently said at the Indian Inter-
national Centre that one need not
worry about what experiment
GCMU diq because the money for
the project came from the US and
not Indian Government.”

"it ir & very uncharitable remark that
thic great A.D.. no, B.C.,, has made
against this country. The new.s item
:oays:

“A Russian virologist, D: G. L
Netzky, has confirmed the arriva!l of
virus-infested birds into India and
has said that migrant birds can
spread complex viruses throughout
Andia.”
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It ia a very calamitous statement,
‘which the Health Minister should
examine. He hag said that he i3 con-
vening a meeting of JCMR. 1 welcome
it. All the points raised by this great
P71 science correspondent should he
considered at this meeting and I
would beg of you, Sir, to perrrit a
special debate on this very tectnieal
supject. In the meantime, the Health
Minisier would place a full report or
a white paper before the House 30
that the nation may know whether
AD. is correct or B.C. is correct.
One very dangerous thing is this
It says:

“Some experts say thig technique
18 identical to the technique of dis-
persing disease causing germs. An
official of the National Malaria Era-
dicution programme said, the U.L.V.
exLeriment is supported by the US
Centre for Digease Control in
Atlznta.

‘ccording 1o a WHO Pres< re-
lease, the ULV ‘experiment? Was
firat tried in Thailand, It was then
aninrdone(d for unknown reasons and
1% months ago the experimert was
shiiled to the Jodhpur area.”

S, vevhaps it wa in the national
intec;est and at our request thar this
wins brought here from Thiiland.
Thiz wuestion = .ould be viewed from
a'l pecints of view and not only from
the ni:oney point of view, As [ said
al! tliese matters brought out hy the
brillinnt Science Correspondent should
e discussed at the proposed ITMR
mecting and their report should be
place before the House so th:=t the
natirr. mav know all about it. There
is suspicionp in the whole cauntry
that perhaps some other war mav he
in the mind o® the people outside thiy
cou:itry. This should be cleare:.

1)R. KARAN SINGH: There are o'y
twa points on which I would like te
say something. Dr. Mani is zupossad
to have said that it does not mutter
what research is going on, because we
@re rot paying for it. I do not kncw
whether he said it or not, but I would
like t¢ say thig is absolute and com-



161 Committee of Privilege SRAVANA 8, 1896 (SAKA) Matters under

Report University of
Hyderabad Bill

plete nonsense. We are not a nation
of beggars so that we do research on
any subject just because we are given
money. It is outrageous, We are not
going on begging for research pro=
jects. If at all it has ever happened,
it will not happen at least as jong as
1 aru the Minister of Health. Ne¢ pro-
ject will be allowed uniess I am con-
vinced that it iz in our pational in-
terest. This gentleman is nut the
Director of Health Services now, It
may be his personal view. Bu. to say
that we are not interested in the re-
sulis of the research because 1! is be-
ing paid for 1s an outrage and I s‘1cng-
1y refudiate that.

Uafourtunately, every time the dehate
comes up on the Demands for Giants.
1 am guillotined. I would like n.thing
bLetter than to have more time, to get
advantage of the views of the hon.
Muiabers and. 1if at any time, .ume can
be ound for a debate on any aspert,
1 will not only not oppose 1t but I
will welcome it and support .:,

18.57 hrs,

COMMITTEE OF PRIVILEGES
TeNTy REPORT

DR. HENRY AUSTIN (Ernakulam):
I beg to present the Tenth Report of
the Committee of Privileges.

————

13.37} hrs.
UNIVERSITY OF HYDERABAD BILL.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURF
(PROF. S. NURUL, HASAN): Sir, I
beg to move for leave to introduce a
Bill to establish and incorporate a
teaching University 1n the State of
Andhra Pradesh and to provide for
matters connected therewith or 1nc-
dental therelo.

MR, SPEAKER: The quesijon gs:

““That leave be granted to intro-
duce a Bill to establish and incor-
porate a teaching University in the

State of Andhra Pradesh ard to pro-
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vide ior matters connectn, there-
with or incidental theretn™

The motion was adopted,

PRCLE. S. NURUL HASAN. ] intro-
auce the Bill

13.38. hrs.
MATTERS UNDER RULE 377

(1) REPORTED ATROCITIES ON HARIJANS
IN A VILLAGE IN MADHYA PRADESH

SHRI K. S. CHAVDA (Patan): Sir,
I am thankful ty you for permitting
me to raise this very important and
urgent matter under rule 377.

I am raising a shameful, barbaric
and inhuman incident of repression
on harijans at Bhadoli ka Pura,
Ambah District, Madhya Pradesh.
The General Secretary of the Bhar-
tiya Harijan Adivasi Yuvah Sangh,
Madhya Pradesh, has circulated a
printed letter where he gives all the
details, On 12th June 1974 some Tha-
kurs and other caste Hindus m a
gathering decided to crush these hari-
jans completely, On 13th July 1974 the
matter was reported to the police.
The Dy. S. P., Ambeh and S. O. along
with four constables rush tg the said
village. Instead of controlling the
notorious moh. and protecting the
harijans, they joined hands with
Thakurs ang allowed them free
hand to loot the whole village. With-
in no time the belongings including
ornaments and cash of villagers were
snatched away and other properties
were destroyed ruthlessly. The entire
village was set on fire in the presence
of police force. The widow of Kalyan
Singh, Smt. Bithla Bai, runming away
with her belongings, was caught and
thrown into the fire. She was burnt
alive.

The entire village has been burnt
into ashes and the Hariian inhabi-
tants of the said village are still left
without shelter and protection. It
has been brought to notice that
such harijans of nearby villages who
render some help to the affected hari-
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jans have been warned that they will
be taken to task and they will be
ruinedd I say that the hon Home
Minister should make a statement on
this

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour)® This 's a veiy sell-
ous matter The Mimister should
make the statement today. A harijan
woman was burnt alive

SHRI K. S CHAVDA: This is a
very serious matter. Once again, I
say, the Home Minister, Shii1 Dikshit
J1, should make a statement gpn this
as early ag possible

Secondly, I have given a Call At-
tention regardimng what recently hap-
pened in Ahmedabad..

MR SPEAKER: I allowed him
only this.

SHRI K S CHAVDA: 1 request
you tp please ask the Home Minaster
to make a statement on that as early
ag possible

MR SPEAKER Yes.

(1) Isstt oF ORDINAN(L=~ BY 1HE
GOVERNMLNTL oF Biuanr

ot v fomd (aiwT) ww &
WEA & AN UF WEeRd A4dTAE
FAT TAAT WFAT § | AT WAA A QF
w9 ¥ fagre msg R @7 TTET R
ag BT ZP AfeT qE s fafree
IEry T g—gfau A wrw
213 & AgA W) wegrRw AT few o
& S% & F g da g 2 fE
et faerr A AR faar ofeeg &
g w8 ¥7 feagst 7w ¥ gfafers
MU =Y FqF FEH & 997
Aoy g fagr omar & 1w faur
awr a1 fram afoeg & a7 A
g AW g A aw fau
e A dw wfra e Ay 3w
arfeifaw 1 fex & wrdr far o,
Frey fcqr wrar @ 1 TR QAT W

wHERW A ¥ gur § 1 W fowfady
¥ gl ofr ow fraw fawt @ 8
A AR TR g e v
ol fagre—eaTHe w1 g7 o fow
& § W v v & o sfeam &
watar & faqde 3 & W wrwr
TaT 7 won afed Afww faare o
e fawgw o W@

N @ ddmfw @ woE
AHA § T ARATE | T o ww
A& WAt @ fF ag Aew W wmwel 93
ool aavaE & wiv afaw & o
aTag F IAET e T g X
FAC ? 213 AT F AR W9
g 123 g A1 awiEa I N a@
A, qrer agw = ¥ 1 FfET wemday
& foo o feafa s1 8@ a0 & ey
ren ¥ g 2 -

213 1) If at any time, except
when the Legislative Ass 'mbly ot a
State 15 In stssiom, or where there
1+ a Legiclative Counci]l in a State,
excepl when buth Houses of the
Legiclature are m  session, the
Governor is satisfied that circums-
fince. exist whih 1cnder 1t neces
~aty for hum to  take i1mmediate
attien, h¢ may ptomulgate such
Orcinance as  the  circumstances
prear to him to rigume”

wWHTF A 2 f5 o raee #Y oy
78 fF W A & A wrtag
FoAY TR 0 farame yew Y o T
T Mg worRW AL W@ )
fafenz e &1 g AaT B 5 qgd
/Y% 97, 97eT WA faar @ fauw
TI9 & qrAN ag weqew faduw ¥ wg
¥ wr =gy Wy ava § oo
Tadr gfte gFt wifgd | g o
2 gro wsRw ard fer £
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FHT T N A WO N WY
¢ fr ofardiz 1 @ o=y s W
7T # A WY W W il s
¥ 1 wwT aewrer wrdard s & A
wTERRAT A & @Y Wi weARw
o ard foar | AfFT 7 & w7
# W aw W A wmeEnEw A gg
& gAY g FfFaTIT 1 A W AT
& A IEH A TRTATAT Y, IR WER
F 1 W4T AT @ WREAE FR
1 wfafaw #1 =9 faar qEev @1 &7
Iy ag e 72 & Frmfeaaardy &%
e g R A g IvEEr oy
2 T wemmw ) R & 915 WA HRY
I FIR AT ATHFAT  HTAvEHAT o
at #\r fawrAaAvew 1 % 7 AW
fauas & w9 71 fes $77 ) gravrsar
TR ? TyATE AOE DA A
& AYY I STATT ZIAT ST AT ST G
fA@ ¥ AW AT AT A AR AL TET
g9 T T 7 [y AT AR AN
IRA gerfa ? a7 w3AT § R @
FAATZ? om AAT AT 2 {5 wEra &
AWA AT AT A & fAu
VG AE 2 WY 3\E FTT TH R
AT G &1 21 gt ag feefaen
HAAT WL

goh AT 7 WT whag ¥ 159
HTTTRA | AT ¥ W QT O &
g 7 fran g 7

“1, A.B.,, dr swear in the name of
God thet I wiul faithfully execute
the office of Governor (or discharge
the functions of the Governor)
of........ (name of the State) and
will to the best of my ability pre-
serve, protect and defend the Cons-
titution and the law angd that I will
devote myself to the service and
well-being of the people of......
Yname of the State)”
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Y ag AAT wegA § el grar
WA ar i i za T ewEr or i
fear g &

“Form of oath of office for a Minis-

ter for a State:—

“I, AB., do swear in the name of
God that I will bear true faith
and allegiance to the Constitution
of India as by law established, that
I will uphold the sovereignty and
integrity of India, that I will faith-
tully and conscientiously discharge
my duties as & Minister for the
State of .. . . and that 1 will do
right to all manner of people in
accordance with the Conectitution

and the law without fear or favour,
affection or illwill"™

nAT I R W1 OF T AW #
gfxm 7, Sfaafzs oiw & oy
W 3 A 7 27 wregEn & @
YAy sg " AET owar ¥ f@
qifd Hz g@F AT " T A7
o U aF AarE P ir sad ey i g
02 qarzifza A0 741 W4T TAE T
WA A% T30 AT @A qOTH
A7 IR P A 9347 § A TTozafy
g o frA aEA g R A AW A
mz =ifog & fr g & gfeuw

ST R AFX] A0 G @ARE AT
gZAE 7 FOT)

u.m!ﬁum'i A &1t fafrasnay , yewmal
OIT A A a1 IV T EA FOETr
o T AT K0 T ARIAE 7
Fg A7 Aog AT 2 W ATAMT (T4 @1
T=A T | AT 25T RE F1 MY SIE
& | AT q@E AR OATHT R
weh ¥, T B ¥ W fe
® o e d I A A S TR §
fs 213 gGras wfEgra § ol
wf § afee TR gl WA W
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aur A a1 fE s Rl v &
wfas< 7 @ avg ¥ fum wwew
AT TG F, AT F& A
1 | TOTET 50F X 7 919 {19 FwH]
ot ot g frdw o TR WM Ag
a2d & fr o Faeeifer v &g ong
Mz Ag N a1 a%d § T F faww
it g &Y 5 faers a1 Foe o
Ty wgT &, & @ & fagda g

MR. SPEAKER: Is the Minister
ready or does he want to have some
time?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I will place
befoic the House as much informa-
tion as I have got from the Govt. of
Madhya Pradesh as regarus the gques-
tion raised by Shri Chawla. (Inter-
ruptions).

MR. SPEAKER: This is an issue
not of making a statement. It is
purely a Constitutional issue. You
better satisfy me why this ig being
done and then later on we will take
it up.

SHRI JYOTIRMOY BOSU: He is
making a statement on the Harijan
jesue; he seems to have come prepar-
ed for that.

MR. SPEAKER: Not now.

SHRI H. M. PATEL (Dhandhuka):
Sir, this issue which Mr. Madhu
Limaye has raised 1s an important
one. I am only requesting you that
it must be taken up seriously; it must
be discussed substantively so that the
importance of the position like this is
realised.

MR, SPEAKER: That is why 1
have given my indication on it

SHRI JYOTIMOY BOSU: I want
to know
MR SPEAKER: No, please. I

have allowed only two items. No-
thing clse please.

Cinematograph (Second 168

Amdt) Bill
13.50 hrs.

CINEMATOGRAPH (SECOND
AMENDMENT BILL~ contd.

MR. SPEAKER: Now, we take up
the further clause-by-clause consi-
deration of the Cinematograph (Se-
cond Amendment) Bill

We are on clause 5.

Clause 5 (Amendment of section 4)

SHRI MANORANJAN HAZRA
{Arambagh): I move;
Page 3,—

tor lines 28 to 42, substitute—

“(1A) Any person desiring to
export any film for  exhibition
outside India shall not be allowed
to do so if the film has not been
certified already by the Board."”
(23).

MR. SPEAKER: Yoy may comtinue
after lunch

Now we adjourn for lunch and re-
assemble at 3 pm.

13.51 hrs.

The Lok Sabha adjourned for
Lunch till Fifteen of the Clock,

The Lok Sabha reassembleg after
lunch at Threc Minutes past Fifteen
of the Clock.

[Mgr, Depury-SPEAKER—In the Chair}

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I wrote ty the Spea-
ker about the difficulty that the stu-
dents are facing in the matter of
admission in the Delhi University. In
the Department of Economics, the
number of seats have been reduced
and they are being made to face a lot
of difficulties I request you to ask
the Government t, make a statement
on this because the young students
are being put to trouble, This is &
serioug matter.
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Amadt.) Bill
15.04 hrs,

CINEMATOGRAFH (SECOND AM-
ENDMENT) BILL—oontd,

MR. DEPUTY SPEAKER: We will
now resume Clause-by-clause consi-
deration of the Cinematograph (Se-
cond Amendment) Bill. We take up
Clause 5. Mr. Hazra.

SHRI MANORANJAN HAZRA
(Arambagh): I have moved my
-amendment No 23 on clause 5 which
is as follows:

Page 3
For Lines 28 to 42, substitute—

“(1A) Any person desirning to
export any film for exhibition out-
side India shall not be allowed to
do s0 if the film has nut been cer-
tified already by tne Board.” (23)

Sir, this 15 the most important
clause in the Bill in respest of export-
ing firm cutside the country. Sir, I
do not see any 1eason “11§v a film
would be certined for the purpose of
exportinug af a1 1 ecertified already by
the Board exmting in the country. A
film within the country would be
tteated In g ce1taln manner and out-
side the country in a different
manner—that 1s nothing but an un-
justified thing

Somebody or some ~tulwart in the
Government may say that in the
film worlg there should be a home
policy and a foreign policy lhike a
Sovercign Government I think that
would be as ludicrous as it would be
on the part of Government and in
my opinion that has been done 1n
this clause. Of couise, you know
that 1f there is any political motive
behind it, the Government hag got
no alternative than to do 1t and only
then in the name of sovereignty and
integrity, any progressive film would
be banned, 1 ask the hon, Minister
categorically whether he will allow
a film to go abroad in which a shot
18 inserted of famine stricken men
ind women and they are seen
picking up thelr food from dustbin—

(Second Admt.) Bill

I think he would hesitate to do it
because 1t 18 contrary to the econo-
mic and politica] outlook,

So, Sir, I want to say that this
clause must be amended and hence
I moveq my amendment. We know
that a paradox is there and every
now and then we hear on the floor
of this House that thHe economie
crisis js a world phenomenon. But
in this connection, for exporting
such a fikm with a shot inserted in
it of faminewtricken people, the
Minister would hesitate to allow the
film to go abroad, and so he would
not be able to do justice at least to
that film, This is the paradox So,
I request the hon, Minister to accept
my amendment which I have moved
already.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
I K GUJRAL): Sir, my friend 1s
under one wrong impression, Even
to-day the films which are exported
have been subjected to checking and
certification by the customs authori-
ties What we are trying to deal with
m this Bill 1s to simplify the proce-
duire jather than an exporter getting
{v  ecerhificates one from the Censor
Board ang another from the Customs
authorities. This should be ezsier for
him 1if we simplify this procedure and
be only exhibits the film to the Censor
Board

Generally speaking. our intention is
that the endorsement will be done on
the basis of the original certificate
given to the producer ang not to ask
him to go through once again the same
procedure This will, as a matter of
fact. simplify the procedure ang will
make it easier to the cxporter.
My friend naturally and rightly talked
about the progressivism and all other
things; we never were bothereq about
progressive fllms going outside. I hope
and 1 wish more progressive films do
go outside If my friend can point out
to me of any progressive film which
was made but, which has not been
allowed to go out, I shall be grateful
to know about it.
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MR. DEPUTY-SPEAKER: The

question is:
Page 3,—
for Lines 22 to 42, substitute—
*(1A) Any person desiring to
export any film for exhibition
outside India shall not be allowed
to do so if the film has not been

certified already by the Board.”
(23).

The motion was negatived.

MR DEPUTY-SPEAKER: Now, the
question is:

*That Clause 5 stand part of the
Bill".
The motion was adopted.
Clause 5 was added to the Bill
Clense 6 (Insertion of new sectwon 44)

MR. DEPUTY-SPEAKER: Mr Daga,
are you moving your amendments?

SHRI M, C DAGA (Pali): I move;

Page 4, line 5,—

for “Examining Committee” substi-
1ute—
“Chairman of the Board” (11)
Page 4, line 6—
for * Examining Committee™ suhsti.
lute——
‘Chairman of the Board’
Page 4,—
Omat lines 10 to 12. (13)
Page 4,—
Omit lines 13 to 26. (14)

(12)

st FW WA QI IR HART F
%31 IR & al? g g I 7747
g M IAT 6 FAWA (4) F AT T
q7axs F TR AT qI7 AT d 5%
21 T W7 ey & AT F g Faww
o AREYT gAY AT TR
agar g fF wre 7 99 wradwe § s

wqr € fr ¢ o s )
WITE| WAAFE ¥ & WX W €
o (T wravew s\T gaAr wdisT
wigr @€ ! W OTT 4 wARA
 fo e srlwsat & U7 [m@y sy
T £ERY T GHRATE | TAT F
q €T gTET FOAT § A7 AT A7
& o1EW dgr § T qWKar | |1,
& uyA fa® & wrAIAwe I8 w7 E
Why you have brought this Bill I

quote from the statement of objects
and recasons:

“"Having regard to all aspects of
the matter, 1t 1s proposed to amend
the Cinematograph Act, 1952 to
streamline the machinery for exam:-
nation of films, to provide also for
certification of films for exhibition
outside India and to take power to
prescribe suitable time-limuts . "

These are your words.

q gram g &9 ¥ wowr
LG

Now, a< soon as one submits
application before the Board 1t must
be examined by the Examining Com-
mittee Why you make 1t mandatory
Now, refer to clause 3B

“The Bourd may, by special or
general order, constitute—" Now,
what 1+ that special and general order
1 wunt to understand these two words
You say by special order and then you
say hy general order these commuttees
will be constituted So, that mcans
first you will have 10 1ssue a specia’
or a general order and then vou will
constitute a Committee

Now [ want to draw your attention
to 4A I quote the same:

“4A. (1) Every film in respect of
which an application 1s made under
Section 4 ghal] be examined in the
prescribed manner by the Examning
Committee.
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After the Examining Committee has
examineq a film it shall be examined
by the Revision Committee and then
it will go again to the Board. I would
like to submit, is it necessary that it
should be referred to the Examining
Committee. Why should not the Board
itself apply its mind? We do not know
how much time these Committees may
consume.

Now, I would like to quote from the
main Act—Clause 115;

“The High Court may call for the
record of any case which has been
decided by any court subordinate to
such High Courts and in which no
appea] lies thereto, and if any such
subordinate court appears—

(a) To have exercised a juris-
diction not vested in it by law, or

(b) To have failed to exercise
a jurisdiction so vested, or

(c) To have acted in the
exercise of its jurisdiction illegally
or with materia] irregularity.”

You can call the record -at any
time from any Committee. Supposing
the Examining Committee is examining
a particular film you can call the
record and even before the Board has
taken the decision you can call the
record.

HIEAT I 7 E F 5 A€ wY
& owE A4 ArEg 0 A A @A
Rl AATT S THIT ST E T E

N gTXe Ko AW : AT AF(
T AT 8, AW AT AR T & @t
g ar 7 ) Al T TEEw g @,
gay 7oA ¢ & v Wie e &1 Fovar
e N fer A afrvaer wr g v
W s Ny v e Wy 3, &R
smagw frcge A E e aea &y 2
~ TN ! WA e
w3 ¥ g SR v A Y
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mﬂmﬁﬂ!ﬂ'{m{ et fr
prnfabm s%@ qfard v 9T

o% RHIER  FRI WK gHEE &
g 45 T gRTAA FO0 | AT
aopt ag & fe 10 AT W o %1 dHAT
=g g1 AT, THATH HHA F A
A ag AT & O W AT SR I
W 9T AA B WG |

Wq TaAET & 9 a7 T §,
& fe e & om @,
WATEFE For e ¥ fagre
& e forar @ fe agt 0w arE e
W qF wTaA | A oefrew qrE @R
IH E1 WG FIAT EE W A AT
I9 w1 A A, foem &1 2| Aem )Y

ol qW WA AT FT A TR
AL R R R E

. Wifo ®o qarce: A Fh

oft AW wT e A AT I
FaT A 2 1 3@ ¥ ug &% W
Rt A W fe A
¥ frare mm oawx §

! wTge ®o AW : TAARE &
q qrad foad @t 7 ¢ S Wi
TEARTH F7A ¥ A7 A€W T @
Afersigem RS wFy Eomay
FEANTE@ITNT | FT 99 qife-
grie ¥ g 35 & fF w6 A
& @ & 9% a7 AT q¥w fE owv
T R wr &L ..

ot ww R g 6 A Q@
g

it TCo ¥o qarerer : ¥ off AT
e & & dver frw §a v
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70 FoedrewE W Ay @ gq
20 @A AT 4, A ga T 6@ 1
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MR. DEPUTY-SPEAKER: I shall
now put amendments Nos. 11, 12, 13
and 14 to the vote of the House.

Amendments Nos. 11 to 14 were put
and negatived.

MR. DEPUTY-SPEAKER:
question is:

“That clause 6 stand part of the
Balv,

The motwn was adopted

The

Clause 6 was added to the Bill.

Clause 7 (Substitution of new section
jor section 5)

SHRI MANORANJAN HAZRA: 1
beg to move:

Page 4.—

for clause 7, substitute—

“7. In section 5 of the principal
Act in sub-section (1), after the
‘words ‘advisory panel’, the words
‘in each of the jive regions, name-
ly. Calecutta, Delhi, Bombay.
Madras and Guijarat’ shall be in-
serted.” (24).

This is a processing amendment.
Before this also, I had given an
amendment. and this amendment is
consequential to that. So, I do not
want to speak about it.

MR. DEPUTY-SPEAKER: 1 shall
now put amendment No. 24 to the vote
of the House,

JULY 30, 1974
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Amendment No. 24 was put and
negatived,
MR. DEPUTY-SPEAKER: The
question is:
“That clause 7 stand part of the
Bill".

The motion was adopted
Clause 7 was added to the Bill.
Clause 8 and 9 were added
to the Bill,

Clause 10

(Substitution of new sections for
section 5C)

SHRI R. R. SHARMA (Banda):
1 beg to move:
Page 5, line 48—jor “twelve”

substituge “five”. (6)
SHRI M C. DAGA: I beg to move:
Page 5, Iine 48,—

fur “twelve persons” substitute—
“three persons”. (15)

& uR W wt . I9en W@,
T 10 99 5(HT) & 27197 WIOW OF
YAz fes AT A7 1 b o &, oW
12 wrafadt 51 747 ¥1 qdraT I, ¥
quew I fF 12% q9007 5@ A |
EE AR A qg W wgT R fr & o¥e
feaam & 91 WA AT A AW A A
FETEW & T WK A dETOA
wgA faifor & §-amed #:37 8-

“who are famihar with the social,
cultured or political institutions of
India,

“who have special knowledge of
the various regions of India,

“who have, for at least ten years,
held civil judicial posts or who have
been in practice as advocates for
at least ten yeasr or who have been
members of the Central legal service
for at least three ysmrs™.



y77Cinematograph (Second SRAVANA 8, 1896 (SAKA) Cinematograph 178

Amdt) Bill
e TR adt aner o g § 7 TN
ot wft | wfafedes & fagir &
o AR I @ §-FfET 0w
#ETH & W 12 e T@ T E WK
o S dror & o 12 e T gwA &)
W W9 §6 | ag forer 3 fw g RS
¥ OF OF QI S A any www & "y
awdt 4 | A0 TEw # T wmar O
o wwt W oagd o< 8 !

T MT, @ TR §, WA w77 ¢
TR § F9 ¥ TF A7 wyradr gid, 92 %
£ srre 15 g =T g AT AT N A
¥ 43 worT, IFT O wrziwar § qvar
FreAr F oF A G & 1 & g @t
FEM F Tq4Hz FT 6207 g7 aP1 &
IqraT AT AT |

"y fe=a goet & for mw faw &4t
T qATT 8, w7 w7 fya0 Ay ¥
fag am & s & & f& 7w oA
FITT 27T 7 & 0F {900 q47 8 | gAY
wg ¥ few gt & frn oY farey 307 )
it A wrzey wrfes 7 57 7 f9w avg
#1 fFeR T80T 3 9% TATT 9T J4AY
fHeR FTFC IJART T T AT
A, 77 Iiww 7 & 1 A THT oy
w o Ao wra ¥ fzar Teqy gaTT +
ATEAW 71 QT § IAY A § FRw B oy
WY XA T ATAA 4774 5 @F £ |

MR. DEPUTY-SPEAKER: How does
All India Radio come in here?

w oW o et AT wgAT AE 2
fe feew 3R & fag oF Prre o #
T T ¥ WCHTT WY TR FT HATR HX
u'rc 12 wrefRdl o oy e 5 A
W) A e ¥ ¥a wwg e
g ¥T gy watew wferc W1

(Second Admt) Bill

SHRI N. K, P. SALVE (Betul): May
I speak on the amendments?

MR. DEPUTY-SPEAKER: No We
have been following this practice that
only those members who huave given
amendments speak If we depart
from 1t and other mombers alro
speak, then it becomes difficult to
control, where to draw the line. You
cannot deny others and then 1t
becomes a debate within a debate
I would request that vou <o not insist
on it You may speak on the third
rcading 1f vou want, but not on this.
Let us not follow practices which
wauld create difficrnties

ol Wiko Wo AT 77 AT A 1
wrafe sardt 3 fF 12 Tz o9 w2
& A 77 zafad faar 1 721 2 i3 g
q7 &g T T€ 57T 17 ¥, 1% 376 91
THq FTH AT 3 (AT 12 wrzfant
FTAF AT IR THA T AT A=) 05
KOATET | AFATE AT IA7] faaet 9
2 iR 1T WA A AT E | faw
R 3FETT IT AW 157 | FraAr 7w
U ATIHI AT G 2T AR { AT AT
747 frar av fe 5= fovm TT EqTAw
g argr = afgw 7 T ™ ImE
& 7747 g7 BAAT T | TR AT
¥ 9N g¥ a9 ag frear 34 arer Sy
ST AT HIOT G 5 9T €7 S/ AT
WAt AR A R wF 7 A0, W
T W W ATT AL TF &Y E |
7T WHTE T HTE AT AT | wATX
at ag & fe A 58§ T & wgA A g
¥ AR HT A FL ) IW AR A W
] WX gl e Pt I

MR, DEPUTY-SPEAKER: I shall
now put amendments Nos 6 ang 15 to
vote.

Amendments Nos. 6 and 15 were
put and negatived.



176 Cinematograrh JULY 380, 1974 Cinematograph .
(Second Amdt.) Bill (Second Amdt.) Bill 1o
MR. DEPUTY-SPEAKER: The Clause 1

question is:

“That clause 10 stand pa-t of the
Bill",

The motion was adopted.
Clause 10 was added 1o the Bill.

SHRI M. C. DAGA:
a chance to speak.

MR. DEPUTY-SPEAKER: ] expect
members to be a hitle more alert and
to give more attention to the business
of the House. When Shri Sharma had
fimshed, I lookey to you. but you were
too busy with something else. So I
called the Mimnister. You have missed
the bus.

I must have

Clause 11
(Amendment of section 6)

SHRI MANORANJAN HAZRA 1
beg to move:
Page 7,—
omat lines 18 to 42. (25)
1 think this clause is unnecessary

because the constitutivnal obligation is
already there. When our Constitution
already prov.des for it, why enter it
again here? [t is not necessary.

SHRI I. K. GUJRAL: I am not able
10 understand his argument. Naturally
it 1s in conformity with the Constitu-
tion. Bills have to be in conformity
with the Constitution

MR DEPUTY-SPEAKER- I
put this amendment to the House.

will

Amendreny No, 25 wwas prt @ d
negatived.

MR DEPUTY-SPEAKER:
question is:

“That clause 11 stand part of the
BiL"

The motion was adopted

The

Clause 11 was added to the Bill.

Clause 12 to 21 were added to the
Bill.

(Short title and commencement)
Amendment made:
Page 1, lines 3 and 4,—

for “Second (Amcndmenty  Act,

1973"
substitute—
“(Amendment) Act 1974 (2)
(Shri I K. Gujral)
MR. DEPUTY-SPEAKER: The
question is:
“That clause 1, as amended, stand
part of the Bill."
The motion was adopted.

Clause 1, as amended, was
to the Bill.

Enacting Formulg
Amendment made:
Page 1, line 1,—
for “Twenty-fourth Year
Substitute—

“Twentyv-fifth Year" (1).
(Shn 1. K. Guyral)

MR. DEPUTY-SPEAKER: The
question is:

“That the Enacting Formula, as
amended, stand part of the Bill."

The Title was added tn the Bill

added

SHRI I K GUJRAL: I beg to
move:
“That the Bill us amended, be
passed "

MR. DEPUTY-SPEAKER: Motion
maoved
“That the Bill. as amended, be
passed” [ have a long list of
members who want to speak in the
third reading This is a sphere
where no two people can agree—
wheie liberty ends and licence
begins, what is morality, what fis
generation gap, etc. All kinds of
ethical sociological and other gues-
tions come in. I can very well
understand that thete is a big sphere
for discussion,

L i
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May I even so draw the attention
of the Members that the scope of the
discussion at the Third Reading of the
Bill is only in support of or for the
rejection of the Bill. The details
could not be gone into. I see that
Mr. Limaye has given the points also,
that 1s, foreign funds for Indian
cinema producers and cinema houses
and pre-censorshup liberty. I do not
know how these points come in If he
wants to reject the Bill on the baus

of these points, that js a different
matter.

Shri Limaye.

ot vy famd (amw1) W oW A
Tg WO SATIE a9 & | AT IE
®=H F1 990 AT T4 T JAT AGRGT
wara fwar & 1 feeat a1 N fofoT §
FaFt TAEA 77 w7 Lar wufedy A ofr-
Fo7iorg ¥ nx 2w fawre g | gwTe Aw
¥ Afaura &, w4 & 1w wrg foew
faatAT ar oAy, faam e, §gey
FY wrfaw, #1¢ o 17 & faare '™
w77 £ A1 fgegeria w1 £ oft amfor
qT JET7. I9F (AATE T2 § AT
FIAT STEATE ¥7 A & | q@ T T
2 F a7 &{13m & faare 2, ¥W €7
wAdIfEATT W17 e & faArs #
q1 17 A7 A1 T TIAY ET A WA F
AT FE AFAT Z ) TEA LA ATE H UK
F17 ITIW XFTHT I 9T | WF A 91
g1 23R Weav fAger 37 A= |
F71 9% fadas o t2% wrer # fF 9w
At w1 ANae (mA ? oga A 7 gwiT
aw ¥ fasitla 712z & | oF uw 97 *
TAT ITAFT FRAE AT SO
WY 0T TR R EIT AT AT qA0R8A
tooafruag e & 7

SHRI | K GUJRAL: 1 promise
that T will give one job to his friends.

ot Wy femd : ag qF T igd
g fa P v ) 4R o e
W w1 ow age afyar dher g1 oA
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AW ¥ THW T ATV AT FAH FAT
agd § | ot g a7 wAEEE
fagas X T g1 WU T AT AT
@ &, w99 § A W

I g AT A9TT WA FIFA
AT 2 W7 gz AT F fE T 3w oW
WA FTATTFCE & ©

“In particular and without pre-
Judice to the generality of the provi-
sions of sub-section (1), a film shall
not he certified as a film fit for
exhibition outside India if, in the
opinion of the authority competent
to grant the certificate, the film or
any part of it presents or is likely
to present an erroneous, distorted
or misleading image of the social,
cultural or political institutions of
India or any part thereof.”

aHE T A AT W €9 a7 %7 feen
9 oy 7 feare STt AT wewr ¥
it presents or 1s lkely to
presint an erroneous, disturted or
mitieading image of the social, cul-

tural or political institutions of
India or any part thereof.”

w fed A g s mr @t e
Wit # faem fowm faw sefieas s
7 fawar ar 99 7% $1€ a9y g wv
foeer 1 & W aF IO a7 A
frt e & AT o9 wT EEE 7 o
ferm wrew & faam & oy ¢ 1 A
WY frar & wré fgww w2 @y wrfge )
wre fggem & O aeg feafa § s
fazres faaor foelt fem & fer o @
A " ¥ gwT A A wwww @ e
wfer | e & IR A ward A
T T & o faed SR W
g1 IEH IS TR TG AT

® arg § e AT aw W oy
AEET TFT | WAL ST & faers
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FEfFriavmsRmAstn W fawr & waex = T W A
1 iefay # & Siwda et wY & swe g e vy wfee o
W FNRATE | wEmTw st e warem Y wgar wfew fie o o

agd TR fRmm A wft g T
) fafaer a7 & ag war |1 &<
wRE

N W A (werwr) R
fawsT &1 @1 I ¥ w7 T 7

Wt wy foord : wrEaTE @ ww
¥ wzar fau  seadine & w0
TEE & | W "W ST Ay &
TR A gg 71 I Ff ST @RI FA A
fau Y ow 3¢ a3 7 IET Aay TATH
7z & fv @ o=y & aw A
s W wTOE AT A TR fau
frseT g1 9% fawms Fraars @t
v &7 ¥ fdwving 7@ g =R, )
#1 W7 § fa=urv 97 wiweafa T ow

ATEAW WWHAT E | TAfT Saevii
F & fgars g 1 TAW AT AT
T g

67 WE 4T d FT T T B
wer7 ot faad Fw %1 wfgq & gwar
& oW wETa faer oz B el
¥ ox fprm famiar 8 aifaer aw ¥
w6 Gy freer ) PR FT ¥ AR
ag & T AWt W g I |
T TEM AT 97 FT ) IO fFFar
I F wr & fr fadr o F fawfor
#fo wowr www fear mar &)
ft Txar ¥ 5 = gwdEr ¥ dar 1y,
¥ sy ar A frdt 3w ¥ W
% o et g fe v oag
I A fga e o Rdft ST
AT WA ATTTE qTA & A, o 7
gofer ;an ¥ fag feger & famfar
F, TRITO AT AIMA E 7 o
T ot e wg wwa € fr & wr
¥e, qg ay faw woreg v faeww

waT  ¥Hh fav wrevas ¢ oSEw
g & A wfeew § @ A ¥ &7
FTEAMTETT L WAE ¥ fdwl
¥ TR ER SN ¥ ¥ Averw ¥ wore
T T At ag I F oA 7 A Eem)
T AN FTRE L I W A
gt @ &5 9w A9 W g
=mfgT

SHRI N. K. P SALVE (Betul)- Mr.
Deputy-Speaker, Sir, I cannot be a
cynic to say that there should be no
pre<censorship. nor cin [ claim #0
have the privillage to say that there
should be rigid censorship One
<hould have an independet approach
based on hard realities of ou: social
If-, wnd any appioach whien 1 bera't
of appreciation and  realisaly n of
st v 1echities would not help . way
or the other 1 would also not go into
the question whetre morahty ends and
mmrme bty docs po' bepiyp ot wheie
decrnre ends and wulpanity dois not
repiice 1t, or whether 1n the name of
art we a.e seeing plenty of prrungra-
phic frash in varous films - bocause
the Mimister, I iegretfully  submit,
seems 6 be relishing some of taem .
(Interruption)

MR DEPUTY-SPEAKER: You
should have spoken 1n the First Read-
ng

SHRI N K P SALVE 1 am com-
ing 1mmediately to Clause 10 which
contemplates amendment of the evist-
ing section 5C. It s a {vpical legisla-
tion which we are making, which will
be observed only in its breach, so far
as 1ot} letter and spirit are concern-
«d by this amendment 1t 1s contem-
plated to constitute Appellate Tribu-
nalg where the members are gcing to
work free for us First of all, why
skould Government expect that cona
cientioug and honest people will come
and work free?
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MR. DEPUTY-SPEAKER: Five
members will be permanent. ‘They

will be given some allowance; they
will not be serving free.

SHRI N. K. P. SALVE: As fur as
I understand, they will not be remu-
nerated; they will not be employees
of the Government, They are entrist-
ed wilh an extremely important task,
Where a producer feels aggrieved by
ap order of the Board 1efusuug to
grunt the certificate or feels aggricv-
ed over not being given a certificate
of 4 proper category. he will appeal
tu tliese people See¢ the consiitulion.
Tremendous qualifications are Leing
prescribed—which are being describeq
in generality and vagueness and
whicl, cannot be more equivocal—as
to wno should be the persons. “A
person who is familiar with social,
cultural or political institutions * Ex-
vepring the Minister I cannot under-
stund in the 560 wmllion people, is
there any per-on who 1s not familiar
with the sncial. cultural and political
institiztions”

SHRI 1. K. GUJRAL: Mr. Salve is
the only person,

SHRI N, K. P. SALVE: I can be
the second exception because I am
his friend. Can you think of a
thing like this? Can you say that
anyone above the age of 6 is not
familiar with the social, cultural
and political institutions of India?

The second requirement is: ‘who
have special knowledge of the
various regions of India’. What is
this special knowledge’—one never
knows.

Thirdly, ‘who have special interest
in films and their im7act on society’

SHRI 1. K, GUJRAL: You qualify
all the three.

SHRI N. K. P. SALVE: I am very
grateful to the Minister. Everytime
the Houge iz a witness to his saying
that Mr. Salve qualifies for all the
three. Only recently....

Cinematograph 186
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MR. DEPUTVY-SPEAKER: Perhaps
he had you in mind.

SHRI N. K. P, SALVE: [ never
shall be able to serve on it because
I do not have time to work free on a
job....

MR. DEPUTY SPEAKER: You get
allowances.

SHRI N. K. P. SALVE: I believe in
honest earning and I will never have
time to work op this. Perhaps he is
looking up for someone who is look-
ing for something.

1 would request him to consider
why he should not have only three
people. One of them should be a
High Court Judge and another should

be a lawyer and of more than
10 years' practice and another an
expert.

MR. DEPUTY-SPEAKER: This 18
Third Reading. It is no pownt. If you
want to use this for total rejection of
the Bill, yes, 1t is quite relevant. But
if you want to him to make any
change in the Bill, you canno: do 1it.

SHRI MADHU LIMAYE:
throw out the Bill, lock,
barrel.

SHRI VASANT SATHE (Akola): I
am a witness about hig honest earn-
ings. 1 can say that you did not
protest,

MR. DEPUTY-SPEAKER: It ig not
the case of a lady protesting.

SHRI N, K. P. SALVE: My respect-
ful submission is that this is one of
the major defects. Other defects are
there as pointed out by so many
other friends. Therefore, I would
request Mr. Gujral to reconsider it in
the light of our submissions.

Let ua-
stock and

1 am very grateful for your indul-
gence. It is difficult for me to go be-
yond this for obvious reasons.

MR. DEPUTY-SPEAKER: Even if
you wanted, you cannot do.

SHRI1 JYOTIRMOY BOSU
mond Harbour): I could not

(Dia-
quite
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follow you. You talked about film
taxation

All that I wanted to say is about
the Metro cinema in Calcutta angd its
employees The Mimister and the
Government are runnming with the
hare and hunting with the hounds.
‘When this matter came up before the
Calcutta High Court, they did pot even
care to put up a defence and when
asked where there was no defence,
there was no reply. All that I would
say is that this Metro cinema and the
other two cinemas should be taken
over by the Government That is all
I wanteg to say.

SHRI VASANT SATHE
vant,

Irrele-

SHR! JYOTIRMOY BOSU: When-

ever 1 talk of employees, 1t 1s
irrelevant to you.
MR DEPUTY SPEAKER: Shr

Naik.

SHRI B V., NAIK (Kanara): I
would not enter into the controversy
about the morality or the lack of it
which seem to be very mear and dear
to the heart of our friend, Shri Salve
1 am only going to 1ead an excerpt

ifrom the Indian Express dated 4th
June 1974 which says

‘The film distributors,. .
Of course, the reference 15 to Delh.

“,unk that the 1ast-increasing
populanty of the fclevision is pos-
ing a serious challenge to the film
business.”

While we were verv happy yester-
day to hear the learned discourse of
the hon. Mimster abnut the impact of
films, I would only submit with re-
ference to the context of censoring,
that with all the powers on earth
trying to censor the Indiap movie or
any other movie, you will still have
abundant loopholes with the ultimate
purpose of the maker to corrupt the
minds of the people on the one side

-
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and thereby, to make a certain
amount of money and profit. What I
am saying is that if the contempor-
ary history not only of India but
elsewhere 1s to be seen, if the Holly-
wood movie industry hag beep des-
troyed, it has been destroyed by the
arrival o; the advent of the televi-
sion on the modern scene, There are
strong reasons to believe that the
Indian movie industry has a vested
mmterest in seemng that the tclevision
In this country does not find a place
for iself because 1t 1s going to be a
challenger and competitor for the
Indian movie industiy Therefore,
leaving aside all this talk about cen-
sorship, the morality «r the Jadk of
it, when we see so many things hap-
pemng in our country ] would sub-
mit, Sir, that the competing claims
and priority of the Indian Television
Industry shoulg he recognised Yes-
terday the Mimster said that he 18
going to 1aise a fund to set up =&
mov.e industry 1 woul]l 1n 4l sin-
cerity and humilty submit  thas,
Raise a fund by all means, but at the
same time, help to set up a television
industry n this countiy by this fund
Help the television industry to see
that the films that sre exhibited are
proper T spy this because 1t i8 a
powerful comfmuniration medium.
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it waw faw sy (Fafro) o
IE  WERA, F9 A way anewy
¥ WU #Y 7T o A gAr . wf
g 7 77 3% Fw fw afE G wr
RN 97 AET wArT 3, gafan wr-
¥4 w1 wMA F fAam g gwer v
w7 27 % {ou fadar 1 wam far an
aifen | A wd W@ W faw
A & I W W A fafafee
3 P EIm A wToATRY ¥ T
@ ¥ ——ai-frrdera, s, Ui
TEAT, FATE QI S qrerTe WY
swnfg &7 wiv fawra & qreaw &
AW T EF AN AR Iy W,
wift 1+ A = Tk § fe
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ag 3% § fw gar? A ¥ g weat
foclt Wt Tt §, Aifen e @A
%1 & fiw 2w ¥ wvd e o sww i
fsqr 3, 37 ¥ qfa & foo fedr om
e waw & faamy w1 ot e g

g wfyg | ot ot advade
fordt & ¥ qw o AW A
Darm Y wrw fegfr oz § e zare

wW-a¥ feew sregaT ¥ g ¥ fg
wafer A & | wATHT AW @
g a@ & a=re, wrew & wE o e
WA SAfer aam wd ¥

W WRT & gfr wgrw dar faw
avd, faa® Te7 g Ao e e 5y
sifer & form Frem) oy wEmmT & o 9%
A T R A mw=ET § W g
Ty ¥ faE wwrs @y o B wfr &
fam e 21 7z &, wage w1 AuT 9%
1 &, W A g vy aA-iea
®1 Wty ¥ 3, % oy ey
7 ¥z AT gEY 21 FAnw
77 2 B rarts o aorr dam g
A ¥ fam gl e s w T @R
wal WAP 9 wuer &7 fn gare foey
sregET wol it aw & A
wrawfecs &7 quidn 73 gl foy
A 33w, Ay, depfy o @
frgsr mff vl wrfien

™ faw & g9 A w1 gagy v
nrefer S at 1 ¥ o I
W A ot o shged & O
faeft-vre &, oew) dwi pr R W
e roerc wr g 3w o o Iy )
iy slt mer 9y wewrew
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f drrady o7 7@ sregar A frelt-
WA WY T wrda S ZHE (5 Xw
& Ay 327wy i1 fear whf oy
s& gwr 74 fgegrart % fasbor & goaw
Liua e B ) )

SHRI DINESH JOARDER (Malda):
Sir, I would suggest that the Bill be
withdrawn It 1s not necessary since
we have alicady got a statute, Yes-
terday, the Mimster tolq us that he
woulg not be accepting the sugges-
tinn of pre-.ensorship of film-seripts.
At the same t.me he alsc told us that
last vear Lo the exient of 15 feature
films werc rejected by the Board of
Censorship. Also thix year three
films have been rejected within this
period. We see certain films and
they are all full of vulgarity and
onbscene scquences ang Stmalar other
things There are al<c certain fikns
wilh sequence. and stories of crimes,
violvn.e and murder They simply
contume a lol of foreign exchange
i the form of imported raw  films.
This 15 a sheer woastage, All these
wolour films are wasting away a lot
of foreigp exchunge consitming raw
fi ms, both bLlack and white films and
colowted tilms, and other raw mate-
rils wlse.  Actuall; they ore creat-
g such an @'mosrhere 1 our so-
wety that these vuigar filme and other
crime films only propagste mmmedi-
ately violence and crimmal activities
w our sov.ety, Thee flms should not
at all be alloweg 1o 1¢ produced. For
‘s purpose ut leas: theye should be
provisions foy pre-censorship of the
scripts and wso col trolling the pro~
duction There should alsa be cer-
taun provisions ang law fur controk
ling the influence of heroes and hero-
ines whose activities aie predomnent
i the him mdush A handful of
heroes and heroines are exploiting
and enjoying the cicam of the in-
dustry wnd controlling the economy
of the Film Industry They accumu-
late a lot of black money. So, in
this field, at least there should be
some * provisions to see that such
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activities could be controlled. 8o, I
request the Minister that such films
which propagate vulgarily and poc-
nographic stories ete. shouly be con-
trolled and not be allowed to be pro-
duced, The films which are award-
ed some prizeg by Government,
journalists and other institutions
should be alloweq some facilities so
that they can be screened and exhi-
bited throughout the country so that
large sections of comrmon people can
see those fllms, Certaip, Drovision
shoulg have beep there to encourage
those films to be screened through-
out the country.
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1 suggest that the Minister should
accept mv suggestion in view of what
I have stated.

*SHRI MANORANJAN HAZRA
(Arambagh) Mr, Deputy Speaker,
Sir. at the third reading slage u! this
Bill, I wil] urge upon the Minister to
withdraw this Bill, If we consider
whether the Cinema Industry will
be benefited by this legislation, I will
say ‘No'. Whether our tradition and
culture will be benefited by this?
Agaip the answer is ‘No'. Will we
be able to provide for mass education
through this legislation? The answer
remaing ‘No’, Therefore, 1 say that
this Bill should be withdrawn as it
serves no social purpose, Yesterday,
the hon. Minister during the course
of his speech had referred to Rabin-
dra Nath Tagore. Sir, I will mention
about a couplet written by Tagore
which, when translated reads “Clouds
are thundering in the sky in torrem-
tia] rain while I sit on the bank
without hope”. The hon. Minister is
also in the same predicament. We
are in the midst of chaos and crisis
all around us at present. There |is
crisis in the cultural sphere and there
is economic crisis, The Hippie cul-
ture, which I consider as negation of
culture 13 spreading its influence all
round 'The Minister has brought
this Bill at this critical time. The
hon, Minister had in in his speech yes-
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terday mentioned about ‘entertain-
ment tax’, 1 will draw his aitention
to the performance on stage and drama
and in this connection, I would cite
an instance, A play was being stag-
ed in a park. Buddenly, the police
went there and committed wvarious
atrocities. They even murdered a
boy named ‘Prabir Dutta’! In this
way constant attack is going om on
our cultural activities by the police. I
feel that through this Ball the Film
Industry will have to tow the Gov-
ernment line, as is sought to be done
by the Minister.
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Sir, some time back the hon. Mi-
nister arrangeg for the screening of
a film called ‘Upacha Sonar Mati' for
the benefit of Members of Parliament.
In that film feudalistic Zamindari’
was shown to be exiting in our coun-
try and capitalistic ‘Zamindari’ was
created The ideas and sayings of
Shrimati Indira Gandhi was given
much publicity and prominence
therein, Sir, in this Bill in the name
of ‘Censor’ ip the name of law in the
name of examining and revising
Committee and in the name of appa-
late tribunals what is really sought
is that the Government wants to
portray its own class character and
fmage through this cultural medium.
This Bill is only the first step to-
wards that end. Therefore, 1 oppose
this Bill and demand that it must be-
withdrawn,

SHRI I, K. GUJRAL: Bir, I sm
grateful to the hon. Member, that
they have evinced so much interest
even at the third reading stage. I am
particularly happy that though Shri
Madhu Limaye could not be present
during the first reading stage he did
participate at the thirg reading stage.
So far as the general trend of the
debate at this stage ig concerned, Sir,
you would have noticed that there is
commonness of views between what
I said vesterday and what the hon.
Members by and large saig today.
The hon. Members have said that the

*The original speech was delivered

in Bengall,
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present situation in the film gcene is
causing concern. It is a cultural in-
put which cannot be left to the whims
of those who are indulging in spe-
culative profiteering. They have said
that this is something which bhas to be
treated on par with at least those
basic things which go to make a na-
tion. Yesterday I swelt at length on
the same things. Film which is a
powerful wmedia shoulq be basically
treated on the same lines as text-
books or healthy literature. Mr.
Madhu Limaye said that in spite of the
fact there is 3 danger to the cultural
system of our society; in spite of the
tact that tender minds get exposed
and the results are not happy; in spite
of the fact that some of the western
socirties have now bag to hold a con-
gregational enquiry in spite of o1l this
My, Limave said the socielv us a
whole should not assert tself It
<houlq not stop such things happen-
ing and leave 1t to the courts Ear-
ler during the dav  when he was
spraking on Bihar Ordinance he
pleaded that as the courts take long
time and is g time conswming process
it should be avoided whereas v'hen
it comes to these thinms which
harm in depth Mr, Madhu Limave has
got faith in that aspect of judiciury.

16.00 hrs.

DR KAILAS (Bombay South)- The
courts come in when the bhwarm is al-
1eady done,

SHR] MADHU LIMAYE: He has
becorne g great censor of  public
morals,

SHRI I K. GUJRAL: I have not
Tui I am certain that there are men
of ng gnod integrity and as fine judg-
ment and as gond taste as Mr. Mahdu
Limaye available i, the country, and
I have faith in them, and I have faith
m their judgment. When we choose
people of that level and with integrity,
venworship will be better looked afier
than today.

My hon. friend Shri Limaye had
oleg raised g point regarding the cer-
tification of export films. I think he
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wag not here when we were discuss-
ing that clause, and I had said then,
which I shall repeat now, tihat we had
trieq to simplify the procedure. At
the moment, all the filmg which are
exported are re-censored Ly the cus-
toms authorities, but we think that it
is cumbersome because a film need not
be censored twice. Therefure, we are
taking this power from the customs
authorities and giving certification
power for this to the Censor Board
which wil] do it o the basis of the
certificate once granted.

He has also drawn my attention to
the recent advance of some amounts
to a cinema-owner. He has been in
correspondence with me and I have
written to him already and tried to
explain the position. One of the
cinema-owners m Delhi ang Bombay
entered into ap agreement with tne
Sovo exports, exporters of the Soviet
films, because they wanteq to buy in
bulk from these two cinemas and exhi-
bit their films here. That agrcement
was entered into with the permssion
of the Ministry of Finance. 1 have
grren him the details alieady. 8o,
I do pot think that he shiould feel con-
verned about this because we do keep
a vigilant eve on any such transaction
that takes place

My hon,_ friend Shri Salve has tried
to use this opportunity to speak twice.
Yesterday when I spoke he was not
present here DPerhaps. he was mak-
w+ his honest

MR DEFUTY-SPEAKER- He was
trying to apply somg salve to the dis-
cussion.

SHRI 1. K, GUJRAL: Since he was
not present here at that time he has
repeated all those points today. But
with due respect to him ang to his
judgment, I woulg submit that I had
already replied to all his points in
detail yesterday, and. therefore, I
shall no* take your time any more to
repeat those arguments.

My hon. friend Shri Jyotirmoy Bosu
has again raised the issue of Melro.
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SHRI JYOTIRMOY BOSU: Not
Metro btut Metro Cinema. ‘Metro’
means underground.

SHRI I. K, GUJRAL: By ‘Metro' 1
meant the Metro Cinema.

MR, DEPUTY-SPEAKER: He has
to explain why he is overground.

SHRI 1. K. GUJRAL: It has general-
ly surprised me that he is interested
in things which are overground,

About Metro Cinema, I had tried to
give the details yesterday that the
negotiations were going on. He had
drawn my attention to some litigation
that was going on between the man-
agement and the workers to which
Government were not a party,

SHRI SOMNATH CHATTERJEE
(Burdwan): On a point of information,
I had the privilege of appearing in
the matter. The Centra; Government
were a party to it. Repeated notices
were sent, and 1 am sure the hon.
Minuster's recollection 15 not that poor
that he does not remember it. Re-
quests were repeatedly made to him
that the Government shoulq intervene.
But the Governrment did not choose
to intervene on the pretext that the
Law Ministry did not advise them to
do so. Thercfore, what he says is not
correct Let him not say something
which is not correct. His recollection
may not serve him right now, but the
Government was a party: he may
kindly recall how manv times Prof.
Mukherjee ang myself had requested
him that the Government should ap-
pear.

SHRI I K. GUJRAL: My friend
Shri Hiren Mukherjee did ask me that
we should become a party because the
workers wanted us to become a
partv ....

SHR] SOMNATH CHATTERJEE:
Only to appear.

SHRI I K. GUIRAL: But the Law
Ministry advised us that we need not
directly involve ourselves ip this. We
have enough of our headaches rather
than get involved in fthings where
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Mr, Jyotirmoy Bosu wants us to get
involved,

SHRI SOMNATH CHATTERJEE: I»
it a matter of law only or is it a ques-
tion of policy also? Who will decide
the question, the Law Ministry or his
Ministry?

SHR] I. K. GUJRAL: I am decid-
ing the matter of policy, so far as pur-
chase is concerned, in consultation
with the Ministry of Finance and the
Reserve Bank and the Ministry of
Law. We are negotiating the pur-
chase of these two cinemas. At this
stage, I should not be asked to explain
it further.

Shri Naik has also rightly pointed
out that censorship law, howsoever
good, will always have loopholes. I
quite agree with him. That is why [
said yesterday, and I repeat, that cen-
sorship at the very best is a negative
measure, It cannot really serve a
positive purpose. That is why I tried
to visualise yesterday what I chose to
cal] a positive social intervention on
the cinema scene by having healthier
finance, by having a positive attitude
by having enlightened public opinion.
These are the things which will ulti~
mately change the scene, but censor-
ship has a limited role to play.

SHRI B, V. NAIK- Not doing a
negative is also considered positive,
logieally.

SHRI I K GUJRAL: Unless it is o
new philosophy because knowledge is
changing. When I was a student in
my earlier days I used to hear the
philosophy that two negatives make &
positive,

He raiseq the issue of TV which is
a subject by itself, But I agree with
him that TV is a media which this
country should build and invest in.
It is. neither a luxury nor something
which a country like ourg can afford
to miss because with the help of this
powerful visual medi; we can do & lot
for our cultural uplify and social
transformation.
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My friend, Shri Madhukar, has
drawn my attention to the game pointg
regarding the profit motive and the
speculative motive and regarding the
motive of those who by and large
operate on the cinemg scene. This
needs to be changed. 1 could nnt
agree with him more. But unfortu-
nately thi» Bill particularly has a
Hmited purpose. But I am working
through various methods to usher in
what I have chosen to call a compre-
hensive film policy.

Shri Joardar has again drawn my
attention to the misuse or abuse uf raw
stock in the foreign exchange on films
which are not needed, which are social
poison. 1 agree with him. But I
have my limitations. One of the
methods of getting over those limita-
tions is this Bill itself. I hope when
1 come with other measures, perhaps
he will have more satisfaction.

Shri Hazra has drawn our attention
to certain things. He 15 divided
in two worlds He is worried about
the cultural crisis which is being
affected very much by the cinema. At
the same time. he is also worried
about the small expenditure which
we mignt incur for correcting this
thing He wants that everything
should be had free. He wants the
cinema to be corructed, but it should
not cost: he wonts that there should
be censorshuip, hut 1t should be inex-
pensive He wants the censorship to
he more effective. but it should be
free of coxt. To some extent, gociety
has to pay if it wants to intervene in
a powerfu! medium like this. I have
been pleading for more intervention,
not less intervention: I have been
pleading for positive inlerventon,
financial intervention so that this cul-
tural input cap be made use o' to
serve a positive purpose of society.

MR DEPUTY-SPEAKER: The ques-
tion is:
“That the Bill, as amended, be
passed'’.

The motion wag adopted,

I
cherry), 1974-75 %

16.08 hrs.

DEMANDS FOR GRANTS (PONDI-
CHERRY) 1874-75

MR. DEPUTY-SPEAKER: We shall
now take up discussion and voting on
the Demands for Grants in respect of
the Budget for the Union Territory
of Pondicherry for the year 1974-75.

Only one hour ig allotted for the
entire thing.

DEMAND No. 1—LIGISLATIVE
ASSEMBLY

MR. DEPUTY-SPEAKER: Motion
moved:

“That & sum not exceeding Rs.
249,000 on Revenue Account be
granted to the President out of the
Consolhidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which will come m
course of payment during the year
commencing from 1st April, 1874 in
respect ¢’ ‘Legislative Assembly'.”

DEMAND No. 2—ADMINISTRATOR

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
5000 on Revenue Account be
granted to the President out of the
Consohdated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges whch will come in
course of payment during the year
commencing from 1st April, 1974 in

v o

respect of ‘Administrator’.

DErianp No. 3—CouUNcIL oF MINISTRIES

MR. DEPUTY-SPEAKER: Motion
moved:

“That » sum not exceiding Rs.
287,000 up Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
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commencing from 1st April, 1974 in

]

respect of ‘Council of Ministers'.

Demanp No. 4 ADMINISTRATION OF
JUSTICE

MR DEPUTY-SPEAKER!: Motion
moved:

“That g sum not excecding Rs.
536.000 on Revenue Account be
glranted i, the President out of the
Consohidated Fund of the Umon
Territory of Pondicherry to com-
plete the sum necessary to detiav
the charges which will come D
course of payment during-the year
commencing from 1st a‘kpnl_ 1974 0
respect of ‘Administration of
Justice’.”

Demanp No. 5—ELECTIONS

MR DEPUTY-SPEAKER: Motion
moved:

“That g sum not exceeding Re.
%5.000 on Revenue Account be
granted tc the President out of the
Consohidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges whch will come In
course of payment during the year
commencing from 1st April 1874 in
respect of ‘Elections’.”

DEMAND No. 6—REVENUE

MR. DEPUTY-SPEAKER: Motion
moved:

‘“That a sum not ¢Xceeding Rs.
16 01.000 on Revenue Account be
granted tc the President out of the
Con<olidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessarv to defray
the charges whch will come in
course of cayment dunrpg the year
ecnmmencing trom lst April 1874 in

LRl

respect of ‘Revenue’.
DFMaND No. T==SaLEs Tax
MR DEPUTY-SPEAKER: Motion
moved:

“That a sum not cxceeding Rs.
3,33000 on  Revcnue account be
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granted to the President out of the
Consohidated Fund of the Union
Territory of Pondicherrv {o com-
plete the sum necessary to defray
the charges whch will come In
course of payment duilng the year
commencing from 1st April 1974 in
respect of ‘Sales Tax""
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Demanp No. 8—T\xLS ON VEHICLES
MR DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
64,000 on Revenue¢ Account be
granted to the President out of the
Consolidated Fund «f the Unon
Terntory of Pondicherry to com-
plete the sum necessuy to defray
the charges whceh will come in
course of payment duting the year
commencing from st April. 1974 in
respect of ‘Taxes on Vehieles'.”

DeEMAND NO, 9—SECHFTARIAT

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum nut exceeding Rs.
915000 on Revenue Account he
granted to the President out of the
Consohidated Fund of the Union
Territory of Pondicherry to com-
plet~ the sum necessary tu defray
the charges whch will come 1
coutse ot nayment during the year
rommoang from 1st Anril, 1974 1
reapect of ‘Secretanat'"

Demannp No, 10—DisTricT ADMINIS-
T ATION

AT DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Ra.
1256,000 on Revenue Account and
vt exveeding R~ 320000 on
Cupital Account be granted to the
President out of the Consolidated
Fund of the Union Territory of
Pendicherry to complete the sums
necessary fo de‘rav the charges
which will come in course of pay-
ment during the year commencing
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from 1st April, 1974 in respect of
‘District Administrat.on’.”

DeEmanNp No. 11—-TREASURY AND
ACCOUNTS ADMINISTRATION

MR. DEPUTY-SPEAKER:
moved:

Motlion

“That a sum not exceeeding Rs.
501,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
commencing from st April, 1974 in
respect of ‘Treasury and Accounts
Adminjstration’.”

Demaxp No. 12—PoLICE

MR. DEPUTY-SPEAKER:
moved:

Muotion

“That a sum not exceeding Rs.
3295000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicheiry to ¢nm-
plete the sum necessary to defiay
the charge: which will come 1n
course of payment during the year
commencing from 1st Apr.l, 1874 1n
respect of ‘Police’”

Demanp No., 13—Jamns

MR. DEPUTY-SPEAKER:
moved:

Motion

“That a sum not exceeding Rs.
158,000 on Revenue Account be
granted to the President out of the
Consolidated Fund™ of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
commencing from 1st April, 1974 in
respect of ‘Jails'”
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DeEMAND No. 14—STATIONERY AND
PrINTING
MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs,
506,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to complete
the sum necessary to defray the
Charges which will come in course
of payment during the year com-
mencing from 1st April, 1974 in
respect of ‘Stationery and Print-

Demanp  No. 15—MISCELLANEOUS
ApniINISTRATIVE GENERAL SERVICES

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
6,495,000 on Revenue Account be
granted to the President out of the
Consolhidated Fund of the Union
Territory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
of payment during the year com-
mencing from 15t April, 1974 n
respect of ‘Misccellaneous Adminis-
trative General Services'.”

DEMAND NO. 16, —RETIREMENT BENEFITS

MR DEPUTY-SPEAKER:
moved:

Motion

“That a sum not exceeding Rs.
12 69000 on Revenue Account be
granted to the President out of the
Consoliduted Fung of the Union
Territory of Pondicherry to complete
the sum necessary to defray the
charge: which will come in course
of payment during the year com-
mencing from 1st April, 1974 in
respect of ‘Retirement Benefits'”

DeManp No. 17—~PusLic WORKS
MR. DEPUTY-SPEAKER: Motion
moved:

“That & sum not exceeding Rs.
96,83,000 on Revenue Account and

not exceeding Rs. 86,08,000 on Capl-
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tal Account be granteq to the Presi-
dent out of the Consolidated Fund
of the Union Territory of Pondl-
cherry to complete the sums neces-
sary to defray the charges which
will come m course of payment
during the year commencing from
1st April, 1974 in respect of ‘Public
Works',"”
DEmAND No. 18—EpuciTioN

MR. DEPUTY-SPEAKER:
moved:

Motion

“That a sum not exceeding Rs.
1,40,26,000 on Revenue Account and
not exceeding Rs. 18,000 on Capital
Account be granteq to the President
out of the Consolidated Fund of the
Union Territory of Pondicherry to
complete the sums necessary to
defray the charges which will come
in course of payment during the year
commencing from 1st April, 1974 in
respect of ‘Education’.”

DeMaNDp No. 19—MEbpicAL

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
78,77,000 on Revenue Account be
granted to the President out of the
Consolidated Fung of the Union
Terntory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
of payment during the year com-
mencing from 1st April, 1974 in
respect of ‘Medical'.”

Demanp NoO. 20—INFORMATION AND
PusLIiCITY

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
383,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Umon
territory of Pondicherry td complete
the sum necessary to defray the
charges which will come in course
of payment during the year com-
mencing {rom 1st April 1074 in
re-pert of ‘Information and Publi-
caty'.”
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DEmANp No, 21—LAROUR AND
EMPLOYMENT

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
530,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Umon
territory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
of payment during the year com-
mencing from 1st April, 1974 in
respect of ‘Labour and Employ-
ment’.”

Demanp No. 22—SoCraL 'WELFARE

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs
31,51.000 on Revenue Account and
not exceeding Rs. 17,000 on Capital
Account be granted to the President
out of the Consohdated Fund of the
Union territory of Pondicherry to
complete the sums necessary to
defray the charges which will come
in course of payment during the year
commencing from 1st April, 1974 in
respect of ‘Social Welfare'."

DemaNp No, 23—Co-OPERATION

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
6,84,000 on Revenue Account and
not exceeding Rs. 6,23,000 on Capital
Account be granted to the President
out of the Consolidated Fund of the
Union territory of Pondicherry to
complete the sums necessary to
defray the charges which will come
in course of payment during the year
commencing from 1st April, 1074 in
respect of 'Co-operation’.”
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DemaNp No. 24 —MISCELLANEOUS
GENERAL EcoNOMIC SERVICES

MR. DEPUTY-SPEAKER: Motion

movel:

“That a sum not exceeding Rs.
3,33.000 on Revenue Actount be
granted to the President oul of the
.Consolidated Fund of the Union
territory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
of payment during the year com-
mencing from 1st Apnl, 1974 in
respect of ‘Miscellaneous General
Economic Services'.”

DeEMAND No. 25.—ACRICULTURE
MR. DEPUTY-SPEAKER: Motion

-moved:

“That a3 gum not exceeding Rs.
32,78,000 on Revenue Account and
not exceeding Rs. 3,78,000 on Capital
Account be granted to the President
out of the Consolidated Fund of the
Union tenirtory of Pondicherry to
complete the sums necessary to
defray the charges which will come
in course of payment during the
year commencing from 1st Apri,
1974 1n respect of ‘Agriculture’”
Demanp No. 28 —ANIMAL HUSBANDRY

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
7,53,000 on Revenue Account and
not exceeding Rs. 83,000 on Capital
Account be granted to the President
out of the Consolidated Fund of the
Wnion territory of Pondicherry to
complete the sums necessary
defray the charges which will come
In course of payment during the
year commencing from 1st April,
1974 in respect of ‘Animal Hus-
tmndry'."

Demanp No. 27—FISHERIES

DEPARTMENT

MR. DEPUTY-SPEAKER:
moved:

“That a sum not exceeding Rs.
16,66 000 on Revenue Account be

Motion
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granteg to the President out of the
Consolidated Fund of the Union
territory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
of payment during the year com-
mencing from 1st Apnil, 1874 1
respect of ‘Fisheries Department’.”

DEmaND No. 28.—COMMUNITY
DEVELOPMENT

MR. DEPUTY-SPEAKER: Motion
moved:
“That a sum not exceeding

Rs 2330000 on Revenue Account
not exceeding Rs 29,0000 on Capital
Account be granted to the President
out of the Consol.dateg Fund of the
Unaon territory of Pondicherry to
complete the sums necessary to
defray the charges; which will come
in course of payment during the
vear commencing from Ist April
1§74 1n respect of ‘Community Deve-
loyment’ "

DeMaND No. 29.—INDUSTRIES
MR DEPUTY-SPEAKER:. Motion

moved:

“That a sum not exceeding Rs.
484000 on Revenue Account and
not exceeding Rs. 10,50,000 on Capi-
tal Account be granted to the Presi-
dent out of the Consolidated Fund
of the Union terntory of Pondi-
cherry to complete the sums neces-
sary to defray the charges which
will come ;n course of payment
during the year commencing from
1st April, 1974 in respect of ‘Indus-
tries'.”

Demanp No. 30.—Foop axp NUTRITION

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs. 1,
44,000 on Revenue Account be grant-
ed to the President out of the
Consolidated Fungd of the Union
territory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
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of payment during the year com-
mencing from 1st Apnl, 1974 1
respect of ‘Food and Nutrition ’

Drmanp No 31 —ELECTRICITY

MR DEPUTY-SPEAKER Motion
moved

«That a sum not exceeding Rs 89,
71,000 on Revenue Accouni and not
exceeding Rs 33,72,000 on Capatal
Account be granted to the President
out of the Consolidated Fund of
the Umon territory of Pondicheny
to complete the »um» necessary 1o
defray the charges whith will .ome
\n course of payment during the
yeal commencing from 1st Apuil,
1974 in respect of Electuicity '

DeEMAND NO 32 —PORTs AND PILOTAGE

MR DEPUTY-SPEAKER Motion
moved.

“That a sum not exceeding Ra 1
91000 on Revenue Account and
not exceeding Rs 232 000 on Capital
Account be granted to the President
out of the Consolidated Fund of the
Union termtory of Pondicherry to
complete the sums necessary o
defray the charges which will come
;n course of payment during the
year CcOMmMENCINg from 1st April
1974 in respect of Port and Pilot-

agell
Demanp No 34 _.LoaNs To GOVERN-
MENT SERVANTs
MR DEPUTY-SPEAKER Motion
moved
“That a sum not eaceeding RS

14,67,000 on Capital Account be

granted to the Presadent out of the
Consohidated Fund of the Umon
terntory of Pondicherry to complete

the sum necessary to defray the

charges which will come 1n course
of payment during the year com-
mencing from Ist Apnl, 1874 1n
respect of ‘Loans to Covernment
Servants'”
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SHRI DINESH JOARD:
There are two items, ER (Maldw)

MR DEPUTY-SPEAKER

O =

the demands and the other thcn;p-
x,m:u:il riation Bill which is more ur less
a tormal matter after the Dem
have been granted nds

Theie are cut motion
s given notue
of by Shr1 Arvinda BalamPaJmnr

SHRI ARVINDA BALA PA
JANOR

(Pondich

{een cherry) 1 am moving all of

St I beg to move

Ad“f‘:aat tthe demand under the head
par mustrator' be reduced by Re

[Neeq for setting up an inde-
pendent tribunal to 1inquue
into the (harges of corruption
against ex-Mmusters} (1)

“That the demand under the head
1mlﬂ'mmtrata:ur' be reduced by Rs
00

[Need for thc appointment of
Ombudsman with a view to
protect the various rights of
the citizens as enshrined Im
the Constitutjon] (2)

*That the demang under the head
1suumﬂl of Ministers' be reduced by
s 100’

[need to 1educe expenditure a8
there 1s no popular Ministry]
(3)

That the demand under the head
‘Elections’ pe reduced by Rs 100"

[Neeq for holding elections im-
mediately to enable the
people of the Union territory
of Pondicherry to have a
popular Government] (4)

‘That the demand under the head
‘Public Works' be reduced by Rs.
100"

[Need for providing drinking
water facility to all tha vil-
lages and towns] (5)
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“That the demand under the head
‘Public Works' be reduced by
Rs. 100.”

[Need to construct roads to
connect the villages with the
main roads] (6)

“That the demand under the head
‘Education’ be reduced by Rs. 100,”

[Need for re-orienting and bold-
ly implementing the education
policy as assured at the time
of merger] (7T)

“That the demand under the head
‘Educstion’ be reduced by Rs. 100

[Need for coordination in the
educational system in view of
the forthcoming proposed
University of Pondicherry]
(8)

MR. DEPUTY-SPEAKER: The Dew
mands for Grants and the cut motions
are now before the House,

*SHRI NURUL HUDA (Kachar):
Mr. Deputy-Speaker, Sir. towards the
end of March the Pondicherry Gov-
ernment fell; the Legislative Assemb-
ly was dissolved and the President’s
Rule was introduced, Sir, the leaders
of the Congress Party, big or small
always cry hoarse that they and they
alone are the custodians of demoeracy
and hurl the allegation that the op-
position parties are destroying the par-
liamentary (emocracy in the country.
But what we find in Pondicherry? We
find that even though four to five
months have elapsed the President's
rule is being perpetuated there and
despite repeated requests and de-
mands, elections for the Assembly
have not been held and no one knows
when it is going to be held in future.
Pondicherry is a small place. The
Assembly had 30 members and popu-
lation is five lakhs. In such a small
place like this it is difficult to com-
prehend why the Congress Govern-
ment in the Centre is not able to hold
elections there. When the Presldent's
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rule was imposed in Gujarat and de-
mands were made for holding early
elections there it was stated on be-
half of the Central Government that
Gujarat is a big State having 68 as-
sembly seats and a population of a few
croics, The delimitation of the cons-
tituencies would entall some time and
as such the elecltions could not be
held there before 17th of August the
date scheduled for the President's
election. Even this argument does not
hold good in the case of Pondicherry.
As I have alrecady stated it is a small
place with much less population as
compared to <Gujarat znd there is
hardly any justification for withhold-
ing elections there for the last four
to five months. All the opposition
parites 1n this FHou-e and putside have
been demanding that clections should
be held prompily "ut ncthing is Lemng
done in the matter. Therefore, it will
not he very difficu!t for anyone t»
conclude as to  whn is protecting
democracy and who 15 destroying il.

The ruling party i:. as ever, using

President’s rule to serve its own
interests, They hold electiong just
when it suits them and they rer-

petuate the rule as l~ng as the situa-
tion continues io be unfavourable
to them.

16,10 hrs.
[Surt VAsSANT SATHE in the Chuir.).

During the last -ess:on the Govern-
ment had introduced a Bill to prevent
defection and the Government was
very keen that it should be pussed
early. The Bill wag subsequently re-
ferred to the Joint Select Committee
of both the Houses and the report 1s
yet to come. Thereior2, the House
and the Government stands commit-
ted to the principle of the Bill Le.
they are ngainst delectiorn. But what
have we Seen in Manipur’ Only a few
weeks ago the Governmeni in Mani~
pur fell and every one knows that
the Congress Party through conspi-
racy and by encouraging defections

*The Original speech was delivered

in Bengali.
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from other polilical parties engineer-
€d and brought aibout a fall of the
Gouvernment and now a Congiess sup-
ported Government 1s in power
Last Mgy when the Bill was intro-
duced 1n thais House the Prime Min-
ister Shrimati Indira Guandhi  and
Shr1 Dikshit the Home Minister had
very clearly told this House that
they were interested in the eairly pas-
sage of tae Bill to ansure that a elec-
tcg representative was not able to de-
fect from one political party to dan-
other and they were also eager to pro-
vide sateguards so that none could
benefit from such defections But
assurances given by the rubing party
have no sanctity hecause soon after

this Pondicherry Governmeny was
ousted through defectioa The ruling
Congress party makes lot of high

sounding proruses which are mostly
for public consumntion tather than
implementation and much less bv theiwr

own party

The Presidents ruls 1n Pondicherry
1s a rule by the oureaucrats there It
1s but natural Sir, that under such a
rule educational, social ana other re-
forms which should have been u<her-
ed m long ago are nnt bemg introduc-
ed and this can 1ever be introduced
until and unless a popular Govern-
ment comes 1n power It 1s frioua flus
angle also 1t 18 necessary that elections
should be held imme:iatels 1n Fordi-
cherry failing which Govepnment’s as-
surances will have no meamng and
value and people will judge them on
their merits Theretore, Sir, 1n the
background of the Jiscussion on the
Budget demands for Pondicheiry and
more so when the Deputy Mumster
and other Ministers of the Congress
are present here in ‘he House I would
like to demand on behalf of my parly
that if thus Congress Government
attaches least sanctity to their own
assurances 1f they have the least re-
gard for parliamentary democracy
which they claim to uphold and about
which they speak lcudly s ruch and
53 often and 1if they have anv regard
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for the rights of the people of Pondi-
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cherry the elections should be held
and the Presideuts rule should
be brought to «u end 1 also

demand that the (leclions must be
held Durning the nexn twg 1 onths
1e September o1 Ottcber the Presi-
dents rule whic1 dots not tahe into
dccount the people s a prrations should
be replaced by a popular Covern-
ment which will work and uph ld the
interests of the warcers, oLl atois
and other poor people of the Si.te
With thiy I conclude my speech

SHRI K GOPAL (Karur) Mr
Charrman, Sun I rise to suppert the
Pondicherry Budget When 1 say so,
my ADMEK fiiend opposite lc ks at
me curious v as to how ] can support
tne Budget when we opposs] 1t when
1t was presented by them in Ponol-
cherry I would ke to tell him that
11 was not the Vote on Accuunt that
we opposed but 1t was just that there
was a Budget leakawe and w¢ felt that
when a Goverment a4 party which 18
in power cannot ke<p the Budget sec-
ret what else can it do That i1s lhe
reason why we opposed the Vote on
Account

Coming to the situation there m
Pondicherry which was 1.led by
ADMK with CPI as a partner, I say,
they only created 1 mess The damage
would have been much more if my
CPI friends even though we diTer n
many respects with them had not kept
them n check

SHRI G VISHWANATHAN (Wand:
wash) De you differ with them”

SHRI K GOPAL  Poliically 1n
some respects When they found that
they were beyond redemption, they
had to part company with DMK I
do not have to tell vou how the elec-
tions came and how the present rule
came

During the rule of DMK or even
now 1 am orry to say no serous
effort 15 being made to raisc resources
For example there 1s very good scope
for that m bus transport Why is a
Transport  Corporation not being
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formed so far? At least for long dis-
tance routes, the bus transport can be
nationalised. This is one way of rais-
ing resources.

Secondly, Pondicherry is a place of
great tourist jmportance. I am sorry
to say that, even though the Union
Government came forward with a
proposal to start a youth hostel, the
land that was required, namely, two
acres of land, was not allotted by that
Governmeni Or even now.

It wa, promised that a University
would be established in Pondicherry,
but nothing has been done so far. I
would like the Government to go
ahead with this immediately.

About port development, 1 do not
have to tell the hon. Minister how
much congested is the Madras Port.
Even though Tuticorin is declared a
major port, still the traffic i very
heavy. The Pondicherry Port can be
utilised for the benefit of all the
southern States.

As far as food position is concerned,
the State which was self-sufficient
some years back, has now to depend
on other States. 1 would like to see
that the present administration or the
administration that is to come there
pays attention to this aspect.

Another point is about thermal stae
tion. Ag it is, Pondicherry is getting
power from Tamil Nadu and Tamil
Nadu is getting power from some
other State. A therma) station is im-
mediately necessary and I request the

Government to allot special funds for
this.

Finally, as far ag economy measures
are concerned, 1 understand that in
the present administration the over-
heads are too much. I would request
the hon. Minister, Shri K. R. Ganesh,
to see that the overheads are kept to
the minimum and the economy mea-
sureg are jmplemented.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Chairman, Sir
they falk about economy and reduc-
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tion in unproductive expenditure, etc,
etc. You are a knowledgeable person,
Mr. Chairman. You would see from
page of the Annual Financial State-
ment that, for police, the amount had
risen from Rs. 45,47,000 to Rs. 50,78,000
for a tiny State like Pondicherry; the
administrative expenses have risen
from Rs. 892000 to Rs. 9,47,000.
Thege are productive expenditures!
But in the matter of labour and em-
ployment, it has gone down from
Rs. 9,40,000 to Rs. 8,94,000.

Mr. Chairman, you know that the
conditions are changing. I have here
a very vital document. This is about
National Wage Board:

“As a first step, the Government
may, on the basis of our recommen-
dations, adopt a Resclution on Wage
Policy. It may then set up a high-
level statutory National Wage Board
to implement this policy... "

SHRI MOHANRAJ KALINGA-
RAYAR (Pollachi);: Which is that
document he is reading from?

SHRI JYOTIRMOY BOSU: This isa
documents from the Planning Com-
mission, Perspective Planning Divi-
sion.

SHRI MOHANRAJ KALINGA-
RAYAR: Is it a published documerit?

SHRI JYOTIRMOY BOSU: No,

AN HON. MEMBER: Then how did
you get 1t?

SHRI JYOTIRMOY BOSU: 1 am
not obliged to divulage the source.

SHRI G. VISHWANATHAN: You
should place it on the Table of the
House.

SHRI JYOTIRMOY BOSU: Yes, I
can,
MR. CHAIRMAN: Before you quote

from it, you should place it on the
Table.

SHRI JYOTIRMOY BOSU: “Objec-
tives of Wage Poilcy. In ‘Approach to
the Fifth Plan’, removal of poverty
and attainment of economic self-re-
liance have been get ag the two major
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tasks Wage policy, as all other pol-
cies, must derive ity rationale from
these basic tasks Proceeding from
this premise, the appropriate objec-
tives of wage policy may be to ensure
minimum Wwages "

MR CHAIRMAN You cannot take
advantage of Pondicherry Budget to
quote something which ;5 not relevant
to the debate You always tiy to do
anything on any Bill

SHR] SHYAMNANDAN MISHRA
(Begusaia1) The integration n the
Ashram at Pondichiriy takes place at
a higher level

SHRI JYOTIRMOY BOSU The
point 15 how the allocation has come
down from Rs 9 lahhs to Rs 8 lakhs

MR CHAIRMAN You may please
leave the document here The ques
tion of its admissibility will be decided
later

SHRI JYOTIRMOY BOSU Let the
Mimster not comt and tiy to dictate
to the Chair The Chair would not
listen to the Ministers We know 1t
It says
2 to ensure the workerg and
employees a due share in fruits of
growth,

3 torationali-e intci occupational
inter-industrial and nter regional
wage differentials and ‘reduce d »-
parities 1n a phased manner,

4 to eliminate progressively, un-
justified wage differentials between
the orgamsed and the unorgamised

sectors ™
Further on, it says
«“The objectives of wage policy
eannot be realised if wage determi-

nation 1s left to the market forces”
This 1« very mportant and very

interesting

MR CHAIRMAN How 1s 1t rele-
vant?

SHRI JYOTIRMOY BOSU It 15 all
about the labour policy and the Gov-
ernment's wage policy.
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MR CHAIRMAN We are on Pondi-
cherry budget

SHRI JYOTIRMOY BOSU Is ot
ouiside India™ This for the whole
counay It 15 a document produced
by the Planning Commigsion It says.

In order that the workers and
tnmiployees may have 1incentives to
work

MR CHAIRMAN I hope you will
not i1ead the ¢ntire report

SHRI JYOTIRMOY BOSU 1
quoting

*  enthusiastically ang thus pro-
mle national growth, they should
ditectly <hare the fiuite of this
giowth An appiopriate  arrange-
ment tor growth sharing by the
workers and employees should be
an 1mportant element of wage

pohicy ™

These are very important things
and I am delighted that I have been
able to get a copy It goes on to say

*Besides a share in the bencfits of
overall growth of the economy n
the form of a growth, the woiker
may also be provided with an in
centive to higher productivity and
co-operative industrial relations by
giving him a share in the profits of

. the concern where he 15 employed
Since the subject 15 being studied 1n
depth by the Bonus Review Com
mittee while ro.ogmsing 1ts jm-
pottance we ale not making any
comments ”’

was

Further on they say

“The main components of such a
profit policy should be the follow-
ng

1 to eliminate and, if that 18 not
fully practicable take over through
fiscal devices price and distribution
controls and other methods, the
excessive profits resulting from the
exercise of monopolistic and oligo-
polistic power

2 to reduce excessive profits in
sweated industries to reasonable
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levels by eliminating the exploita-
tive features of these industries....

8. to wppropriate a reasonable
proportion of profits inte the na-
tional fise through direct taxation;”

Then they say:

“The wage policy conceivad by us
requires the Government to play a
key role in implementation. Mini-
mum wages for differept centres
and rcgions have 1o be estimated
and enforced. An appropriate sper-
trum of skil] grades has to b:
worked out on the basis of proper
evaluation of skill differentials and
premium ooint for ecach grade
determined. ...

Ax a first <tep, the Government may,
op the basis of our recommendations,
adopt a Resolution an Wage Pohicy It
mav then <ot up a high-level statutorv
National Wage Board to implement
this policy.”

This i< the interim report given bv
the Plannina Commission dated Tth
March The Government s sit-
ting over it Mr Raghunath Reddv
was asked in the other House he Je-
rlined. I will not say Rajya Subha
Therefore, with your permission, I
lav*® on the Table

MR. CHATRMAN: You please give
it to me¢  You cannot lav it on the
Table. The question of laying it will
be decided later on.

SHRI JYOTIRMOY BOSU: The
Chair has nccepted it. Let the Gov-
ernment chow their face and explain
their eonduet as to why thev are «it-
ting over this report from March 1973
tiill to-day and why the interim re-
port %= pot implemented. We want
an explanation from the hon. Shn
Ganr.gh

MR. CHAIRMAN: Thi= is an ingeni-
ous war of bringing up a document on
some other Bill.

SHRI M. KALYANASUNDARAM
tTiruchira=alli): As Finance Minis-

g
v
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ter, the hon, Minister who is now go-
ing to reply may not bein aposition
to reply to all the points that we mav
raise here, but I want the Home Mi-
nister to take note of all the points
and examine them and send us their
replies.

First of all I would like to say that
there is no justification at all for the
continuation of the President’s rule
in Pondicherry. The delimitat.on
work is over. Electoral rolls are

ready.

SHRI JAGANNATHRAO JOSHI
(Shajapur): But the defection work
is pot still complete!

SHRI M. KALVYANASUNDARAM:
That 1s what I am coming to. After
all, the previous spcaker puinted out
thi* that it is a wvery small State,
smaller then a corroration; there are
oniv 20 aseembly spats and election
¢qn he held within no time; what is
required iz only 1ssue of notification]
the machinery js ready for holding
clection the people alec are eager to
have dlection  This is the present
postion They are tired of Gover-
nor's rule. They are getting disgust-
ed with the vay administration isrun
there My friend Mr. Gopal was t°1-
ling us ahout somc misuse or what-
ever it it As per the experience of
th: Fuo~dicherry neople, worst popu-
lar Government cven  would  hove
been better than the Govirnor's mile
I <hould say: that is the position. I
am not making this statement just to
answer Mr Copal. That is a fact.
Flection must be held as carlv as pns-
sible. Before holding election for
A« 'mhly there is "o mesning for
takive aetinn for holdine election for
municipalitv and panchayat bodies,
1f 1 am correct, the Governor is ins-
truct: - tq hold election far municipa-
lity and nanchayat bodies. There is
a new Act Formerly these were cal-
jed communes. One advantage of the
earlier French administration was
this The whole area of Pondicherry,

*The Sneaker not having 3ub@t;_-q:hnﬂ_\' accorded the necessary Der-

missicts, the document was

not treated as laid on the Table.
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Karaikal, Mahe and Yenam was
covered with communes including
smallest villages. They had given
greater powers to the Commune
mayors. An Act has been passed re-
cently and that Act iz being given
effect to. While giving effect to that
Act the Governor has dispensed with
the Mayor but the council continues.
Under the new Act the Mayor's func-
ticn has been taken over by officials
and as a protest the councillors are alj
boycotting and there is some element
of noncooperation between officials
and elected representatives of these
local bodies. Government must give
proper instructions and they should
elect them from among the members
according to the Act. This is pro-
vided in the Act. Why this is being
evaded or subverted is somethig I
cannot understand. The Governor
must be instructed on this point also.
Sir, 1 understand, the Governor is
being guided from here to create pro-
per conditions for holding of elections
in favour of these two congresses I
cap assure the Gover'iment herg and
the leadership of the Government
here that however much they might
try and however much they might use
the Governmental machinery there is
no possibility of Pondicherry gstting
any stable Government under the
leadership of the Congress—either
singly or both congresses ‘ogether.
That is the position there. Don’t
waste your time and energy and tire
the people with this experierce, Don't
prolong it any lenmger.

They think thev can give a stable
Government there. The Governor is
of course there. I do not kncw why
this Governor was chosen thece His
experience as & officer of the Modern
Bakery w1l not be adequate for run-
~ng a State of that type. The poli-
tical parties are very active there.
He wants to show that he can run
the Government better than the poli-
ticans, That is where the trouble
comes and he comes into clashes with
the politicians. He is actively indulg-
ing 1n pot1tire  Fipther there is an
Ashram--Aurcbindo Ashram—whic*
1~ vicited by each Central Minister
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very frequently. I do not want to go
into details: The Aurobindo Ashram
is like a State within the State. They
misguide the administratio to the de-
triment of the interests of the people,
I may tell you that it is to the detri-
ment of the Congress itsell. Congress.
men cannot create an image there by
these methods. I do not know whe-
ther the Lt. Govemor is aided by his
Chief Secretary. He comes from
Andhra—from big landlords’ family.
And both these people are running
the administration and ruining the
lives of the people. Earlier they are
recalled the better it is for th- State
and for the people of that State.

SHRI JAGANNATHRAO JOSHI:
There is a demaad from many States
for the recall of the Governors.

SHRI M. KALYANASUNDARAM:
This reminds me of those leaders who
say that there should be democracy
without political parties. He seems
to have a regard for this ideology.
Let them take him t¢ Bihar or any-
where else. I say that ths tood situa-
tion 1s very bad.
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SHRI M. RAM GOFAL TI'FDDY
(Nizamabad): Why don't vou get
some foud from Tamil Nadu?

SHRI M. KALYANASUNDARAM
There also food riots are going on If
what is happening in Tamij Nacdu
and Pondicherry is ahy ndication,
this would happen and von will have
{1 imoort even paddy from the foreign

untries, You will have to go with
a begging bowl to the foreign coun-
tries for paddy. Tamil Nadu 1: a
surplus State 1mn rice. Similarly,
Pondicherry is also suiplus ' rice.
Their requirements for the whole year
may be less than about 75.000 tonnes
Th v oroduce 170,000 tonnes of rice
ar | other millets of which rice alone
ac sunts for 1.60 lakhs tonnes. In
sp te of that the Government have
fsi'ed to procure in time. What is
Iranpening to-day is that rice is being
sold at Rs 5 a kilo. I can understand
the difficulty of the DMEK. here.
What happenis in Pondicherry is this.
The smugglers from Tamil Nadu go
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and loot rice and take it to the other
areas.

SHRI G. VISWANATHAN: DMK
represents the Tamil Nadu Govern-
ment and not Shri Kalyanasundaram.

SHR! M. KALYANASUNDARAM-
You are in power and not Shri Kalya-
nasundaram.

SHRI G. VISWANATHAN: You
will never be in power.

SHRI K. GOPAL: Both of you wil’
not he in power. We are going to
be in power,

SHRI M. KALYANASUNDARAM-
Let 1t be. You are not going to re-
main in power after 1876, Let wus
see where you are. We will take the
challenge. Go on The people will
decide. It 1s not Shri Gopal or Shri
Kalyanasundaram who will decide.
It 15 the people of Tamil Nadu whu
will deciae that.

So. Sir, rice ig not available in that
State leave alone the price of it. Long
queues are there and the people have
to waoit for the whole day and returr
without rice after the whole dav. That
is the nosition 1n Pondicherry That
ir the nosifion with regard 1o ricc.
Something must he done to rush
stocks to Pondicherry for the public
distribution  machinery. Thev  have
exhauste! the stocks. Now, whatever
stocks of kerosene, cementi, sugar. ef..
are a!lotled to Pondicherry the same
are cisnosed of outside Pondicherrv
itself. TLey do not »ven take itto the
limits nf Pondichuerrv. They dispose
of these thirms either in Madras o1
elsewhere.

Now. I take up milk. Milk was avail.
able in plenty in Pondicherry. Actually
milk was being suoplied to Nevyli
from Pondicherry. Earlier the produc-
tion was 17.000 litres a dav wheress
now it has come down to 7,000 litres.
Milk is very scarce in Pondicherry and
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the people are facing a lot of hardship.
How did it happen! The Governor
bungled with the system of collection
and distribution of milk. For tbiv
bungling it is the Governor and the
Chief Secretary who are responsible.

Sir, witirregard Yo the funds allot-
ted, the Centre must watch and fol-
low up and see that they are spent
for the purpose for which they are
earmarked. Funds were allotted
for the construction of quarters.
for NGOs and officers. I think the
foundation-stone was laid by Mr.
Gujral about two years ago. but
the buildings have not yet come
up. Instead, those funds have been
used to construct some posh bun
galows for the ILA.S. officers at a
distance of 8 kms. from the office, and
for going home and returning to the
office they are using the Govrnmert
cars. Their cars are used by the
Ministers and the entire expenditurc
iz bormne on Government account,
This is how they misuse the funds.
Thus, they are diverting the fundr
according to their whims and fancies
and misusing the funds earmarked for
this purpose. I can give several ins-
tances, but for want of time, [ shall
not do so.

The hon. Mimster has said that ‘-
way of grants-in-awd a sum of Rs. 4 74
crores has been allotted to Pond -
cherry, It is for meeting the financi-!
requirements of the State That
grants-in-ald are to be given. Thi-
territory is directly under the Unio.
Government. So. granis-in-aid mean
matching the financial needgs of the
State But here the flnancial need+
of the State have been cut to match
the grants-in-aid which this Govern-
ment is granting. So, the sum allot-
ted in this regard is not adequate. So
many Ministers o to Pondicherrv. 1
do not know whether they go hy heli-
copter or they travel bv car. It is
very difficult to travel inside Pondi-
cherry citv because of the verv bad
condition of the roads. The mainte-
nance nf the roads is very noor. and
the maintenance of drainage is rotten,
and the supoly of drinking water ;¢
inadequate. They are going down
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every day. A sum of Rs. 1546 lakhs
has been allotted for urban develop-
men’. But in the explanation it is
said that the increased provision in
the budget is meant for expandinug
assistance to the recently constituted
Panchayati Raj institutions. But Pan-
chayati raj institutions are not found
in urban areus. The amount is allot-
fed for urban development but it Is
given to the villages. 1 do nol mind
if the villaces also need development
or the rural areas also need develop-
ment. Bul here the urban arens have
also been broucizt dowa to tae level
of rura} areas. 1 would recuest Gov-
e nment (o do gomethin® to develop
both Pond:cherry and the rural areas.
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The civic amenities in Pondicherry
are in a very bad State, The Minis-
ter and big dignitaries often visit
Auroville Ashram. So, even if they
40 not have anv considerat’on for the
people of Pondicherrv. at least for
the sake of the several visitors ‘hot
vigit that town. let Government do
something, Otherwise, they will form
a very bad opinion about the state of
affairs in the union territory uade:
the Union Government itself.

The State Government emnloyees
working in the State Government arc
-eiigidle for the same scales of pay as
the Central Government employees
according to the recommendations of
the Third Pay Commission, My hon,
{friend Shri Jvotirmoy Bosu has a'-
ready explained how funds have been
allotled for the wnolice and other ur-
remuneralive purposes. But even
though five months have elapsed sine~
the ¢rders were issued for giving effect
to the recommendations of the Third
Pav Commission. the State Govern-
ment employees have not been naid
those scales. Several catecories are
vet {o k~rw what grades they are
coing to ke fixed in. Ewven that i~
left in deust. The State Government
“mployees’ organisation has decided
to nrotest and they may not receive
their nav 1n the Ist  August as »
mark of o otest. From 12th August.
thev want to go on a hunger-strike.
Why shoul¢ we invite such agitations?
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Let Government pay to'thern' thaeir

dues as early as nossible and aveid
these unwanted sgitations.
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I have {o make some suggestions
also for the consideration of Govern-
ment, Although I ovpose President's
rule, thanks to it we have had. an
opportunity to discuss the whole af-
[airs of Pondicherry in this House.

Some judiciul reforms are neves-
sary for the Te:rritory o that they cen
have their own judiciary. Now it
ie within the jurisdiction of the
Madras High Court. Clients have to
go to Maudras for revision. for appe:al
and writ petitions. In the case of
writ petition. [ ean understand be-
cause there are not so manv of them,
But now even forrevision and for
apperl and other thinzs they have to
go to Madras. So T would suugest
that a Bench be located in Pandi-
cherry which will sit for at least a
week in a month or so or as the cases
require so that these matters can be
disposed of locally.

SHRI JAGANNATH RAO (Chatra
pur): It is 100 miles from Madras.

SHRI M, KALY "NASUNDARAM: It
will bhe earv for the Hirh Court to
move there rather than ask the people
to move io Madras. Otherwise, how
can the ponr man pet justice?

SHRI K. GOPAL: The territory poes
upto Kanyakumari.

SHRI M. KALYANASUNDARAM:
There is an agitation for locating a
Bench at Tiruchi or Madurai. You
should support it.

SHRI K. GOPAL: In every distriet
headquarters.

SHRI M. KALYANASUNDARAM:
The Land Ceiling Act has heen pas-
sed.  Another Act has so been pas-
serl 1o provide hcuse sites for .agri-
culfural labnavers, Bui these Acts
are being sabolaged; they are ot
being given effect to. Even the pro-
vision made for providing house sites
for Harijans {8 very meagre. What-



The Government has promised to
locate a University in Pondicheriy
Tam:l Nadu also will be inetrested in
the development of Pondicherry
because whatever 1s done for Pondi-
cherry, Tamil Nadu will also benefit
So even if you do not agree to give
another Umversity for Tamil Nadu—
on the strength of its population 1t 19
entitled to one or two more—kindly
see that Pondicherry Universmty s
inaugurated as early as possble,

The Territory has good possibihities
of mariime fishing and also inland
water fisheries But this department
15 neglected There need not be any
food shortage at all in this small Ter-
ritory Tuey have plenty of fish and
plenty of rinc They can live on
these Not only that They can
supply fish to adjoimng towns aliso
But they are not properly exploited
and utibsed So attention should be
<iven to fisheries

I know Bhri Ganesh cannot reply fo
all these points. I want him to con-
vey all these things to the concerned
Ministries I would wurge upon the
Home Minister and the Prime Min-
ister to take early steps for holding
elections to the Territory, Untid
elections are held to the Assembly,
there is no question of holding elec-
tions to

»E
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U197 ST AIHS T ATy $O
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e g e ag & fs gy saeTT
wraR g IS § s gw oo
feafa ¥ (it &, femg g8, Wy iy
¥ O W A —
Of there is any worse offender of
this status quoism, it is this rullng
party.
arfteref i X wrow w7 o9 o fgemr
T =AY WP A AR AT, T YA
&) farar, Ia¢ wig Y foran, &t <@ W
afer o ) foafr & B it
g ¥ 7% 9 O qT T A §-wrg
¥ yearerw e oy B, Afew aw
¥ wsh o g, ag afrw o
et &, S ToreT & w0 W G §-
TRTRIHATNE ? gaTeEqs & gEn
ATTCEAHT & % WOy §, Uy OwT ar
SR R, 1954 A WA JWT O, AW A%
YA W AWIATAHE, T W
g A ager T

T qAAEA & wae f faw-
frofr ¥ e Y grerc T 4 « T wWY
f ey wan feafr ©g, aw &1 9 =g
quar & -

Even genius has got its own hmuas,
but stupidity to boundless,

wiatgr s G Fewm R
afy w7 | qElad v ¥ @R WA
smwa st fewn §on A W
¥ & foor foore, T WY s
% frwr Ofl, wovee A afiearg
% foor fod ol wgt 7w [VO W
ww g ogt oF o qfeded
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wr e R @ ot sna ol o Wi

wan § 1] '

7% fafeay am § fs foelt &2
faedr & xwrs ey & ol Toeifas
wfer@ar  sowy @Y §, g &S
wTard | AT swrEE g T & fe o
FYYTHT AT TAT | ETHY WA 5
wver & gt qfre ax awt se e wadr @
qrir ge e F fre 1 199 gfaw sraet
§ o o feswfoow &1 g Aw T
g shmrwx & T mfw & fa¥r
LG E GRS CE R ciE S
faar Fedt #17 ¥, ¥ LT F REE T
% fa% wreay &Y 9O Y AR S oEy
g W favaodf dsea @
wi-veR R R gfm d W se
=T &Y, AW % Y 2 AT TYET
SEUAETE * A4 & q qe-
frrragran gofeard, Qaramn @
fragdwc g mar  safed & fraem
FT @ 7 5 foad @ wsw § ST
wsitfar sfeeer saft |\ o W
¥ fort o) amt @ wE Ex X &
rE g r1famm e Yy 4 s
68 XL TI4T @1 T Ao wgr ¥
faara awn ? wig ofeg & fod 4 o
93 EWIT £ 74T Y& Ay g-F71 & wia-
afeeg| v fad 1A 30 =Y
w17 Ty vy ¥ ofer fatw v @
g, T ah o fafea w040

It is not at all difficult to hold eiec-
tions unless you are waiting for

some more defections.

St ¥ Sl e Sar g A
soTaa ¥ g 5G9 | AfEar mde
g W @ ST A, ar T N, e
ze® Yt @ b, ey fraar =¥
weE MV MTET ®T gR IaAT o
AT SR § o @ Fraber & fdr
aat <& Vg § werefcay s} Fawy aar
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fear Q ment. If we take the election of the

all the smaller pockets have become
nothing but smugglers pearadise,
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17.00 bas. 7

SHRI ARAVINDA BALA PAJANOR
(Pondicherry): Mr. Chairman, Sir, 8o
far as the elections are concerned, I
do not think there can be any other
opinion except asking the Government
to conduct elections immediately.
When the hon. Minister moved the
Appropriation Bill in the month of
April, ss much heat was produced
here and I honestly believed that they
will conduct the elections before five
months so that there will not be any
necessity for the second stage of pre-
senting the Pondicherry Budget befure
this House.

I wou'd like to draw the attemtion
of the House to what took place at
the time of elections. The other day,
I was listening to the honoursble
Prime Minister patiently and I was
surprised when she advised the Oppo-
sition pwrties to behave properly and
to conduct themselves in a manuer
exected of in a parliamentary demo-
cracy. What has ukonphca in
choery Is a peculiar
put in the position
. They were saying tha
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parlismentary candidate, that is, my-
self, as it is explained there, there are
30 constituencies in Pondicherry State
and out of the 30 constituencies, in
21 constituencies the people have
voted only for Anna DMK-CPL
alliance. That means, the popular vote
was only for Anna DMK-CP] alliance,
When that was explained to them, to
the ruling party, to the other parties
and the previous ruling party at
Madras, they expressed openly that
they will behave as a responsible
Opposition. It was made known to
the press and the public also. Only
after that, Anna DMK CPI took the
responsibility of forming the Govern-
ment.

Immediately on the second day, they
voted the Government out. I just
wonder how far the platitudes expres-
sed by the honourable Prime Minister
regarding the conduct of Oppssition
parties, to conduct themselves as a res-
ponsible Opposition, are applicable in
their case. I say this not with any
olitical motive. But when you bring
this Budget before this August House,
you must remember that you have not
conducted election during the past five
months for reasons best known to
you. I think, as a some hon. Mem-
bers said, perhaps, they are expecting
some party defections. It is for them
to look, not for us.

The people are merely interested in
having a popular Government. Many
things have been said aloul the
present rule there., I do not want to
adq anything more. The only thing
I would like to bring to the notice of
the House is that the people there are
not having a popular Government and
they are not having their represonta-
tives to whom they can go with their
grievances and get them redressed.

It is unfortunate that the provious
speakeér' said that Mahi, Karvaikal and
Yamen can be merged with neigh-
bouring States, Perhaps, he is not
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aware of the situation and the cul-
tural heritage of the State of Pondi-
cherry.- If He expresses his opinion
there, Iam sure, he will be voted out,
Perhapd he has not got the parsonal
experience there.  Those Contwars
are spread over in four Stales They
are not in a position to meet the
often and the Governor Ig alsg not
able toget the opinion of these people
often; therefore, it is impossible for
the Governor to give solutions to their
various problems. That is Lhe reason
why there is scarcity of rice there.
That State was never in deficit so0 far
as food materiala are concerned, But
today I got letters that rice is sold at
Rs. 550 per kilo in Pondicherry and
at Rs. 4 50 per kilo In Karaikal. Karai-
kal is on the delta of Cauvery and it
is supposed to supply rice to the
entire State. But even w karaikal
rice is sold at Rs. 450 per kilo; one
bag of paddy is sold at Rs 75 today;
two months back it was only Rs. 45|-
From this you can infer that the ad-
ministration is responsible for this
kind of misdeeds. The only solution
is elections. I do not know why the
Government at the Centre is fech:ng
say, to have early elections there, if
you have only politics in your mind
and not the interests of the people,
then you can postpone the elcctions
upto 1976 or even bzyond that. 1f you
have any respect for democracy—which
1 fail to note in this august House
sometimes—let us have the elzctions
in Pondiche-ry as early as possible

Secondly, so far as administration 18
concerned, as one of the hon, mem-
bers pointed out, there are anomolies
in the pay scales of government
servants in the State. You can have
a good Government only if the nceds
and grievances of the govemninent ser-
vants are properly looked into. We
talk so much about corruption. It is
all because of the mistakes we commit
and the injustice that we do to the
government servants at every stage.
I would not blame the government
servants, It is a question of our own
misteke. When this  small pocket
merged with the Indlan Union in the
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yeur 1954, the former French yg.vern-
ment servants were assured that their
interests would bg proizcied.  But,
subsequent to that, nothing has been
done. So many departments have
come up, and the pay scaleg wera
fixed according to their whims and
fancies, without followinz an.” norms.
Because of this, the pay scales at
various stages are in different lines.
The Second Pay Commission recom-
mended certain things, but thcy were
not implemented. When the Third
Pay Commission came, they -vamted
{0 have a uniform system in Ponndi-
cherry. In fact, it has created the
maximum digcrimination among the
government servants and they are all
very much annoyed ani displeased
over this. 1 wall give on. instance.
Take the case of Vetevinary Dapart-
ment You will ind that the doctora
there are very poorly paid cumpared
to the doctors in other Uninp Terri-
torres who are given 3 much higher
scale of pay, and no reason has been
given why these people vr2 dazerimi-
nated against and are y¥'ven a lowet
pay. This 18 net the only case. Take
the case of JIPMER which is directly
governed by the Central Govern-
ment. There also the poation is the
same. The position is th2 same in
Education Department also, There
are many anomalies. Daily we get a
number of petitions from them.
Because there is no popular Govern-
ment there, they are sending them to
Members of Parliament. We have
submutted them to the Governor and
the Department concerned and have
suggested to them to havg a Commit-
tee to look into all these things and
make suitable recommendationg to
the Central Government fo have uni-
form scales of pay in respect of all
Union Territories. But tnat is not
being done. I would regues: the hon
Minister to look into this matter and
do some justice to those people.

A number of members are pleased
to talk to me because T represent a
place which is rather attractive. Not
only it is a state which was once ruled
by the cultured people of France tut
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the great values of egusiily and fra-
ternity still prevall. 1 know the
Arvind Ashram ig there which is a
great attraction. My name is alsc
Arvind, I believe T too can attract
your attention. The Arvind Ashram
is there and attracts number of
people from Centre. Yet, the State
capita] is like a small village. Only
the Ashram is beautiful but if you go
outside the Ashram, gverything is in a
rotten condition because the State has
not taken so seriously thai it is alsv
a teriitory directly governed by thLe
Central Government under the c¢on-
trol of an Adminisiratcr. Because of
this the State is in a poor state.

Karaikal is another v.liige which is
day by day deteriorating and if the
Government take i1t scrisrly and if
they want to develop the agricultural
part of it, they can lLi.ve & small agri-
cultural unit or a fertiliser unit where
they can mix up fcclilisecs from the
SPIC or and Mad-as fectilisers, That
also they are not contemplating. The
late Shri  Mohankumaramangalam
assured the people of Pondicharry
that he would bring down one heavy
industry. Unfortunately he passed
away and I cannot say that I am fortu-
nate that I have cuaie tu take his place
but I would like '¢ sukmmit to the
Government to cuns.-icr this very
seriously to stait one heavy indust:y
at Po.dicherry.

Finally, I would Iitke to submit one
other fact. The Pondicherry territory
may be upgraded to {l.» state of a sub-
State. Many people complain that it
is not financially pcssible. But 1
would like to bring to the notive of
thig august House that in Pondicherry
there are 3000-4000 people who are
recejving French pensions by which
the Government of India get a sum
of Rs. 4.5 crores every year ag foreign
exchange Dbecause these people's
services are considered gas services
rendered to France and the amount is
paid in Francg and naturally they
are converted into rupees and paid
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here. 1 think thic aspect also must
be considered,

M

Another thing, when they develop
roads, they do not understand the
difficulties of the villages there. They
only develop the roads in towns. Even
the main streets of Pondicherry, as
Mr, Kalyanasundaram explained, are
in a rotten condition. Btill worse are
we roads in Yenam and you cannot
trave] in Mahe. The game condition
prevails in Karaikal also. I do mpot
remember the name of the hon
Member who said that to solve all
these problems the areas be merged
with the neighbouring States, That
is 3 way of developing the parochial
feeling and of linguism. We forget
the unity of this country and I am
very much proud to represent a
State in which four languages are
merged and I am able to represent
four different and far-flung areas. This
unifying factor is there and it is very
bad for us to suggest merger of these
small parts with the neighbouring
States juat for the sake of pleasing
certain communal ideologies... (Inter-
ruptions).

AN HON. MEMBER: What is com-
munal there?

SHRI ARAVINDA BALA PAJA-
NOR: My friend, Shri Gopal was refer-
ring 10 the South hostel which was
proposed to be started gt ondicherry.
That should be encouraged. We
should go a step further and encour-
age a four-slar hotel in Pondicherry.
Daily great number of foreigners are
visiting Pondicherry as also visitors
from other States. The main com-
plaint they make is that they are
unable to get a decent place to stay
for a day. If you get into the Ashram.
it is all right But if you want to stay
outside the Ashram, it is imposaible
for them to sav as there is no decent
hotel to aay. I would, therefore, appeal
to the Centre and the SBtute adminis-
tration to take it very seriously and
encourage people to construct a four-
star hotey there which will promote
tourism.
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Then, Mahe is in Kerala, That can
be developed Lke Kovalem which is
a tourist attraction centre, Mahe als0
can be developed as g tourist resort
on the lines of Kovalam.

So far as the housing schemes are
concerned, the Government of India is
not taking it seriously the difficulty
of the Government servants, As Shri
Kalyanasundaram expressed, six bun-
galows have been constructed at a
heavy cost and ‘the Government ser-
vants are appealing daily at least to
grant them loans to consiruct their
own houses, but it is not considered.

Now like the old ICS, the IAS cadres
are there and a class mentality is
building up there and this was a thing
which was not at all prevalent during
the French rule in Pondicherry. This
is a thing which I would respectfully
bring to the attention of the Govern-
'‘ment, There wag complete amity
ameng all the Government servants.
There was not at all any difference
among the Government servants, but
now what has happened ic this. I
have receiveq a la'ge number of
complaintg from the subordinatcs
there. When they approach the
secretaries or other officials to give
their grievances they are asked to go
out like small urchins, Because of
thig kind of attitude they have formed
a large number of associations. This
is being encouraged by the top level
people also, Numerous associations
have sprung up and are creating dis-
unity among Government staff. Now
they se to have joint consulta-
tive machinery ang compulsory arbi-
tration for Government servants, If
that is so recognised thege grievances
can be sorted out in their common
meeting.

Although Pendicherry is a small
State it is part and pareel of this great
country of ours. Tt has g number of
great attractions, Let them not do
whutever suits the whime and fancies
of the Centra] Government Lot them
not treat this as a small pocket, Let
Government take it geriously and do

JULY 30, 10U

D. G. (Pondicherry), 336
1974-75

the needful; let them face facts hon-
ourably and honestly and conduct the
electiong there immediately,

SHRI P. G, MAVALANKAR
(Anmedabad); 1 um glad to be able to
participate in thig Debate. My friend
Mr, Puoco Meody 1z wondering why I
am speaking on Pondicherry as well
Although we are elected from thu or
that constituency, we represent the
nation as g whole. 'We cannot say, we
shall speak only on this or on that
regiwon,

I had visited Pondicherry in August
1967, 1 stayed there for a week. 1
was there in connection with one inter=-
national conference, The impressions
1 got are still vivid 1n '|my memory.
What the hon, Member Shri Aravinda
Pajanor gaid has great relevance. The
region of Pondicherry has special and
significant place in thu; country. The
attraction is two-fold. Number one,
1t was under the French colonial admi-
nistration and it had a distinct culture
of i1ts own. Second, 1t has this great
attraction of Shr1 Aurobindo Ashram
und the stay there of Sri Aurobindo as
well as of the Mother for many
decades,

There is vne fact which I cannot
help mentioning in the very beginning
ang that is that the whole area looked
more or less desolate in and around
Pondicherry. There was not much of

development in terms of roads or
buildings or houseg or residential
accommodation for poorer people. 1

was oghast when 1 saw in the same
city of Pondicherry a kind of existence
of double worlds; there was tremen-
dous contradiction and even appalling
contradiction between the one and the
other! When on one side this region
could offer so much to the rest of the
country and also to the rest of the
world on the other side what T found
was that there were pockets of dire
poverty and malnutrition and dirt,
obsence of legitimate eonditions of
law and order and decent and clvilised
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living in terms of planmng etc, of the
f0dus, DULOINGS, SCNOOIS Aud 80 on,

1 do feel that wiule the State ol
Fouawherry 18 uader the Central
Admunistration now, the Government
oI india will 100k al ttus region with
parucular care ang interest, ] under-
stand that Mr. Aravinda Pajanor has
given nolice of several cut motions,
One of them is about the pioposed
Central university in Pondicherry.
‘The fact that such a Central Univer-
sity 1s going to be get up in Pondi-
cherry 'means that the Centre  has
already shown considerable interest in
this region. They should not only
take interast in the educational and
cultura) flelds, but they ghould also
take interest in respect of providing
the basic necessities and amenitieg to
lakhs of people who are living there.

Let it not be said that these people
who lhved at one time under one
colonial rule now hive under a rule—
not, of course, a colomal rule—which
18 not carmg for their primary needs.
Therefore, 1 fee] that something has
to be done. I also support vVery
strongly the demand for an early
election in Pondicherry,

1f I mistake not, the President’s rule
wag promulgated in Pondicherry on
28th March this year, whereas 1n
Gujarat, as you all know, the Presi-
dent's rule was promulgated on the
o9th February this year. Some hon.
friends from Pondicherry and other
areas have said—I toc have to say
so—that when a State is under Presi-
dent's Rule, there is a peculiar diffi-
cultv which the people of that State
experlence, They are not able to
represent their grievances and pro-
blemg actively almost daily and regu-
larly to their elected reprecentatives
becsuse they do not exist there. Now,
whenever they try to represent their
problems through their elected repre-
sentatives of Lok Sdbha and Rajya
Sabha, obviously that also becomes
gomewhat difficult, The time here Is
also limited. There are many pro-
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bivus  thal wr¢ wscussd 1n  this
Hauonal raruament, ang i the Stawe
wel'e 10 remain under Presidest's rule
iur a long speli, you wil appreciate
that the people ot those aresy where
lnere 15 President’s rule for more than
six months are bound to suffer be-
cause there ig no direct accountability
of that Admunistration to the elected
people. Officialdom grows, Even if
there is a popular or demoeratic rule
in other States or in the whole coun-
try, we find that again and again there
are complaints about the ever growing
bureaucratisation and officialdom. You

can, therefore, well” imagine that
where there is no popular rule, the
officialdom would increase all the

morel That is what is happening,
whether it is in Pondicherry or in
Gujarat,

Before I come to my fina] points, I
want to put on recurd one thing that
merely because g State is under Presi-
dent’s Rule, therefore the officials
nced not necessarily be considered as
not accountable, There is accountabi-
hity of course, but there is no higher
level hody of elected representatives
who are directly in touch with the
people and who understand the peo-
ple’s problems. Because they are with
the neople in the constituencies, they
fo back to the Legislators or 1o the
Ministers or to Government of the
day or the Chief Minister and so on
and so forth and ask for a revisw of
their cases, Therefore, the people feel
that what they feel and what they
asvire in termz of their problems and
points ang anxiety iz being under-
stood, heard and listened to ang is
being cared for and is being looked
into. ‘That vital aspect remains un-
fulfilleg in the Presideni’s Rule, Thia
is what ig unfortunate, That is why
I feel from that angle as wel] that
elections in Pondicherry should also
be held as early as possible. I had
made g similar deraand for having an
early election in Gujarat, when we
discusseg the GujarTat Budget last
week, One final word and I have
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done. 1 find that even when a State
18 under President’s Rule, a pumber
of problems which are local or regio-
nal in character but are nonetheless
important cannot be brought there in
the House. But, they can be referred
to the Ministers. Ang the Ministers
try to reply. I do not blame Shri
Ganesh if he cannot reply to all
points, because he does not know
tries are jnvolved. But you are aware,
Sir, that many problems are not
attended to immediately. I shall give
everything. He cannot give replies
for everything because so many minis-
one instance. I am gorry I have to
give the jllustration of Gujarat, For
the last one year and more, as many
as three out of five labour courts are
not functioning in Ahemdabad, That
jc because the three labour court
judges are not appointed. That means
that over 8,000 cases are pending in
labour courts. Every day 200 cases
come up and hardly two or four or
six cases mre disposed of. Labourers
in hundreds writ there day long and
go back disheartened. Is this not
gerious” Occastonally, I can bring up
the problems here. But we cannot
do so everyday in the Lok Sabha.
After all Parliament ig for the whole
eountry. At the same time, would you
liks the peonle of that particular State
whether in Pondicherry or in Gujarat
to wait for one yeéar?

The point is that elections may be
postponed by another six months. In
that case the people may have to wait
for another spell of six months to get
rice at cheaper price. Will the peeple
of Pondicherry have to wait for a long
time for the popular rule there to
enable them to get better conditions
in terms of housing, municipal ameni-~
ties and so on and so forth?

MR, CHAIRMAN: Mr. Mavalankar,
it is quite ingenious on your part to
bring in the grievance of Gujarst in
Pondicherry budget like Mr, Bosu
which has ng direct relations
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SHRI P, G, MAVALANKAR: I was
giving an 1llustration and I was wrymng
1o gtate it with great sincerity.

MR. CHAIRMAN: 1 am not doubi-
g your sincerity, The question 1s:
1t nas no direct bearing,

SHRI P, G, MAVALANKAR: In the
beginning itself I said I am sorry to
g've an ilustration from Gujarat. One
can repeat examples for Ponicherry
also. 1 am not repeating the examples
of Gujarat. I am only saying that it
you go on indefinitely postponing the
elections, you will only deny to these
people their pightful claim of having
a popular rule there, This is what it
comes to,

Therefore, I want ip conclude by
saying that Pondicherry =s alsv
Gujarat should have a popular rule
agamn as early as possible becauge our
Constitution does not provide tor
President’s rule as a kind of long-
term luxury to be thrust on the people.

The President’s rule has been pro-
wvided in the Constitution so that when
a democratic machinery fails you have
to inject a dose of greater democracy
Until that is implemented in the interim
period you have to have President's
rule But of necessity that period
should be the shortest possible. 1t is
from that angle I want to oppose the
Pondicherry Appropriation Bil] which
is before the House

SHRI G. VISWANATHAN (Wandi-
wash): Mr. Chairman, it s unfortu-
nate that Pondicherry Budget is being
discussed in Lok Sabha and not in the
Pondicherry Assembly. The fall of
last ADMK-CPI cosalition Government
has led to the President's rule in Pon-
dicherry. Pondicherry is the most
neglected Union territory in India. As
Mr. Ganesh comes from one such neg-
lected union territory he must he
aware of the difficulties which the
people of such union territories face.

When I went through the Budget a
strange thing occurred to me. When
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there is a revised estimate under all
headings it is indicated revised esti-
mates but when 1 look at the grants-
in-aid from the Central Government
for the year 1973-T4 the original esti-
mates waa Rs. 407 lakhs but strangely
the revised estimates have gone down
now and it is only Rs. 394 lakhs. Why
has it been cut down? As the grants-
in-aid given at present are not enough,
1 would like the Government to raise
it to Rs_ 6} crores or Rs. 7 crores so
that all programmes started already
could be completed. I join with all the
earlier speakers in condemning the
exceasive expenditure on police, There
is not much law and order problem as
far as Pondicherry is concerned. The
most urgeny problem facing Pondi-
cherry at the present moment is short-
age of power as a result of which
both agricultural and industrial sec-
tors have been affected. Pondicherry
used to be a surplus State in agricul-
ture but because of shortage of power
food production is going down. Half
of the single industria] estate which
Pondicherry has is vacant, Even
though there are some industries they
are not functioning at all. Central
Government must take it up on its
own and a thermal power station be
given to Pondicherry immediately so
that they may get at least some power
for industries to be run in Pondi-
cherry. Unemployment, no doubt, is
there throughout the country but ss
far as Pondicherry is concerned it is
on account of there being no £ingle
major industry in Pondicherry. So,
one of the heavy or defence industries
should be located in Pondicherry.

Sir, o Central university has already
beern promised but when is it going
to be inaugurated. No doubt, some
committees have been coming and go-
ing but we are not hearIng anything
about the inauguration of the univer-
sity from the Educaiion Minlster. The
Tourism Ministry is not doing any-
thing in Pondicherry, They must take
more interest in Pondicherry because
one of the places in the South the
tourists from internationa] areas want
to visit is the Ashram in Pondicherry.

1974-76 se

But the Tourism Ministry is not doing
anything. There are no grants from
the Tourism Ministry or even the
ITDC. Even the ITDC is not building
any hostels or hotels in Pondicherry.
So, I support my hon. friend from
Pondicherry that the ITDC should
take up the construction of a hotel
in Pondicherry so that all the
foreigners and even visitors from in-
side the country can go and stay there,

As my hon. friend Shri Kalyana-
sundaram has pointed out, there is
shortage of milk and shortage of food.
The Central Government should imme-
diately see that enough food is sup-
plied to the people. There is a lot of
bungling going on in regard to milk
distribution. The Central Govern-
mznt should advise the Lt. Governor
to look into the matier so that milk
is distributed wherever it is required,

A demand was made that a Bench of
the High Court should be located at
Pondicherry. I do not know how far
it 13 feasible. We have been demand-
ing in our State for sometime that a
Bench should be located at Madurai
which is about 300 miles away from
Madras, but Government have not
conceded that demand. So, I do not
know whether they are going to con-
sider this also.

During the President's rule or the
Lt. Governor's rule, he must know
what problems are facing the people.
It there is a popular government, they
will know the deficiencies and short-
ages and what is to be done to the
people, But at present, the Govern-
ment there fs not able to meet the
situstion. So, the administration must
be geared up so that all the demands
of the people could be met. The Cen-
tral Government should take up the
responsibility and see that imme-
diately adequate food s supplied to
the people of Pondicherry.

ot WY (owd (F0FT) 2 WEIH NG
o A ¥ qy o qnen g e efek 7
far fqar 1 77 ANT F7F § AL 7 -
&17 B 1oy a A qTE | afx sy wfw
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THE MINISTER OP STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): I am thankful to the hon.
Members who have briefly participated
in this debate, As the House is aware,
Pondicherry was discussed when the
vote on account was granted by the
House, and similar points were raised
during that discussion also.

The point that has been made by
most hon. Members is about elections
in Pondicherry. There is no dispute
over the fact that Pondicherry should
have an elected government, and there
is no replacement possible for an elec-
ted government. The House is aware
that President's rule will last till Sep-
tember. The Governor will have to
make his recommendations and on the
basis of his report, Government will
have to decide about the timing of the
elections.

Naturally, in a debate like this, many
points come up. The ruling party has
been accused. Pondicherry is one
area where the strength of the parties

JULY 80, 10%

B.G. (Pondicherry), 344

1974-75
was 50 tenuous that the fall of the
Government became inevitable on the
strength of the parties themselves,
Therefore, we need not bring in the
question of defects and such other
things so far as Pondicherry is cone
cerned.

As for the point made by Shri Joshi
for the merger of these sreas with the
neighbouring State, the hon, represen.
tative of Pondicherry has very aptly
replied. 1 myself come from a small
area.

SHR1 JAGANNATHRAO JOSHI:
You merged Coorg with Karnataka,
It had an Assembly also,

SHRI K. R. GANESH: People in
small territories develop their own
personality and they would like to see
that that personality is preserved;
they would not like to get submerged
in the larger neighbouring States. I
think the Member for Pondicherry has
himself indicated the views of the
people there. Obviously it is a matter
that will have to be finally decided
taking the views of the people into
consideration,

SHRI JAGANNATHRAQO JOSHI:
This is double-standards. Overnight
you merged Coorg with Mysore.
Now you talk of taking the views of
the people.

SHRI K. R. GANESH: As regards
development of Pondicherry, some hon.
members have pointed out that Pon-
dicherry is a very neglected territory.
It may be true that compared to many
other developed areas, Pondicherry
may not be developed in that way,
but if the facts 1 have are
examined in the context of
the general under development of
India, 1 think Pondicherry will claim
some status. My point in referring to
these facts is only to indicate that the
Central Government have been step-
ping up their allocations to Pondi-
cherry. For instance, it you take the
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budget estimates for Pondicherry from
1968-70 to 1973-T4, they have gone up
from Rs, 88392 Ilakhs to Rs. 1501.44
lakhg which means 50 per cent more
outlay. In terms of receipts also, it is
about 50 per cent incresse. If we take
the plah also, the outlay of Rs. 400
lakhs approved by the Planning Com-
mission for 1974-75 {is a sufficiently
high allocation, The Planning Commis-
sion have approved an outlay of Ra.
5.25 crores comprising of Rs, 4 crores as
central assistance and Rs. 1.25 erores
to be raised by the Territory. In the
total plan outlay including centrally-
sponsored schemes, in the sector-wise
division also, emphasis is given to de-
velopment programmes as well as so-
cial gervices. For instance, out of the
total budget estimate of Rs. 1501.44
lakhs, education gets Rs. 262.78 lakhs,
making a percentage of 17.5 per cent
I am not citing these figures to prove
that Pondicherry is very developed;
that is not my point; particularly a
person like mvself coming from a small
Union Territory would not like to
make it. I cite these only to indicate
what is done there. In terms of liter-
acy, the percentage is 46 in Pondi-
cherry as against the national average
of 20.34.

SHRI DINESH JOARDER (Malda):
That is not because of President’s rule.

SHRI K. R GANESH: Anyway, it
is being continued,

SHR[ M. KALYANASUNDARAM:
It cannot be stopped.

SHRI K R. GANESH: There are
other Union Territories where the
same development has been there.

SHRI ARAVINDA BALA PAJA-
NOR: 1Is there a proportionate
increase?

SHRI K. R, GANESH: Why are they
afraid of facts? I do not think it is the
contention of the hon. member that
French rule was better than the rule
now. That cannot be your contention.
I am stating a fact. I do not say that
Pondicherry is a developed State.
Something has been done thers and it
is better to recognise that. It is not

only because of the French. There are
other territories aroung that like
Tamilnadu which are developed. About
the Central University to be set up
there during the fifth plan, land has
been made available by the State Gov-
ernment. Also proposals have been
initiated for making collegiate educa-
tion free to the students upto the
degree level. This was not done by
the French. In terms of health and
number of beds, Pondicherry cannot be
called an absolutely neglected State.
Since power constitutes the key to de-
velopment, the Planning Commission
has agreed in principle to the setting
up of a thermal power plant there....

SHRI G. VISWANATHAN: In the
fifth plan?

SHRI K. R. GANESH: That is not
indicated, but they have agreed to it
in principle.

SHRI DINESH JOARDER: The
Prime Minister will go and announce
it at the time of the electiom.

SHRI K. R. GANESH: Well, she is
the Prime Minister and if it is to be
ammounced, she will announce it. It
can't be helped. But elections are not
won like it. If you make a more de-
tailed study of what happened there,
you wil] know. You can't say the
DMK Government did not do anything.
Elections are not won on the basis of
some plant being put up there.

Coming to tourism, I am informed a
motel will be set up in Pondicherry.
Karaikka} will have a tourist infor-
mation bureau—I do not know what it
means!

SHRI SOMNATH CHATTERJEE:
Is he permitted to say something in
the House without knowing what it
is? It is worse than misleading the
House.

SHRI K. R. GANESH: T thought
hon. members had 3 sense of humour.
{Interruptions). I have to read from
the notes. I am not the Chief Min-
jster or Chief BSecretary of Pondi-
cherry. I am just holding somebody
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else’s baby. I have to pass on to the

House whatever information I have

got from there.
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The youth hoste]l will be a Central
Sector scheme, for which necessary
site has also been acquired.

MR. CHAIRMAN:  Whosoever's

baby it may be, you will agree he is
holding it well.

SHRI K. R. GANESH: About the
Pay Commission’s recommendations,
many calegories have been notified.
Some categories have yet to be noti-
fied. But that is a problem common
to many other places. not confined to
Pondicherry alone. I am told that
On-Account payment has already been
made, The payment of DA arrears
has already been made. The arrears
will be paid to the notified categories
as soon as the Budget is passed.
Other categories will be notified by
the Government.

1 myself know that there are cer-
tain difficulties in that. There are
many anomalies,. When the popular
Government was in Pondicherry,
whether short-lived Government or
earlier Government of DMK and
CPI, many Ministers came and dis-
cussed it with the Finance Ministry.
There are many anomalies as far as
Pondicherry is concerned. as it is in
respect of many TUnion Territories.
Actually, this matter was to be dis-
cussed with the former Health Min-
ister of Pondicherry, Shri Subbaiah,
who js a veteran leader of Pondi-
cherry State. He has taken interest
in the Health Department and in
various other things. When the Com-
mittee is set up, I hope, it will be
expedited.

Another point was raised by Shri
Kalyanasundaram. 1 am informed
that there has been no diversion of
funds carmarked for housing con-
struction of Type II, III, IV, V and
VI houses. Only Type V and VI
houses have been built while more
than 250 Type III and IV houses are
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About the point which Shri G.
Viswanathan raised, the information
that has been given to me is that the
total amount earmarked for expendi-
ture was spent and the grant-in-aid
was less becausc of increased open-
ing balance from the Consolidated
Fund. I will inform the hon. Mem-
ber, in detail if there are any techni-
calities in it.

SHRI ARAVINDA BALA PAJA-
NOR: Regarding status-hood, what
about B-2 status for Pondicherry and
C-2 status for Karaikal, Mahi and
Yamen? That has been recommend-
ed by the Pay Commission for other
Union territories. It has not been
suggested for Pondicherry. The cost-
ing of living in Pondicherry is equal
to that of in Madras and the cost of
living in Karaikal is more than that
of in Tiruchirappali or Madural.
That also may be implemented.

SHRI K R GANESH: So far as
the status of cities is concerned, it is
bhased on population and other crileria

that the Pay Commission has laid
down.
The hon. Member, Shri Madhu

Limaye, has made u good suggestion.
It will he examined whether in this
University—anyway, Pondicherry has
French culture and French language
15 there—it could be done It ecan
be examined.

As far as the problem of shortage
of rice and various other shortages
are concerned, as mentioned by Shri
Kalyanasundaram, partly it may be
due to some smuggling going on. I
will draw the attention of the Minis-
try concerned to this particular pro-
blem, as he has indicated that rice
has to be rushed there.

Ax far as the land ceiling Bill is
concerned, I have found that the mat-
ter iz now with the law Ministry
and it is being processed.

With these words, I commend the
Budget to the House.
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SHR1 DINESH JOARDER: What
about misuse of Government cars and
public vehicles by the Government
officers and also consuming petrol at
the cost of Government funds?

BHRI K. R. GANESH: This iz &
general observation. It is a wrong
thing if it ig done.

SHRI DINESH JOARDER:
a specific allegation made in
House.

SHR] K. R. GANESH: The speci-
fic complaint will have to go to the
Governor. He will have to look into
it and take necessary action in that.

SHRI ARAVINDA BALA PAJA-
NOR: I would like to quote this
from the Pay Commission's report:

“A city or a town which, for
reasons of comparative isolation or
by virtue of being a place of pil-
grimage with a large floating popu-
lation or State capital, etc., may
be abnormally expensive bhut does
not qualify for grant of CCA on
the basis of population, should be
given special consideration on
merits,”

It is
this

Only on this basis I am submitting to
the Government to consider Karai-
kal and Pondicherry for grant of
CCA

SHRI K. R. GANESH: The process
of locating those areas which have
high cost of living and which fulfil
the criteria laid down, being a pil-
grimage centre and various other
things—hecause there are various
places which have got very high cost
of lving but which do not quality
the criteria laid down—and of find-
ing out what should be the mecha-
nick for working out this has already
started, and if Pondicherry qualifies
for it, then it will come under that
category.

SHRI DINESH JOARDER: The
Miniter has told us that the Presi-
dent's rule will continue upto the
month of September. We want to
have an assurance from him that it
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will not be extended beyond the
month of September. Already the
people of Pondicherry are deprived
of participating in the Presidential
election through their elected repre-
sentatives. As the paraphernalias of
delimitation and preparation of vot-
ers' lists have been completed now,
he should come forward with an as-
surance to this House that the Presi-
dent's rule will not be extended be-
yond September.

SHRI K. R. GANESH: I have al-
ready indicated that the Governor's
report will have to come. More than
that I am not in a position to say
anything.

MR. CHAIRMAN: Now I shall put
all the Cut Motions together to the
vote of the House. . .

SHRI ARAVINDA BALA PAJA-
NOR: So far as my Cut Motion No.
4 is concerned concerning the need
for holding electiong immediately, I
want to press it for a division. The
other Cut Motions can be put toge-
ther.

MR. CHAIRMAN: Alright. I will
put Cut Motion No. 4 separately, I
now put Cut Motions 1 to 3 and 5 to
8, moved by Shri Aravinda Bala
Pajanor, to the vote of the House.

Cut motions Nos. 1 to 3 and 3 to 8
were put and negatived.

MR CHAIEMAN: | shall now put
Cut Motion No. 4 moved by Shri
Aravinda Bala Pajanor to the vote of
the House,

The question is:

“That the demand under the
head ‘Elections’ be reduced by
Rs. 100."

{Need for holding elections immedi-~
ntely to enable the people of the
IMion territory of Pomdicherry to
have a  popular  Government]
{t)

Those in favour may say ‘Aye’.
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Bil!
SOME HON. MEMBERS: Aye.

MR. CHAIRMAN: Those against
may say ‘No’.

SEVERAL HON, MEMBERS: No.

MR. CHAIRMAN: ‘Noes’ have it,
‘Noes’ have it. . .

SOME HON. MEMBERS:
have it.

MR. CHAIRMAN: Let the lobbies
be cleared.

MR. CHAIRMAN: The lobbies are
now cleared. I will now put the cut
motion to the vote of the House.

The question is:

“That the demand under the head
‘Elections’ be reduced by Rs. 100.”
[Need for holding eleCtions tmmedi-
ately to enable the people of the
Union ternitory of Pondicherry to
have a popular Government|
(1)}

The motion was negatived.

MR. CHAIRMAN: Now the ques-
tion is:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
paper, be granted to the President,
out of the Consolhidated Fund of
the Union territory of Pondicherry
to complete the sums necessary to
defray the charges which will come
in course of payment during the
year commencing from 1Ist April,
1974, in respect of the heads of
demands entered in the second
column thereof—

Demands Nos. 1 to 32 and 34.”
The motion waz adopted.

———

‘Ayes’

18,09 hrs.

PONDICHERRY APPROPRIATION
BILL"®, 1974

THE MINISTER OF STATE IN

priation Bill

THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): Sir, I beg
to move for leave to introduce a Bill
to authorise payment and appropria-
tion of certain sums from and out of
the Consolidated Fund of the Union
territory of Pondicherry for the ser-
vices of the financial year 1974-75.

MR. CHAIRMAN: The question
is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain gums
from and out of the Consolidated
Fund of the Union territory of
Pondicherry for the services of the
financial year 1974-75."

The wmdtion was adopted.

SHRI K. R. GANESH: 8ir, I In-
troducet the Bill

MR. CHAIRMAN: Shri K. R.
Ganesh to move the consideration
motion.

SHRI K. R GANESH:
{o movet:

Sir, 1 beg

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the Union territory
of Pondicherry for the services of
the financial year 1874-75, be taken
into consideration.”

MR CHAIRMAN: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consli=-
dated Fund of the Union territory
of Pondicherry for the serviceg of
the financial year 1974-75, be taken
into congideration”

SHRI M. KALYANASUNDARAM:
{Tiruchirapalli) : Sir, I want to say a
few points. Are you in such a hurry?

MR, CHAIRMAN: You have already
spoken,

" *Published in Gazette of India,
Extraordinary, Part II, Section 2,
dated 30-7-74.

fIntroduced/moved with the re-
commendation of the President.

.
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BHRI M. KALYANASUNDARAM:
Arising out of the reply given by the
hon. Minister, I want to yaise one or
two points. I want to raise these
points on the Appropriation Hill

MR. CHAIRMAN: You have not
given me any points on which you
want to speak. Just now off-hand
I cannot allow you to speak. [ am
sorry.

SHR] M. KALYANASUNDARAM:
What is wrong?

MR. CHAIRMAN: 1 must know wLe-
forehand that you have something
to say in opposing the consideraticn
of the Appropriation Bill Kindly
see Rule 5. It says:

“The Speaker may, in order to
avoid repetition of debate, require
'members desiring to take part m
discussjon on an Appropriation Bill
to give advance intimation of the
specific points they intend to raise,
and he may withhold permission for
raising such of the points as in his
opinion appear to be repetitions of
the matters discussed.

Therefore, I cannot decide anything
unless you give me in writing. Lest
there be a repetition, I must have ad-
vance intimation. And, without ad-
vance intimation about this, 1 cannot
make up my mind., You must ex-
cuse me. So, T will put the motion
to the vote of the House. The ques-
tion is:

“That the Bill 10 authorise pay-
ment and apprepriation of certain
sums from and out of the Consoli-
dated Fund of the Union territory
of Pondicherry for the services df
the financial year 1074-75, be taker
into consideration.”

The motion was addpied.

MR. CHAIRMAN: Now we take up
Clause-by-clause. The question is:

“That Clauses 1 to 3, the Sche-
dule, the Enacting Formula and the
Title stand nart ol the Bill”

The motjon was adopted

Clause 1 to 3, the Schedule, the En-
acting Formula and the Title were
added to the Bill.

SHRI K. R. GANESH: Sir. | beg
to move:

“That the B:I' be passed.”
MR, CHAIRMAN: Tue question 3s:
“That the Bill be passed”
The motjon was addpted.
18.84 hrs.

BUSINESS ADVITORY COMMITTEE
ForTY-rIFrTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): Sir, 1 beg to present the

Forty-fifth Report of the Business
Advisory Committee.
18,05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
July 31, 1974/Sravana 9, 1888 (Saka).
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